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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No. 63 of 2023 (EZ)

Anup Kumar Applicant
Versus

State of Jharkhand & Ors. Respondent

Affidavit behalf of Jharkhand Stateon

Pollution Control Board ~n compliance of

order dated 11/07/2023.

I, Yatindra Kumar Das, of Late K.K.Oasson

presently posted as the Member Secretary, Jharkhand

State Pollution Control Board, H.E.C, Dhurwa, Ranchi

and am duly authorized and here by solemnly state

and affirm as follows :-

1.That, at present, I am working and posted as the

Member Secretary, Jharkhand PollutionState

Board, H.E.C, Dhurwa, Ranchi and as such,

with all the facts and

of this case.



2.That, I have gone through the order dated

11/07/2023passed by the Hon'ble "NGT, EZB, Kolkata

and has understood the contents therein.

3.That, I have been authorized to swear this

affidavit on behalf of the Jharkhand State

Pollution Control Board (JSPCB) by the Competent

Authority. Further it is stated that I have gone

through the relevant files and records 1n the

present case.

4. That, it 1S humbly stated and submitted that in

light of the direction issued by the Hon'ble NGT,

Principal Bench, New Delhiin order dated

24/05/2023 in O. A. No. 158/2023 in the matter of

Anup Kumar Versus State of Jharkhand accordingly,

the Jharkhand State Pollution Control Board vide

Ref. No. B-1596 dated 13/06/2023has nominated the

Regional Officer, Regional Office Cum

Laboratory, Hazaribagh of JSPCB as the Nodal

Officer on behalf of the JSPCB and has informed



13/06/2023 Lsenclosed
I

herewith as Annexure -'A' .

5.That, it is humbly stated and submitted that the

inspection of thesaid site in question was

carried out by the Committee members in presence

of Sri Birendra Kumar, AGM, Environment, NTPC on

24/07/2023. The Inspection Report of the same was

submitted by the Regional Officer, Regiona.l

Office Cum Labora.tory, Hazaribagh of JSPCB

videLetter No. 833 dated 07/08/2023. The

recommendations of the Committee arereproduced

herein for the sake of brevity: -

"Recommendation -

a) The commi t tee has observed tha t the zru.n~ng

opera tion was carried out in v i.ol.etz i.on of the
condition no 07 of Stage - 1 FC and condition no
08 of the stage II FC dated 17.09.2010. So, the
pena~ty as decided by the Competent Authority
shou~dbe deposited in time.

b) That the mining operation is being carried out
by NTPC wi thin 1026.438 hectares of forest land
transferred by the Ministry of Environment,

-==-_ Forest and Climate Change, Government of India
~~ er certain conditions. Mining hence sboiil.d be

!!~'VNOTAR?~ on~y in confirmation to the conditions as
(~ PAl"("J-t1 st'.... lated by the competent Authori tie (s) and not

~ :.~~. in ~. ruption. "
~ ~ I

''':\ ~ IJ""..:. .'J .;!"
.', \~' ,'"
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Photocopy of the Letter No.

833 dated 07/08/2023 is

enclosed herew'th as

Annexure - \B' .

6.That, it is humbly stated and submitted that the

Hon'ble NGT, EZB in its order dated 11/07/2023

was pleased to direct the Jharkhand State

Pollution control Board to provide theaddresses

of Triveni Sainik Mining Company and National

ThermalPower Corporation against whom allegations

have been made in theO.A..The Regional Officer,

Regional Office - Cum - Laboratory, Hazaribagh of

JSPCB has provided the addresses as desired by

the Hon'ble Tribunal vide his letter no 833 dated

07/08/2023 which is as below: -

a)M/s Triveni Sainik Mining Company,

At + P.O. - Langatu, Barkagaon,

Distt. - Hazaribagh - 825311 (Jharkhand)

b}M/s Pakri Barwadih Coal Mining Project,

NTPC Limited,

Sikri Site Office, P.O. - Barkagaon,

- Hazaribagh - 825311 (Jharkhand).

" '
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Photocopy of the Letter No.

833 dated 07/08/2023 lS

enclosed herewith as

Annexure - 'B'.

7.That, this Counter Affidavit is filed bonaflde

and in the interest of justice.

8.That the statement made in forgoing paragraphs

are true to my knowledge In annexure are true

copy of its original.

VERIFICATION:

Verified at Ranchi on this the day of August,

2023 that the averments & facts stated herein above

are true and correct to my knowledge and belief and

has been concealed therefrom. ~V
\.("L ~

{'vA
"\ DEPONENTI

nothing material

~

'"I ~
~ ,~
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JHARKHAND SljATE POLLUTION CONTROL BOARD
TOWNSHIPADMINISTRAtiON BUILDING,HECCOMPLEX,DHURWA,RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By Email Hon'ble NGTMatter
Time Bound (Urgent)

Ranchi, Dated..l31.~~.1?9.~!:-:.

--@
B-).)9(Ref.No .

From,
Yatindra Kumar Das,
Member Secretary.

To,
The Deputy Director General of Forests,
Integrated Regional Office,
MoEF&CC, Ranchi.
The Regional Director,
Regional Directorate,
CPCB, Kolkata.
The Divisional Forest Officer,
Hazaribagh.

Sub: _Compliance of the directions issued by the Hon'ble NGT, Principal Bench, New
Delhi in order dated 24/05/2023 in O. A. No. 158/2023 in the matter of Anup Kumar
Versus State of Jharkhand- Regarding.

Sir,
With reference to the subject noted above, I am directed to inform that the Hon'ble NOT,
Principal Bench, New Delhi has issued certain directions on dated 24/05/2023 in O.A.
No.158/2023in the matter of Anup Kumar Versus State of Jharkhand(Copy enclosed). The
relevant portion of which is as below: -
"2. The complaint is that in Barwadih Coal Project of Hazaribag in Jharkhand, illegal
mining is being carried out by certain Proponents namely Triveni Sainik Mining Company
and National Thermal Power Corporation, in violation of Orders of Hon 'ble Supreme
Court, without obtaining any clearance from Forest Department though the land is in
Forest area and despite several complaints, concerned authorities have not taken any
action in the matter.
3. Looking to the facts in the complaint, in our view, a substantial question relating to
environment due to implementation of Scheduled Enactments under NGT Act, 2010 has
arisen. However, before taking any further action in the matter we find it appropriaJe to
obtain afactual report for the purpose whereof we constitute ajoint committee comprising
State PCB, Regional Officer MoEF & CC, Divisional Forest Officer Hazaribagh. and
CPCB.
4. State PCB shall be the nodal agency for coordination and compliance of this order.
5. The committee shaD visit the site, collect relevant informations and submit factual report
within two months.
6. The said report shall be submitted by Joint Committee before Eastern Zone Bench,
Kolkata through Registrar, by email, "

,~ ':ero.~.t~e above, Sri ~hok Kumar Yadav, Regional Officer, J~PCB Re~onal.Office.-
(,t;: . tory, Hazanbagh (7250218115; Email: _Jspcb_hazanbagh@rediffmrul.com)ls
:v nominat e Nodal Officer from JSPCB for compliance of the order passed by the

I' " Ni~tile ltib" ~\
:~- RANCHI Vi Thanking you.
\* mglJltJ * I
~~ AlAB 22 9 :~ ,I
~ v~ ,~.
-. J"~..' :\, '/

. ... I:"~~,~-.

Yours sincerely,
SdI-

(yatindra Kumar Das)
Member Secretary

KMB/643



Memo No.B~J.59~ Ranfhi, dated.J.3.1n6.1?923
Copy to: Sri Ashok Kumar Yadav, Regional Officer, JSPCB Regional Office - Cum -
Laboratory, Hazaribagh for information and it is, hereby, directbct to coordinate with the
Committee and ensure needful action so that the directions of the Hbn'ble Tribunal is complied
at an earliest.

ole"
(Yatind~umar Das)
Mem er ecretary

1ft"



From,
A. K.Yadav
Regional Officer.

To
The Member Seretary,
Jharkhand State Pollution Control Board, Ranchi

Sub. Regarding inspection of site of MIs NTPC, Pakri - Barwadih, Coal Mines Project in
the light of NGT OA no. 158/2023 (PB).

Sir,
With reference to the above subject this is to inform you that the inspection report

prepared by the committee on 24.07.2023 is being enclosed.
The O.A. No. 158/2023 (PB) and The O.A. no. 6312023 (EZ) are the same case.
It is pertinent to mention here that the Hon'ble NOT has asked to mentioned addresses

ofMis NTPC Ltd. and Mis Thriveni Sainik Mining Company which are as below.
1. MIs Thriveni Sainik Mimng Company

At + P.O. - Langatu, Barkagaon,
Distt. - Hazaribagh 825311. (Jharkhand)

2. MIs Pakri Barwadih Coal Minig Project, NTPC Ltd.
At- Sikri Site Office, P.O. - Barkagaon,
Distt. - Hazaribagh 825311. (Jharkhand)

This is for your information & necessary action.
Encl.:- Na

Your Faithfully

(""~~
Regioruil Officer
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Inspection B~pott ofMf$NIre. (!aJttlo.Batwadlh CoalMlnlnl ProJect

On the compliant raised.by Shri~u'p Kumar'l'Xuman Rigbt-Workerj resident of3J17; Jaridih
Bazar, pUrvtJ'tmChayat. B:enno;lJbXaro, (State; or;Jlia:rkhand):;a Joint Committee epmpnsing

__ • ,.I;i;. _,.' . -, - •of thefollowmgmemberslliStieen-fO'tflttfcLby.:tbeilt;on'ble-NGT-.i'lincJpJe.Bench,.New.neIhi
VideO.A.no.iSS/2023 ¢ate(] i4~S202S- .

1. Membe.r from Jharkhand State P.qlnttJQnconitol BoaritOSPCB)
2'. Memb~Tfrom Region~· Offi(!e,MoE,P~CC
3. DLvls.lonalForestOItlctm'HazaribMh
4. Member from Central Pollution eon~1.Board (eFCB)

As per the Hon'ble NGT order the sTte.Inspew.on has 'been' 'done by the·-following Joint
Committee Members on 24;07.2023 along with the Sh'ri Birendra Kumar. AGM,
Environment. NTPC and his teams-

1. Md.SabaAlari{Ansari, DPO~Hazarib8gh {West) Forest Division.
2. Mr. Toufic_Aslam..Scientist: C. cecaKo'~.ti~
3. Mr.Ashok Kumar Yadav, RO. JSPCB~H:3@rlbitgh.
4., Mr.Anand Prakasb, Research. Investigator (Fo.res.ny)~'.Mof;F&CC,RO-Ranchl.

• Brief fadS-

1. The,Minlstry of Coal Gol )lad -,~~ated P~barw,a:di!tCoa1 Mining Prole<:!(PBCMP)
to N:[,PC Ltd in .~orth ~npUi;3 Coal tields 1{ide: its allotment letter .no.
13016/29/Z003~CA dated 11.10:2004. Allotinentletteris enclosed as Annexure'-
01.

2. The mining plan was approved by Ministry of Coal vide its letter ref. no.
13016/29./Z003-c:;A (part) dated<2S.08.2006 and the revised mining plaD was
approved dated 07.03.2016. _Pakrt Bclrwallib Coal MinJng Project covers a total
area of 4695 Ha.As'per approvedMlnlng·Plan the eri6~coalblock hasbeen divided
into three mintng pits namely-'~ Qilany, west QUarry and North-West Quatty~
Copy of minJ'ngplan .approval letter?{$'enClosed as AJintmre - '02.~ .. . ' ;:.

3. The Ministry of Enyjr~minent, Forest and 'Climate Change (MoEE&CC).Government­
of India, accorded the Environment Clearance'(EC).for wrung in 3319.42 Ha ofland
out of the total area of 4695 Hae l.nduc:llog Ea~ Quarry and Western Quarry vide
its letter ref. no. J-ll01S/~9i/1001~~jt(t.t)d3tecr19.0S.2009.Copy of Ee is
.enclosed as Annexure ~-·03.SpecifiC.,condition ilo. (tv)of tile Environment> Clearance

y, . - -

is as under: -
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"'Mining$/JaBbe.carried O!'t as per s.tDtute fro~ tile streams/naJlahs fl~w1ng
within the lease. Embclnlanent to be constructed shaH be based on'pea1cflow
data and shall be at least 3mabove the HFL. The slope of the emba!l~ent shall
at 'edSt 2:1 towardS ,1he.MLaridshaU,bf!$llJpl1~ed~Ith pJantlltiolL,-JJ!:!i.~.RS
would be engtigedJor the de~n'Gnd sttJdy'91~nm~t oldi~dralllS'j. nQllah$
flowing aa'OSS the ",1;; IlJId"creGtlon61embanfaJJ~t. and also ,Obt.aln;,_,g,p"'Vq,0/
the State Governm.,entJor tl_lveJ'S~ono/tJ;e ,aalIahs" -', '. .....,... ,', , ,,;

~,
l

,~j
'</'

4. In this project, Sta.ge-Jand Stage-II-For.est Clearance-CEe) has been accor4~ to NTPC
Ltd. for its Pakribarwadih Coal Mine Project by MoEF&CC.Gol.Cor 10l6~438 Ha of
Forest Land vide letter ref. no, F.No.~S612009 ~ct,t1.0S.20·10 and>Sfa,ge.-lr-dated
17.09.2010 subject to certain conditions..Copy.ofS~e-I.& Stage-U FCts-enclosed as .
Annexure. 04. The C~~di~on no;' ofFC Stage-I &'condition no 8 of FCSta'ge-II is
reproduced herewith whIch is as under: .

,~•
I
I
.~'The user agency will take flP prog~amme /or at least 50 mgreen belt along the

sides 0/ the paJewanallah an_ddumuhanl naUallfrOm the initial year.s under the
supervision 0/the state/orest department. "

It is obvious that NTPCwas .supposed to.mine areas, bar:tiJlg 59m"each-side of the
Durouhanl Nala flowing fhrough the midQle of the lease area. But. it is here to
highlight that Final FC approval came later than the EC and hence, E,Ccondition
should not be prospectively be cited to negate an FCcondition. ,.-

e .

\•

S. Representative of NTPCinfonned that in compliance with above said EC condition,
CWPRS (Central Water and Power ,lteS,earch.St8tto..) was engag~ for design and
study for realignment of the dralns/nallas,OoWiniatross the Mine ~erReport of
the same was ~ubrnitted by CWPRSto NTPC In February 2011. CopYof'the CWPRS

Study report is attached as Annexure - OS.

6. On perusal of the Reports:ubmit:ted by the CWPRS,it 1s found that Dumuhani ala is
a. seasonal naIa which is flowing across the middle of mine lease and-tenninates in
Khora Nala at the southern end of the block boundary. The map submjtted by NTPC
also shows that, most of the catchment area ofDumuhanl Nala is undermining lease
area. This is also mentioned in page number 11 orthe-t'eport of CWPRS~Pune.

7. As per speciftc cendltion no. iv of Ee, and based on study report of CWPRS
permission was-granted for'realignment of the l)umuhani Nala by Water Resource
Departm,ent. Govt of ,lijlrkband,. ~nchi vide its office order ref. Letter No.:
2/PMCIND-171/io12-224 dat&t' i9.03.20i3. 'Permission copy ·15'- e.nclosed as
Knnexure - 06. But this p~slOD was not used by NTPC to approach

...... -- -
2/10
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MoEP&CCto reconsider tbe-alJove me.ntioned Imposed colldltiOD olFC (Para-
4) in time. ,,

8. The User Agency (NTPC) bas submitted a repTi$entatlon dated 09,tQ.2018 for
amendment in condition no '1 .of Stag~I FQrest Clearance and condition no 8 of
Stage-Il Forest Clearance.

9. In light of the Mo~F&CC;l~ttet'no;8-S~/Z009';PC '(Vol) dated '07.01,..2022. a site
Inspection has been ~arrl~ 9,u,' oQ;~~.~,~.2~izbY: the, AfGP, RO, 'Ranclti, MoEF&CC
along wjt}i the rep.I:e$enta~v~ ot~state~o~,J)~partmentaild proJect'proponents:­
L Shri R.N. Mishra. DrO HazarlmagDWest
ii. Shri Shailendra Kumar, IFS,Hazartb~ West
iii. Shri Satyam Srtv3stav.a,.Hejld ofPl'9je.ct. NTP-C
iv. Snri,8irendra Kumar, AG~ (E~vil'o:iune'nt)~.NTPC

The recommendation of RO,Ranchl is asbelowr

'The extant. case was dIsapsed in the REemeeting In light o/the violation done
by the user agency In the adjacent/contig.uous area o/the same mining lease.

RECme~ers took se.rlous no_te 0/ the apq.thetlc atfttude o/,project proponent
towards the condItions on which the very ForeSt Oearance was accorded
towards the mining In/orqts.

Therefo~ BECunequlvot:aJly~o.~!Rded t{lQt the extQn't proposal of project
proponent tit the same lease Q~Q should on(y be:consldere4 ajterthe penalt;}' of
Rs 818982060/- (Rupees Etg~~ ,On!1Cro~' EIghty Nine Lakh EIght;y two
Thousand and Sixty on(yJ IS reallziil from iuer agency lor vlo,latlpg the Fe
conditions and creatiiw lalN~ccompli situcttlol_lat the site against the,guldellnes
of lIon'ble Supreme counor,n.dlll.also.:· '

The report was submitted vide RO letter no.FP/JH/MIN /38798/20 19/711 dated
2S.11.2022.·Copy enclosed as.Aanexure - 07

10. In light of the MoEF&CC letter no.8-S6/Z009-FC Pt dated 01403.:2023, a site
inspection has, been carried o~t by the sub-committee consisting of-the following
members on 17.03.2023:-

1) Deputy Director General of forests IRO,Rarichi '
, Z) Assistant.ln~peqor.G.~ne~ of Foreste IRORanch!

,. 3) -Dlvislollal Forest Officer, Haiari~b (WestiDiVislon, Jharkhan:d
.~, .. , • ,. • 1; • ::-

~, if' ..!!..-~
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The recommendation oftbe Sub-COJDlllitteeisas beloW!-

t ~

4) Dr. Anshumali. Professor 8< Head. Department of environment science and
Engineering. IIT(lSM). Dhanbad-826004. lharkhand (Tedlnical Expert

member of the sub-Comm1ttee)

1) A team o('speclaIlstS from field of soU Eng. agriculture Eng.Hydrology· GIS
8< amp: Geology may be constItIlted under c:haIrP<l'Sonsbip of UfO. who sba1l
continuously stUdY the area for assessing the Impact of on-going mining on
vartous environmentai/ecologiCal "............ and sba1l·submlt ftndlDi report

to IRO annuallY'

. :

.:

2) UtA shall generate dJ:one """",y Data on spatial and ~asonal status 01
Khorra Nalla 8< pakwa Nalla waterSheds for having first·bandInformation on
the current status of the Khoml and Pa_ Malia watershed parallel to the
ongIDng mining acdVltles.'rhe data hence collected sba1lhelp user agency to
design and develop green belt under super visionof Forest Depa_en~ for
this purpose ~ reported _til"'. preferably Ioc:atod in the _. rPay be
engaged for data collection. processing and In"'rp,etatl°· in elfectIVe and
exclusive manner. 'rhe Institllte can also be requ_d to study the entire
region of 10 km from the 1_ boundatles for temporal land use and Its

changes,
3) Study of rive r-aq.. fer InteractiOD usinf!noD·lnvasiVe goo-pbyslCal technique

in 10 km radiUSof f!TPC Palaiba.wadlh Coa!lnine site. 'Ibe study may help In
delineation of groundwater potential zon". ground water variation in these
zones and may help tn water budgeting to the surrounding.

The report of the sub-<ommi- was submitted vide aD letter
no.FP/IH/MIM/38798/2019t1014 daWI ·03Jl4.2023. Copy enclosed as

Annexure•08
11.The FAC.Gol bas conside",d the said proposal of modification in condition of S_

II approval and violatIOn of £C Act DIverSion of 1026-438 ha of forest land for coal
mining pal<ribarwadlb project in favour 01MIs NTPC JJd. In HaZatlbaI West Forest
Division In Hazarlbag District oIlbarkllaJld on 25J)420l3. 'Ibe l)eCisIon of the

Advisory committee is,as under:-

.. '"Th' ,.""",_ had d.tailed ~n and ".'_lfon with .... Noda'O/fl<d
(FCA).pra,.,."..,d ."d R",1onG10/11-.1110 Ra~dd.AJlRrgo'lI/IWOlQlhlitefacts
.f the pr<>poW ""d ... .........- mad. by .... Reslonal OJlkB'.1II0 Rando' the~# ~~'/19

__ ..:'1



Committee recommended to modIfY the condition nO.8 In Stage-H IlI!proval as

under:
The user agency shall restore and conserve the Dona Nalla (west) and

~ I •

PalcwaNalla (eas£)watei$IJeds on priority basis under supeTVlsionof the
forest department and· ~ hydrologists/agenda ad develop their
watenhed stotus as per the Survey 0/ IndIa toposheet no. 73 E,III. A
greenbelt 0/100 meters ()n either side 0/ both Khona Nala and Palcwa
Nalla shall be maintained'.

The Committee further observed that In tDtai dlsr.egard tD the conditions 0/
approval the user agency has mined out the a:reQ·ad,~aJJS1edthe course o/the
Dumuhanl nola which wc:u Gctually requlre4 to be:protected QRdmaintained as
green belt Keeping this In view the Committee reCQmmended tbGt the penalty
shall be imposed lor violation committed over the forest Grea (1026.438 hal
without approval equal toJIve times the normal NPVplus simple Interest 0/12 %
from the dCJte0/actual violaf/on ~mmitted till the deposition 0/penalty shall be

Imposed. •

The MoM of the Advisory Committee is attached as ADnexure - 09.

12. In view of the above decision the Forest Conservation Division, MoEF&CC,Gol vide
its Letter No, 8-5612009-FCpt dated 2Stb May, 2023 has issued a letter in whIch
condition no. 8 of the stage -11 Fe approval dated 17,09.2010 has been modified

which is as foUows: -
-The user agency shaD restore and conserve the KIIomz Nalla (west) and Pakwa
NaUa {east} watersheds on priority btlsls under supervision 0/ the foresl
department and expert hydrologists/agencies and develop their waurshed
status as per the Survey o/Indla toposheet no. 73 Eft A greenbelt 0/100 meters
on either side 0/both 1Ch0rraNala and PalcwaNalla shall be maln,talned".

The MoEF&CC.Gol Letter No. 8-56/2009-FCpt dated 25t11 May, 2023 is attached as

Annexure - 10,

Conclusion: _As the request for modlftcation inconcl1tion nO07 of stale - 1FC
and condition no 08 of Stage - II FCwa.s ob$erved after 8 years of Stage - 11
approval. It means die mining operation at the area 1Dquestion was carried
out to violation and has been done lntentloDally by the proJect proponent

(NTPC).

"
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• l\gCQromendatiQD -
.} The com_e baS ~ .... t the 1!'fiII~ operation -- c;arrIed ou~A"

violation Of thO ..,ndltIon ~ D7 of St'aP ''1Ft aad, condltlPD "" 9~,lJf1:he "
.__ n Fe dO"'" 17.0'.!2Oto. So, the p<illi\tyas decldeclby the CoJl\petent

Authority sbould be .~ tilDe.
4~ _"

h) That the mlnIDI operatloa,is bejnI ~~ out by NTPCwithin 1026.438
becWeS of forest land ~ by·Se" MlnlStrY·of EnVironment.Fo_t
and Climat1!o.a_ (loYAlr1IDlOnt of IniDa"odor certalD amdltl ......MiJllngT", .

hence shouldbe done 01410 <;'1n(1nnatioli"to the conditions as stipu!atlOl by
the competentAUt!iorlQe(sl and {lot inab!"lptlon.

.. -

-,

~ olJ·Ql·l3
(Toune All.JD)

Scientist-C, CPCB,..Koll?ta

t=::~
ReSearch Invest,iptor, RO,

.-Ranchl.MoEt&CC

(Asb"t.d.:uiU~aillU
RO,JSPC~. Haiaribash

1. .,
• 1

.I
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. .. ~ New Delhi, the 11.lO.2004

....
. ANNEXURE-I

...:...

.... ~.
\

No. 1J 01612912 OOJ-CA
Government o( (Adia

\1il\iscty ofCo~ and Mines
Ocpac1nu:nl 0f COlli

)

I v'To
The Chairmllll &Manlcinl: Oirl!Ccc~.
National Thermal. PoW~(Corporlti ,:1 Led.,
NTPCBha~ao. Secpe Cornple.c,
1 Institutional Area, ~odhi Road,
M¢w Otstki.

Subieer :. Allotment afPaJcri EL~:.vadih C~"I bJack in (avour 0 National Th¢rmal Power
• CorporatiOn ltd. 10 L···.: ':-,ak~ceal mu,i~r; fOf exc ivc usc'oreoal In thc.ir power

planLto o'
J

"4. :'::.'~

I am direeted 10 refer to ,o\U.\J.ltc,.No. OIlCMCW/MO on che
ubjcer mentioned above and h~" c.onv.r;ythe 'in. PfWlciph:' co c of the Government.of India
o the worlcin: o( ~akrl 9Qrwad;~ coal' 'blec], by Au; N.tio 01 Th.:rmal Power Corporation
imi(c:d within the provision of CcnllaJ Govemmenr Com ny ~~$peO$a~ionundt:f Slilcrion
(J)(a) (lj of the Coal Mines (N'::;Qnalisatic):.) Act, 19':3 subjcc to the followin:; condi(ioru :•

.i) Coat mining shajJ b., c.arricd on b~NTPC or .separa(e company to be Cleated
with NTPC's pltticipadpn.providcd such ·sl=puate. pany is a Central Govtrrunenr
company with co"l·mining as an objecr 'n· '($ Mem r~fldumof Association. Thls
condition is rteceuilaled under S. '3(J)("t(iJ 6.r rhe C 01Min.:s (Naliomliis3Iion) ACI.
'97'3. which allows coal minin:; to ~ Ccn'lfal'GOVl:rnm nl Company .•
ii) Coal link ..ses from C[,{)SC·Cl;" \6Iould
eoal mined (rom P4kri Barwadih bloc~.:/ ~PC
c:.ommitment toward" 10"$ term Linkaac 'frED\ d\ese
their thcrm,,1 poWer St.IlOnsUtro~Sh FSAs.: ...·

ot be: disturb.:d in. any way with
thall continue to" honor ils \

aliDnali~ed coal c:ompanies 10

ii.i) A.II coal mincd ftc·" the block. indudi'm; any mi\id jltKsU( n::jectSetc. if washing is
fcsortt:.d to, stull b~ u~d in NTPC power P.Cl(lCS. N coal will be:disposed off in any
o(her manner. wh:llSOcvtt .,.,ithout prior P~I~n-t~ion, i wrili.n~, oC thc: OcparJmcnl of
Coal.
Iv) NTPe would pt." fur bach Open caSl a.nd·und«g ound mining in Pakri BilCWadih
coal block so as to CXI/tet th~ re:. 'rves below 300:mc:tc as I0Il.:11 ilt a la4erdllte.

v) NTPC will do cOilt (fIin:l'I! in IlCco(d~ce with t pruvi-sior.s of the:: Coal Mines
(NoaCionalbilcion) Ace. 1973. (he MMOR Ace, 1957, the COf1(racc bbbur (RcguliUion &
Abolition} Acr. 1970 and in cor.:"liancc with all ot r Oliner.1l. en..,ironmcnl41 ind

.__ lClbo\lr lAWS al\d r~gulallC)l\~ governing the (s,di:1nCool [ dl:~lry.
, ::=~.w ';"'_:.?~ >7-'- .',. ~~

/:.:c:" 1T. \. \

f(' t:t \'i~~ Ri L >1
'. ~r) '!1
\\~ t /~ ~ 9 :.ill
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l' ~.........~ ".....,,"/, _- ,..~. ~.
"'lrk'" .
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vi).:.. _Thd·ndnin'· '~wiU be ttlCcc:utc.din the !'1m.: of die N'DC or such separate
Qovc:rnml:dCcampilly 'ell m~ b:: form" with equity patticirati"" hv N"rPr

I -.

vii): Violation ot,.y' r the c:ondJtions imposed above on (be
s~tc GOvet'lUnerlt am,'anY .. ln miftlqg ... 4 df.tpo$i,nl 0

rBII~iJa cOal b(oc~ wi Irendtrr the ,,!il;in, •• lilble tat ~ce
I ..' • '.

Iho CMPDIL to obtaf" the gcolasica
po.)'qlCftt or~rY e lora~n cost and obe.ig .. ~nin8 las
per ttMI prov;,ions of MM (OlcR) Act, 19S1.

Yours fiiirhfuJly.

( S.' IC.Kaklcar)
Under S«reraty
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N 13016/29j2003-CA-I (Pa:rt)
. Governrnern of India

~0~1iilj"try of CoalV\f _.,
\;

The Chairman--cum-M'ana.ging Director,

S~sUl Shaw,an. 'ew De.lhi.
Oat : the _"1': xl~m~h.2l)16

. [\ /

~!{
To,

t:,1jis. National Thermal Power Corporation,
NTPC Bhawan, SCOPE Complex,
7. Institutional Area, Lodhi Road
:-\e\\' Delhi- 110003.

Subje.ct: Approval of Revised Mining Plan and Mine Closure Plan (I"
Revision) [January 2016} for Pakri Barwadih. coal block, Distt.
North Karanpura Coalfields, Distdct : Hazarfbagb, .Jharkhand of
MIs. National Thermal Power Corporation (NTPC).

Sir,

I am directed to refer to NTPC's letter Nos.CC:CM: ENGG: 70 lO: MP: 82
dated 03.04.2015 and CC:CM: ENGG: 7010: MP; 8'9 dated 16.09.2015 regarding
submission of Revised Mining Plan and Mine Closure Plan ~]SI Revision) for Pakri
Barwadih coal block and to say that the same was considered by the Standing
Committee in i.ts meeting held on 17,02.2016 and the approval of the Central
Government thereon is hereby conveyed under Section 5(2)(b}of the Mines &
Minerals (Development & Regulation) Act, 1957 subject to the following conditions>

i) The mining company shall lake all necessary precautions regarding safety of
mine workings and persons deployed therein;

ill Mining Lease of this block shall not encroach into any other adjacent block;

iii) Mining company shall get the external dump area beyond the incrop of seam
explored before dumping of OB in this area;

ivi The cost of abandonment for carrying out the closure activ ities envisaged in
the Mine closure plan is indicative; the actual cost for carrying OUl the
activities at the time of final closure may be higher. The aCUJa] cost of
abandonment will have w be borne by the project proponent for carrying OOl

the closure activities:

vi Mining company shall get the balance area explored In detail by getting the
additional drilling done either by CMPDIL or under the strpervision of
C~"lPD1Lwithin 4·years of the approval of mining pian and til! than no
overburden shall be dumped over the area;

Mining company shall submir mining plan for underground mining for
liquidation of beyond 300 m coal reserve of the block;



\~il The approval of rrurung pian IS without prejudice 10 the requirement or
appro- als from competent- prescribed au ihority under the re.evaru
rule /regulations, etc.

vl Th is approval may be revoked if a legal cau se of acuon is brou zlu again SI he
allocatee In the ligh of legal proceedings including jt dgrnent of court OJ

result ui lawful mvestigation by the authority empowered in this behalf.

? Two copies of the approved Revised Mining Plan and Mine Closure Plan II'
Revision) [January 20161 for Pakn Barwadih coal block duly signed by the
Competent Authority are returned herewith with the request that a copy of t he
same may be submitted to the State Government concerned for necessary action
and also a photocopy of the approved said plan be sent to the Coal Controller fVI

monitoring the block.

Yours failhfully,

End: As above
:~~/

l RISHAN RYNTA~lANG 1
Under Secretary to the Government of India

Tei: 23073936

1, The Coal Controller, Office of Coal Controller, l , Council House Street.
Kolkata

2_ The Under Secretary, CPA.MSection, Ministry of Coal for information and
record.

-.-~



No. 130 L6l1912OO3-CA-l
QQ~9flDdia .
MiRi~ of Coal

New Delhi. the 'l..S~ August. 2006.

To '.', -- Af)~~ ~. &r{/The. ..,...... '. '. Dt!'ecior, . ' . .

NatiotJaJ." '. .. "'_. 1tl8.t Power.". ~.' 'Umiled. '~. ,\ LNTPC~. _~\~
SCOP£"~i~.lodhi Road, ' ... _,- .
twKf8Ii ....ff~:OOO. . '&r" .

Subject : Approval of Mining Pian in respect of Pakri-s.wadih coal
(June: 2(06) ofNTPC Limited.. .-/'_,

\ u
,.' \:
/

I am difected to refer to. your lette( NQ. NTPC:CM:MP:2006: 180106 dated
\ S 01.2006 SJ.lhlnifting miniag plan 'of Pakrl-Batwadih eoal mlaing block fQl' approval of
the Central Go~t end to ~ that the mining plan of p~-BatwadiA coal minlng
block has beea coUIidered and ,!he approval o.f the Central Government thereon is hereby
conveyed Utidet Section 5 (2) (b) of the Mines & Minerals (Developmeet & Regulation)
Act, 1957 subject to 1M fonowing ~tions :-

Sir,

The ~ Company sbal1 achie~ the t 5 Mty produc.tioo ,level from the
openeast opaation by 12thyar. .

ii] __ As regards part of coal block tDat ba$ also been ~ to ONGC f« Coal Bed
Methane exfradions. the ooodi1ions1aiddown in the allotmentktter!ball 'be fully
complied with.

o

iii) The approval 9f the minin& plan is without prejudice to the requireme.ot of
approvals from competent.iJmscribed au1hori.ty under' the rdevant
ru1e.sIregu}ations etc.

,
2. Two copies of the approved mining plans duly signed by the competent authority
are rewrned herewith wltb the ~UI:$f that a copy of the appro'1ed minina plan may be
submitted to the coD.cerUed State Gowmment for ueet'SSal:y'action and alsO"a pb.otoeopy
of the approv-ed mining plan may be sent to the Coal Controller for mon.ito:ring ,of the
block.

Yours faithfully.---~ -(V.S.'~
Under Secretary to the Oon of India.



, ~ ...
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Plan' 1st Revision -Pakri Barwadih Coal Block .• •e
, Revised Miriin

5.2.11. Nallahs namely Khora, Dumuha. Pakwa Nalla, Hardara are traversing through
the block" I

It is proposed to construct a catchment canal from the northern periphery of the
block as per the diversion study report prepared' by CWPRS. Pune. The above
drain shall also serve the purpose of catchment canal for rainwater and runoff
from northern hills.

Lathorva nalla which flows from western side of PB, NW quarry shall not be. . . . .
diverted but realiqned/straiqhtened if necessary emboldened to carry addltional
load of diverted Khora Nana.

Before restart of exploita~ East 'Quarry reserves Hardara Nalla shall be
diverted in the periphery, ofPB East Quarry which .shall. meet its,own course,
further downstream within the block boundary.

" \' " " '. ,

G~neral slope fordiverted channel shallbe kept as 1 in,500-1-000, side slopes , '
sh~1Ibe kept limited to 2H to 1Vand freeboard shall be maintained to 1.5m.

" It. is amply clear from the above that aUnallas fJowi'ngthrough the blocks and
interfering with the, production 'regime 'shall be diverted preferably to the" ,
..northern fringe of the 'block. to' free' up' the locked' reserves 'so as to ensure
minimum or no sterilization of.coal. " , '

.. . - .
, 5.2.12; .Thereshan not beany barrier.between ps' NW. PB West, pa East quarries

' hence 'no coal shall be sterlilized. Reserves are' blocked .only in the' barrier 'Ieff
, against the adjacent mines and 'batters which shall b~:gove~~' by prevailing

, "

design standards.

5.2.13. Detailed exploration of regionally explored area below planned Dump-C
whereunderqround mining is proposed shall be carried out and finished before
'commencement of actual' dumping operations in such a manner not to
, jeopardise the und,erground,mining operations." '

5.2.14. ROM coal transportation sh'all be effected by dumper brought up to reeeiving
hopper of primary Crusher. Coal shall be reduced up to (-) 50mrn size by the
deployment of Primary and Secondary crushing units. Crushed coal from West
and East Quarry shall be fed by mine end conveyor system either to stock yard
having stacking & reclaiming system or directly to 14 km Cross Country
conveyor transpprting_ coal from min~ to Silo at Bandag railway siding.. Within
mining lease (-) 50 mm coal shall be transported from PB NW to stacking and
reclaiming system by trucks.

5.2.15. Loading silos of concrete construction, shall load the coal in the Railway
60T/other specification s through Rapid Loading System, weighment
arrangement of coal. d in motion weigh bridg s shall be provided

~, -:. _._? ~ r

PAM dated 27.09.10;:.;:' o,_- "

1~1,
Page V-4
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No.J-110 15/69212007- IA.li( t-11
_ Government of India .
Ministry of Environment &.Forests I,

To
Shri A.B.Haldar
Additional General Manager (CM),
MIs National Thermal Power Corporation Ltd.,
Engineering Office Complex, :
A-SA,Sector 24, NOIDA - 201301

Sub: Pakrl Barwadlh Coal Mine Project (15 MTPA) of MIs ~atlonal Thermal Power
Corporation Ltd. {HYPe} ltd. located In vlllages.Barkagaon, Itlj, Chlruadfh, Urub,
Chepa, Kalan,. Nagrf, Jugra, 'Slnduarl, Churchu, Carahara; Sonbarsa, Pakrl­
Bar:wadih, Clfepa-Khurd, Deora-Kalan, Lakura, langatu, Karl, Da~lkalan, Tahsil ~
Barkagaon, District Hazarlbagh, lharkand - environmental clearance - reg.

ParyavarenBhawan,
e.G.O.Complex,

New DeIhl -110510.

Dated: 19111 May2009

Sir,

"'_'\r' This has reference to letter. No. CC/CM&CW/MoEF/01 dated 27.06.2007 along with
application. for environmental. clearance and subsequent letters dated 16.08.2007, 14.03.2008, and
.17.0'3.2009on the above-mentioned subject. The Ministry of Environment & Forests has considered

, . your application. It has been noted that the project Is for opening a new coal mine - Pakrl-
- : ','~' BarW,a.dlhOpencast Coal mine Project of 15 mllJfqn tonnes per annum (!-fTPA) rated

.; "-, .,.>' . -. capaCitY for.lts IInked-=Thermal-Power-Station. 'The existing project consists of Phase:-I of 39 year? '- .. _._-_. - .
. . '.: ciild comprises of .opencast operations only and wo41d be restricted to ·the explored lease area of

-, .... .. _Ji31~.42 ha. Of this: are~J643.9 ha I~ forestl~nd, 1950.51 .ha'Is agricultural land, 159.64 ha Is
..i---.-, . :;:~.::-...J~;:R~~n:~~: ~a~tel~nd, 4~~ ·ha..~ -,.g~~t~. J?-nd(.. 10l.22, ~ ..IS. human ,~tt1.~DIs ~ :29.15 ha
A'_·.~_. !:::._... IridudeS r900s and seasonal nala. In addition, an 'area of 68.58 ha Is being acquired outside the ML
." .... . ... - ;~.'at ..a ..~ISta~ of 2 km from ~ Ml for township comprising 150 d~ell~s: ~~ are '00 _N..atlona!

: ~~ •• ~!~. PaOOi.Wildlffe~~a!y, Bi<>;s_e_hereR~§.f9U~ In~'~.Q.:k~~~~9~~.rkagaon Reserve._,_. ~. .. .. Forest Is' sltuat~ within the core zone and In the buffer zone. Forestry dearance has bee applied
for. There are endangered fauna such as Sloth Bear reported In the study area. Elephant has not
been r~ed from the~r~~:~ monolith found within the core zone Is not a' centrally protected
monument. Ghagri nadl flows south of the Ml at a distance of 1.5 km from west to east. Hatvo nadI

I &ws"ata"dlstance of 1.5km south of ML from sw to northern direction. It Is proposed to modify the
natural drainage by diversion and realignment of the. nalas and by constructfon of an embankment.

'. (,.~ o.f the total mining lease area, 25 ha Is for topsoil dump, 632 ha Is for external OB dump, 1785 ha Is
.' (t quarry area, 31 ha Is for roads, 18 ha i~for infrastructure and 797 ha Is undisturbed area. The

project Involves R&R of 17 villages. A 'Iano of 141.70 ha Is being acquired as R&R site in villages'.V·'. Ohenga and lakura on the. eastern side of the Btocl<.,Detailed R&.Rhas been prepared for Phase-l
·$nsl.Stlng orT villages--arnfiriVOiVtOg a rota; 2221 PAPs- OlJrudlh' (~O), 1Hz (125), Nagadl (125),

Amara (202), Pakrl-Barwadih (634), Dadlkalan (665), ChepakaJan(460)..An area outside the mining
area where Infrastructure Will be located also involves an R&R of a tQtal J068 @nd oustees which
would also be completed fn Phase-I. The balance 10 villages - Sinduarl, Sonbarsa, Churchu, lugra,
Chepakl)urd, Keri, langatu, Deorlakhurd, Urub, Barkagaon are to be taken up for R&R in subsequent
phases and are under survey.

-,
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which 526 m3/d Is for domestic consumption to be met from ground water, and the of the
remaining4050 m3/d, 3400 m3/d would be from mine pit water and 650 m3/d form r~cydedwater,
M..~s!iIJl~ted2118):1m~_!>f.Olt~ILbe,gener~t~.(JoJerthe lire of mloe.(39 years) otwhlch...12-38.M!'3
would be frOOi 'wes~ern quarl"£..(OJ:St.,2Syy.ears)a~ _1!~.MnP. ..~.I.!!9_~,..trqm..~~~ ..g~~.05 -

~J9lh"y~ar).Ofjhe .123_ij...t1.!113of Q~JQ.I1\'I.the.-~~.I). ql!~IJY,_595 .Mm3 .of.ob ..'f.(O.uld~ba.dumped
-eXternally In two extemaLO_~dl,J.I'1JPs(A .C:'nd ~) ..€J1}d 6~.3 ~,m3 .wou~ be stor~. !r!.~~I dump C.
J 'Max-:~igtl_t9.f the 3 dU~I?S would ~e 90.rn.. The entire OB of 860 Mm3 from eastern ~uarry would
\ be'aoa<tliled over an area of 665 ha and redalmed Into grazing land (223 ha) and agnculturalland
(442 ha) at the'psot mining stage. Ultlma~_'!Y9rk1'l9 .9.ep~~ }OO~. Ufe of mine at the rated
capacity of 15 MTPAis 3~ years. PufillClrearing was held on 16.04.2007. MIning Plan has been
approved for 15 MTPAon ~S.08.2006. ~apit~~~os~o~th~ P!oj~.ct I~.Rs. ~~09_c;_r~res•.

2. ~~'!l!.S9Y of Environment &. Forests .~et:ly acc~~. ~~ronmental dearance_for ..the
above-mentioned palcrfBarwa(fih-,'coaf mine Project of.Ml$.rrrf.C Urn'ted f!_f a p'~uctlon
-CipadtY·of.ls·MTPA· in' a total lease area of 3~19,4~b.a_t.Jl)(fe.r..tn~<provlsions9f ~Ion 12 of .
.the Eiivir~mentalJm~C;:t.Assessm~nt Notification; 2006,and slJbseque~~ts ther~~~~.!!d
.....iir'ider-MOEF Orculars there under subject' to the compliance of the terms and conditions mentiOned-beiow:" ......_.._-: .. __ "J __ "'_"_"" -" ••••• - • ' • • • -. "c _J. '.__ .." .

_" (II)

. "'(111)

!~,:.~.'.'
: ~

....-_ .._-- ...
A. Speclflc Conditions

. The enVironmental. dearance Is restricted to Ph(Jse-l of 39 years or opencast operations
Invofving 33-19.42 ha of ML area only for which exploration has been completed.

(vi) 08 should be stacked at earmari'..ed three external 08 dumpslte within ML area of a
rr'I~iilln\m'l"helgAt--ef-90m.~ minimum of·SOO'm.ShaIf'blf1nalN'alned ancrtmac green'&lf -, ':'
deve~oped between the habitation and 08 dij""mps partkularly that of Ba~~Q.I). The
option of raiSing the level of grazing land created after backfilling the quarry by 10m or so
shall be examined so to reduce the overall 00 dump heIght. Stope sta!;l!![~ tests IM'Lb:e
J!!1dertaken and the feasibility of backfllllng depending on the type of' cost effective
~echnology available at that stage shall be re-examined. The ultimate slo~ of t:be..du.rop
~all ~~_~~~_W:'MOnItOrln.9.E!lEmi'_~~.~_t~f r~dal~4~-:t!mp@t~,i~q~I_~(oin~n.!J~

.. ,:' .\ w,tlr uI~~~~n bec_Q!r.~ ~f:.~~~lnl~! Complla~,.!ta_tu$ ~~Id.!~~.~~QmttteQJQ_~
I.... 'RfriIS6Y of Envlronmen.t &,Forests aiialtSReglonal office locatec:fat 8hubaneshwar on yearly-----=-~=-----:,---~ ~.. -.. ....~---~-.'_<~, .... ~ .•- •••••• , •••• -.' •. - - •••• " ••• ' "_ ..- ' .

~I) J catch drains ~nd siltation ponds of appropriate size sho,:,ld be constructed to:arrest slit and
~~=O·~sed!~nt neWS from soli, 06 and mineral ~ump~. The water so collected shOuld be utilised

(I)

No mlnl!la o~ratlons shall be undertaken In the forestland within the ML until dearance has
been Obtained urKier'the jiroViSIOns of FCAct, 1980. . . ." - ..

~,_,_._.", ••••• ..r_ •• t .,. _ .• ,,, . . ". _" _: _ ••

.(Iv)

The monolith found within the core zone shall IX>t be disturbed by the mining operations
and a mlrnmum' SOOmdistance along with thick green belt 'would be maintained between
the eastern quarry and the monoli~h;' A road..¥,ould be creat~, upto the .monollth a park
treated around It so that the monolith could be' visited.'
., '-'::'.' .:,' ','" •••••-~-.J ,.,::,:',: ! ' : ..-: ::-..:t..,....:.~;i.--::;.:.:. ~ . ~.::. " ' .. ~.. ' _

, Mining shall be carried out as per statuette 'frOm ~e streams/nallahs flowing within the
lease... Embankment to be constnJctea sMlI ~. ~~~' o!" peak flow data ~ shall be .at
least 3m ~~1:fE!.... The slope of the emb~nl(ment shall at least 2:1 towards the ML
and' shall be stabilised with plantation. The CWPRSwould be engaged fO( the design and
study of realignment of the dr.alns/nalasflowing across the·ML and creation of embankment,
and also obtain approval of the State Government for diversion of the nalas .

(v) Topsoilshould be stacked properly with proper slope at earmarked slte(s) and should not be
kept actfve'and shall be used for reclamation and development of green belt.

. :

'if A-l l
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. for watering the mine area,' roads, green belt development, etc. The drains should be
regularly desllted and mainta1Aed properly. . . , .

Garland drains (size, gradient and length) and sump capadty should.be designed
keeping 50% safety margin over and above the peak sudden' rainfall and maximum
discharge In the area adjoining the mIne site. Sump capadty should also provided adequate
retention period to allow proper settling of slitmaterial. .

~) Dimension of the re~!1111}gY!~IL~t the toe of the dumps and 08 benches withi~~ ml~ to
i / check run-off andSiltaToil should be based on the raInfall data.

. . ":I:~' ]he ~aln haul road 9L§_~_WltQI.~ __.~h~._CQl:,~_ZOfl.~.SMlL~.·ro.etalled.'A 3-tier !Y~llu~.
.. ., ..' plantation Shan be developed along the main approach roads and haul' roads.~Mlneral .

• _,. - • OJ' .'liiIli~!1gn_tronLCl:U~_~llW~Y,_S.!Ql!.l9..~ll~_~_~~~.,..~I~ ..fQ~~eYQ!,.()! a .1~!.!9.th,o~
. -:; ... ' • -.-~. ~IWa'l~j~ shall,bep.r.ovfd~ ~!h~I.~R~p'j~.,L~a~i.n9S~~m, ...

(x) .Drllls should be wet operated only. • •

(xl) CO(ltroiled blasting should be practiced with use of delay detonators. The mitigative
measures for' control of ground vibrations and to arrest the fly rocks and boulders 'should be
Implemented.,

No ~..~~ltI~L9!.Ou~~.~ (~.Weil) ..~~u_~~,f.or~mlDOO9..~tIons. Additional water .
'lrany required for the project shall be used from ~~ w~tel'Or mine dI.schar~ wa~~ or
ralnwarercollea~ IffralnwateftlarvesoQ9'~wlthfn the'cM(: -~'-. ,. - _'._'" .. .____ - ....~---,.. ......'"-"'~....------ . ~~·I.-.,""""'.· - .

(xII)

. . .: .' I', (xfll.> Regular monitoring of groundwater level and quality should be carried out by estabnshlng a
.J network of ,exiting wells and construction of new pelzometers.the monltorID9.1Q(.<Luantity

.shquld:be done four times a year in pre-monsoon (May), monsoon.(August), PQ~-monsoon '
4 ~(NOVemoor.fand' WInter(JanuarY) 'seasons arid for quality In May: 'Da~thus cOllected should ' .

.: \. " ~ subml~e:a~~~J1.I~fsbY-Q[t.w]r.~~!!t '~..f~~s~..a.J:ld. ..~~.tIj~._c~~t!:a.!..rOI~~.~on_ti-oI .
.o;:-_,.,._,~;~_::.__ :.' . , .. ~~ .q~~rtY:..~~r:\ -,~ .1,~ttr;.O!.~I~~toring.Ra_ln~r s~es ~all M'erecte<flh' .....

., 1necare and buffet zone, In case monitoring tndicates a decline In water tatife •.

. : .~~ .•.....~. The pr01~ authorlt!~~,sh9uld'~eeL~~~r requirement 'of ~a:~' vI"a~~~) In 'case the
. ' . ·vlliage~Is '90 dry du.eto aewatering o( mine:- .- ..-.' - ... _ ......_ . _. . .:.. ....._.__ .-......

--._._-_. _ _.._ -&,; _••••• " - " • -'" •

The total area that shall be brought under afforestation at the tJme of mine cloSureshall not
be les~(than.!!22.!@ which Inciudes reclaimed topsoil soil dump area (25 hal, external 08
.dump (632 haf,backf1l1ed !=Irea(524 hal, along ML boundalY, embankment'and undisturbed
area, along roads and Infrastructure,.green belt (18 ha), and In townshlp.OUtsIde the lease
bY planting natiVe species In consultation with the local DrolAgriculture Department The

.~.!Y2f~.~_~~~~ ~e..~r91,1£l9.25Q9•.pl~A~.~.C~" ~
I(XVII) A Progressive Mine Closure Plan shall be implemented by redarnaHon or 524 ha, of the total i'

quarry·area of 1785 ha, which shan be bad<fiHed and afforested by planting native plant I~
species Inconsultation with the locaLQEOjAgric;ultuce...OepamneAt.-lJ:I8..denslly-of-the-tfees,------- ~
should be around 2500 plants per ha, Of the total reclaimed backfdled area, 223 ha Shallbe It
grazingland and ~ shall be agricultural land for utilisation or the villagers: . l'

~- ....'- " or the balance 1261 ha of quarry area, an area of 596 ha of decolaed area/void
#. ~Sr\ N A, ~nverted Into a water reservOir shall be gently sloped and the the upper benches o~

#i!'v NOTARY~~~
q~ R'AI'CHI :t \
\\* Reg. ~o.­

) AIAU .!2fS9 ~
..... ~ ,-/.. ,

'// ,.~"" .
, /':J t"1,

·l~f. .

V
.(xvl)
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Se~. ~~_~n~ plant of adequate capadty shall be Installed in the _colony. ETP'3b~1d.
also be provl~d __f~f _w~ __a,r~L,gi.p.._w~ter. Treated wastewater meeting
"pre5crlbed norms onlY shall be recydcd for milling operations to the extent possible and
permitted· to be discharged In to the naturalwater courses only If It meets the prescrfbed

. standards. .

I
!~:
;
j,.
I.
1r
)

t.,
i
"'.o·

I) ....'- I



~~(r
l~·;::~;,~.':'<">1 (XYilO

, v , '.:: '.. '
...... t ....

\

the reservoir shall be ~erracedand stabilised with plantation and the remaIning 665 ha Is forpublic use for Phase~2of the project.

Besidescarrying out r~.9IJI~rp~liodic health.9)~~k.JJe_~t.tJ:l~i~w..Orker~o% Qf~9J1(_ers
ldentlfled from 1t{Qrkforce engag~d in active mIning .Qperations. shaUbe submed to ~Ith
cneC1(upl~ .~fup_a.tiQ~( dise~~s aiia'''learfng' Impairment, if any, through an .agency such
"asNrOH, Ahmedabad within a period of one year and the results reported to this Ministryand to DGM5.

J I (xix) A detailed R&R Plan for the life of the project comprising land losers, homestead losers and
land and homestead losers, Including tribals to be displSlcedfrom the project area shall be
prepared and Implemented In a stipulated time-frarm;, .Phase~IQf tbe_.BM.(;OQ1Qdsing.of.
2221"PAPsshall be Implement~9 witl)!!1.one,year. The compensation shall be not less than

mafSpecified In'tIie-Nationa; R&R POlicy. PrOvisionshall also be made In the R&R Plan to
take care of the land less labourers and the tribals. The total ~Qdi.ture_OO~Ra.lt~~lLn9.t

" be less thanRs, 700 ao..s, """h Includes land acqiirsrtron (Rs, 30 aores) and R&R (350
croresJ,Alternate-liVellhOOd 'iind skill" deVeiopmenf program'riles aii)" sChemes shall be
''Tmplementeda~e..~rtof R&R.andCSR. . , .

~ .. . ",

Data on·ambient air quality (SPM,RSPM,SO~, NOx and heav.ymetals SUChas.1:i9,...flb,-Gr--,_ ..__ ......,
/I.s, etc» shall be regularl'i Submltted_tO-the-Ministryim::h ..IOlngItS Regional Office at Bhopal

:'__:__-~------:-and-to-the-StatePO"ution Control Boardand the Central PollUtionControl Boardonce In six ~
months. ,'. . r . •

ri.,
~)-.

'..
:" '.

. (Ii)

"~"'''!' ....." -~._ L __ .. \ (Ill)'

(Iv)

(v) "

_.'''. t.

The project authorities shall carry out a pre-mlning'~~~~~,3!tyey. ~sed on t_he
~~.H_I:I.man _Devel~p.mt!nLBePOrtanq_moo(tP[ ~. ~economlc ,status .0f)Ce. ~ thfee
"years and maIntaIn records thereof and report in their Annual Report, the SOCi~economic.rmpact or. R&Rand CSRactivities.

.
(XXI) For monitoring land use pattern and for post mining land use, a time series of Janduse

maps, based on satellite Imagery (on a scale of 1: 5000) of the core zone and buffer zone,
from the start .of the project until end of mine life shall be prepared once In 3 years (for any
one particular season whIch is consistenf in the time series), and the report submitted to. MOEF and its Regional office at BhUbaneshwar,

(xxII), A Anal.Mlne.Closure Plan along with details of CorpusFund should be submItted to the
Mlnlstry.of.EflVironmeot & Forests5 years in advance of final mine closure for appro.val,

.' ..' . . ; . ". . • !. '. : ."~':":' •.•.• : •.- .... ' •. • .. :.~..: ..... _ ':" .... _..:.,'":'''..;..
8.

(I) "',

No change In r~1(ni~gte~~ogy and sctpe ~f~king shall be made Without prior approvalof the Ministry of Environment and Forests, . .

No change In the calendar' plan including excavation, quantum of mineral coal and wasteshaff be'made. - . .

·F.OUf"amblent.airquallt¥ monitoring stations shall be established In the core zone as well as
rn- fI'lE!",bUffef"ione-for~iiltOiing SP~,-RPM,502, NOx and 'heavy 'metals SUCh as Hg, Pb,
'Cr, As, e~c, location of the s~tions shall be decided based on the meteorological data,
topographical features and enVironmentally and ecologically sensitive targets In consultatIonwith the ~tate PollUtionControl Board, .

Fugitive dust emiSSions(SPMand RSPMand heavy metals Suchas Hg, Pb, Cr., As, etc) from
all the sources shall be controlled regularly monitored and data recorded properly. Water
spray!ng arrangement on haUl roads, wagon loading, dump trucks (loading and unloading)poInts shalf be prOVidedand properly maintained.
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(vi) Adequate measures shall be taken tor control of noise levels belo"!__~~~.~f\_ln the work

environment. Workers engaged in blasting and drilling operations, operation of HEMM,etc
shall be provided with ear plugs/muffs.

Industrial wastewater (workshop and wastewater from the mlne)"shalt be properly collected,
treated so as to conform .to the standards prescribed under GSR422 (E) dated 19'" May
1993 and 31st December 1993 or-as amended from time to time before discharge. Oil and
grea.~ _~rapshall be Installed before discharge of workshop effluents. ~-

(viii) Vehicular emissions shall be kept under control and regularly monitored.

t (vii)

-.
"C"". \

('x) Environmental laboratory·shall be established with adequate number and type of pollution
monitorIng and analysIs equipment In consultation with the State.P0Ilution Control Board.

(x) Personnel working In dusty ar.easshall wear·protectlve resplratocy devices and they shall
also be provided with adequate training and Inforrriation on safety and health aspects.

Occu~t19roL h~lth ~!::1.ry~~~~~.programme of the wOr1<ersshall be undertaken
periodically to observe any contractions due to exposure to dust and to take corrective
measures, If needed. .

. ( . 1 (xl)" ..A ~~ra~_~e.nvlr:onmental manag.ero.~.D.t.~¢Iwith suitable qualified personnel shall be set up
{ ':\ under the control of a Senior Executive, who wUl report directly to the Head of the
~:' company.

(xii). .!'l~.funds earmarked for envIrOnmental protection measures shall be~~t .In ~rate
_ a~<?I.mt and shall not be diverted for other purpose. Year-Wise expenditure shall be
reported to this Mlnlsby and Its Regional Office at Bhopal.

. -...,)."
.,)

(xIII) ~ _1i~_naJ. Office of this .t-:llnistry located .at Bl;lqpal s~!1 n:J9nItor.compliance of. the .
.stl~.lated oot:ldlttons:The Project authorities shall extend full cooperation to the offlce(s) of .
'ffie Regional Office by fi:Jrnlshlrigthe requisite datal Information/monitoring reports,

.- .(xlvf_· A_. ~o£y,~Lth~_~.III.be .~~.-:k~~o·~o/lC~~~..~~~ri ·~t NGO,.i ~~, frorri·~~~~~~h~ ,
_ .s~~~e_swrvrepres~ntatl<>n~,~~!1 r~e~ wnlle:~oa$.!09Jhe proposal. k~.

• , ,:". ; • r I '. ' o· ..

(xv) ~ta~e .f.'O"ution Control Boatd s~lf. di.splay a copy of the clearance letter at the Regional
Office, District Industry centre and Collector'sOffice/Tehslldar's Offlce for 30 days. -.~... .'~.' . . ... - "".-

\
(~i) The Project ·authoritles shall advertise at least In two local newspapers widely. circulated
, ' . around the project, one of· which shall. be In the vernacular language of the locality

c~~!"~9 ...~~!!!ln seven d~~ «.the dearaoce letter Inform~ that the project has l)een
accorded enV!ronmenta'-d.eara.rlCe and a copy of the clearance letter Is available With the
. state Pollution control Board and may also be seen at the website of the ministry of
Env1ronment &:Forests at htto;llenvfor.nic.ln •.l!le. ~orppllan<;estatus sh~1lalso ~. uploaded

...by the project authorities in their we!Jsite and....l~g_yl9~Y..~g9~teQ~t ,e?l~tonce In.sh<mOnths
,so Its. to brtfK.J the .same In th~J)I,Jbl!Cdomal~, TIl~_~~a_"~!I.alS9 be di~yed at thf:
entrance of the priJect premises and mines office al1dIn cprporateoffice. .

3·. .~ ··Mlnlstry ~ </ny other ~petent authority may stipulate any further comtl~ fOf
e~ronmental protection. .

4. ~~~~ .~<?_~.o.rryP"Y..~j~!1~.nyof tJ:l~..S~~tlOI1SmE!ntione~ab_ovemay result in wltMrawal of
this clearanceand attract the provisions of the Environment (Protection) Act, 1986.

• ..._••••• ~. ,°0 # ••

5. The above conditions will be enfor.ced inter-alia, under the provisions of the Water (Prevention
& Control of Pqllutlon) Act, 1974, the AIr (Prevention &':Control of Pollution) Act, 1981, the

:etllialt .(ed>~edion) Act, 1986 and the Public Uability . Insurance Act, 1991 along with thelr
.Rules. The pro~nt shall ensure to proVide tor the costs incurred for taking up

'-
t- ..I I
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remedial 'measures In case of soHcontamination, contamination of groundwater and ~e .wa~r,
and oa:upallonal and other diseases due to the mining operations. , " ~

(Dr.T.Chandlnl)
Director

Copy to: .
1. Secretary, Ministry of Coal, New Defhl.
2. Secretary, Department of Environment & Forests, Government o( Jharkand, SecretarIat, Ranchl.
3. ChIef COnservator of Forests, Regional offlc;e (EZ), Ministry of Environment & Forests, A-31,

Chandrashekarpur, Bhubaneshwar - 751023.
4. .Chairman, Jharkand State Pollution Control Board, T.A. Division Building (Ground Roar), H.E.C.,

Ohwwa, Ranch! - 83400"[
5.' Chairman, Central Pollution Control Board, CBD-cum-Offlce Complex, East Arjun Nagar, New

Deihl -110032.
6.. Member-Seaetary, Central Ground Water 'AuthorIty, Ministry of Water Resources, Curzon Road

Barracks, A-2, W-3 Kasturba Gandhi Marg, New Deihl.
7. DIstrictCollector, Ha:larlbagh, Government d Jharkand.

"-8,- Monltorlhg Rle -g. . Guard File - --"10:---Reccml·.Flfc---· - .._- -.- _._ .._- . ._. _ .. .
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F. No. 8-5612009 - FC
Government of India

Ministry of Environment & Forests
(FCDivision)

Paryavaran Bhawan,
CGO Complex, Lodhi Road,

New Delhi - 110510
Dated: 111bMay, 2010

To
The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Sub: Diversion of 1026.438 ba of forest land for coal mining from Pakribarwadih
Project in favour of MIs. NTPC in Hazaribagb West Forest Division in
Hazaribllgb district of Jbarkhllnd.

I .~ Sir, I am directed to refer to the State Government's letter no. 3NanBhumi-
75/200912458NP dated 06.08.2009 on the subject mentioned above seeking prior
approval of the Central Government under section-2 of the Forest (Conservation) Act,
1980, and to say that the proposal has been examined by the Forest Advisory Committee
constituted by the Central Government under section-Sof the said Act.

After careful examination of the proposal of the State Government, the Central
Government hereby conveys the recommendations of the Forest Advisory Committee for
diversion of 1026.438 ba of forest land for coal mining from Pakribarwadib Project in
favour of Mis NTPe.. in Hazaribagh West Forest Division in Hazaribagh district of
Jharkhand subject to fulfillment of the following conditions:

1. (i) The Compensatory Afforestation (CA) will be raised and maintained over
double the degraded forest land i.e. 1026.438x 2:::=2053 ha at the cost of
User Agency.

(ii) The User Agency will submit the details of area identified for Compensatory
Afforestation on SOl toposheet of 1:50,000scale.

(iii) The User Agency shall transfer the cost (incorporating the current wage
structure) of raising and maintaining Compensatory Afforestation to the
Adhoc CAMPA through State Forest Department.

2. The State Government shall charge the Net Present Value of the forest area
diverted under this proposal from the User Agency as per the Judgement of the
Hon'ble Supreme Court of India dated 28.03.2008& 09.05.2008 in IA No. 566 in
WP (C) No. 202/1995 and as per the guidelines issued by thisMinistry vide letter
No. 5-3/2007-FC dated 05.02.2009 inthis regard. .

.~ I



determined, as per the fmal decision of Hon'ble Supreme Court of India.

4. All the funds received from the User Agency under the project shall be transferred
to Ad-hoc CAMPA in account number CA 1587 of Corporation Bank, Block-l l ,
CGO Complex, Phase-I, Lodhi Road, New Delhi - 110510.

5. The following activities shall be undertaken by the User Agency under '\
supervision of the State Forest Department at the project cost: '

• (i) Proper mitigative measures to minimize soil erosion and choking of streams
shall be prepared and implemented,

* (ii) Planting of adequate drought hardy plant species and sowing of seeds to
arrest soil erosion .

• (iii) Construction of check dams, retention/toe walls to arrest sliding down of
the excavated material along the contour.

6. The User Agency will ensure the dumping of DB as per the plan and will submit
the duly approved phased Reclamation plan along with the compliance report .

• 7. The user agency will take up programme for at least 50 m greenbelt along the
sides of the Pakwa nallah. and Dumuhani nallah from the initial years under the
supervision of the State Forest department .

• 8. The coal evacuation will be done through high speed conveyer of 20 meter width
running at a height sufficient to. allow all tall wild animals including elephants.
The installation of such system will be undertaken under the supervision of the

CWLW of the State.

9'. The User agency will undertake comprehensive soil conservation measures at the

project cost.

°10. The period of diversion under this approval shall be twenty (20) years or
coterminous with the mining lease subject to possession of valid lease by User
Agency under the MMDRAct, 1957.

11. The State Govt. to review the proposed rehabilitation policy to reconsider the
R&R issues of landless people in the light of the R&R policy of Orissa with
respect to landless and also compare with the draft R&R of the Govt. of India.
The revised R&R package should be submitted along with compliance report.

• 12. The user agency will assist the State Government in conservation and
preservation of flora and fauna of the area in accordance with the plan prepared
by the Chief Wildlife Warden of the State.

'.
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c 14. No labour camps shall be set up inside the forest area .

• 15. The user agency shall provide fuel wood preferably alternate fuel to the labourers
working at the site to avoid damage 1felling of trees.

~ 16. The user agency will obtain Environmental clearance and any other clearances
required for such project before the final approval.

17. The user agency will obtain the clearance under the provisions of ST&OTFD
(Recognition of Forest Rights) Act, 2006 before the final approval and will
submit certificate towards the settlement of all claims and rights over the
proposed forest land under the Act, along with the compliance report, as per the
advisory dated 03.08.2009 issued by MoEF.

(.

-18. Any other condition that the CCF (Central), Regional Office, Bhubaneshwar,
may impose from time to' time for protection and improvement of flora and fauna
in the forest area, shall also be applicable.

19. The forest land thus diverted shall be non-transferable. Whenever the forest land
is not required, it shall be surrendered to the State Forest Department under
intimation to this Ministry.

After receipt of the compliance report on fulfillment of the conditions mentioned
above, the Central Government shall consider the handing over of forest land for non­
forest purposes under section-2 of the Forest (Conservation) Act, 1980.

Yours faithfully,

->:
(C.D. Singh)

Sr. Assistant Inspector General of Forests

Copy to:-

1.
2.
3.

\.-4.
5.
6.

The Principal Chief Conservator of Forests, Government of Jharkhand, Ranchi.
The Nodal Officer (FCA), 0/0 the PCCF, Gove~ent of Jharkband, Ranchi.
The Chief conservator of Forest (Central), Eastern Regional Office, Bhubaneshwar.
User Agency for information.
Monitoring cell.
Guard File. (cr:&)

Sr. Assistant Inspector General of Forests

&I...
..~
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\ F. No.8-56/2009-FC

Government of India
Ministry of Environment and Forests

(F.e. Division)
Paryavaran Bhawan,

CGO Complex, T.odhi Road.
New Delhi - 110510.

Dated: 17th September, 2010

To
The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Sub:- Diversion of 1026.438ba of forest land for coal mining from Pakribarwadib
Project in favour of Mis. NTPC in Hazarlbagh West Forest Division in
Hazaribagh district of Jbarkhand.

{
Sir,

I am directed to refer to the State Govt. letter no. 3NanBhumi-7512009/2458IVP
dated 06.08.2009 on the subject cited above seeking prior approval of the Central
Government under the Forest (Conservation) Act, 1980. After careful consideration of
the proposal by the Forest Advisory Committee constituted under section-S of the said
Act, in-principle approval was granted vide this Ministry's letter of even number dated
11.05.2010 subject to fulfillment of certain conditions. The State Government has
furnished compliance report in respect of the conditions stipulated in the in-principle
approval and has requested the Central Government to grant final approval.

In this connection, I am directed to say that on the basis of the compliance report
furnished by the State Government vide letter no. dated 16.08.2010, approval of the
Central Government is hereby granted under section-2 of the Forest (Conservation) Act,
1980 for diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of Mis. NTPC in Hazaribagh West Forest Division in Hazaribagh
district of Jharkhand subject to fulfillment of the following conditions:

1. Legal status of forest land shall remain unchanged.

2. a Compensatory afforestation shall be raised and maintained by the State
Forest Department at the project cost.

b Fencing, protection and regeneration of the safety zone area shall be done
at the project cost. Besides this, afforestation on degraded forest land, to be
selected elsewhere, measuring one and a half times the area under safety
zone, shall also be done at the project cost.

c Wherever possible and technically feasible, the User Agency shaU" .' r;" ,:-.

undertake afforestation measures in the blanks within the lease area, as well
as along the roads outside the lease area diverted under this approval,' in . <.

consultation with the St~te Forest D~.~en~ at the _p~o!e:t~_:~"" __..._. _ y" ......~.
~~_~b~>.,/

~v'V T' ~~,
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/,./ 3. Following actrvmes shall be undertaken by the User Agency under the

supervision of the State Forest Department at the project cost:

(i) Proper mitigative measures to minimize soil erosion and choking of
streams shall be prepared and implemented.

(ii) Planting of adequate drought hardy plant species and sowing of seeds to
arrest soil erosion.

(iii) Construction of check dams, retention / toe walls to arrest sliding down of
the excavated material along the contour,

(iv) The areas shall be reclaimed keeping in view the internatiooaJ practice of
stabilizing the dumps by grading / benching so that angles of repose
(normally less than 28 at any given place) are maintained.

(v) The top soil management plan should be strictly adhered to.

4. The forest land shall not be used for any purpose other than that specified in the
proposal.

5. The User Agency shall furnish an undertaking to pay the additional NPY, jf so
determined, as per the final decision of Hon'ble Supreme Court ofIndia.

6. The approval under the Forest (Conservation) Act, 1980 is subject to the
clearance under the Environment (Protection) Act, 1986.

7. The user agency will make arrangement for free supply of coal to labourers and
staff working on the project site so as to avoid any pressure on the adjacent forest
areas.

8. The user agency will take up programme for at least 50 m greenbelt along the
sides of the Pakwa nallab and Durnuhani nallah from the initial years under the
supervision of the State Forest department.

9. The coal evacuation will be done through high speed conveyer of20 meter width
running at a height sufficient to allow all tall wild animals including elephants.
The installation of such system will be undertaken under the supervision of the
CWLW of the State.

10. The State Govt. to implement the rehabilitation policy of the State with respect to
landless as submitted with the compliance report.

11. The user agency will assist the State Government in conservation and
preservation of flora and fauna of the area in accordance with the plan prepared
by the Chief Wildlife Warden of the State.

12. _ The forest land shall not be used for any purpose other than that specified in the
r\ N,.. I ....
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proposal.

13. No labour camps shall be set up inside the forest area.

14. The user agency shall provide fuel wood preferably alternate fuel to the labourers
working at the site to avoid damage I felling of trees.

15. The period of permission for lease under the Forest (Conservation) Act, 1980 will
be for 20 years or 'co-terminus with the mining lease subject to possession of
valid lease by User Agency under the MMDR Act, 1957.

16. Demarcation of mining lease area will be done on the ground' at project cost
using four feet high reinforced cement concrete pillars with serial numbers,
forward & back bearings and distance from pillar to pillar.

17. Mining I reclamation schedule shall be implemented by the user agency at their
cost as per Environmental Management Plan I phased reclamation programme.
The annual report about the progress of reclamation should be submitted to the
CCF (Central), Bhubaneshwar.

18. The user agency shall also take up study on soil erosion / soil flow from the over­
burden areas with the help of GIS in consultation with the forest department.

19. The user agency shall take up the de-silting of the village tanks within five km
area from the mine lease boundary as a Corporate's social responsibility so as to
mitigate the impact of siltation of such tanks if any.

20. Any other condition that the Chief Conservator of Forests (Central), Regional
Office, Bhubaneshwar may impose from time to in the interest of conservation,
protection or development of forests.

Yours faithfully,

»>
Copy to:-

(C.D. Singh)
Sr. Assistant Inspector General of Forests

1. The Principal Chief Conservator of Forests Government of Jharkhand, RanCID.
2. The Nodal Officer, Office of the PCCF, Government of Jharkhand, Ranchi.
3. The Chief Conservator of Forest, Regional Office, Bhubaneshwar.
4. User Agency for information.
5. Monitoring cell of the FC section
6. Guard file.
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REPORT DOCUMENTATION SHEET
Technlcal Report No: 4813 Date: February 2011
TItle: FLOOD ROUTING STUDIES FOR PAKRI BARWADIH COAL MINING AREA NEAR

BARKAGAON, HAZARIBAGH, JHARKHAND
Officers Responsible for Conducting the Studies: Shri. S. Govlndan, Joint Director.
Shri. V. G. Bhave. Chief Research Officer. Smt. Neena Isaac, Chief Research Officer.
Smt. $nehal Tayade, Research Assistant
Name and Address of Organization Conducting the Studies

Surface Water Hydraulics I HAPT Division
Hydrology and Water Resources Analysis I River Engineering Laboratory
Central Water and Power Research Station, Khadakwasla. Pune 411024

Name and Address of Organization Conducting the Studies

MIs. National Thermal Power Corporation (NTPC) Limited, Engineering Office Complex, Plot
No. A-SA, Sector-24. Noida 201301 (U.P.)

Synopsis

Coal Mine Blocks near Pakri Barwadih and Chattibariattu villages are being explored

by NTPC as a process backward integration. The block has an area of about 4626 ha and

has three nalas flowing through block boundary. It was noticed that the mine plan would be

disturbed by the central nala. Studies were referred to CWPRS for deciding the alignment

and cross sections of diversion channel and subsequently. remodeling of the eastern and

western nala. A review of the dam capacity proposed on eastern and western nala has been

taken with respect to mining requirements. Alignments of cross sections of diversion channel

have been suggested. Storage capabilities of check dams proposed by Jharkhand Irrigation

Department were reviewed and necessary arrangements for augmentation of the deficit to

meet mining requirements and losses on account of evaporation and seepage are also

suggested.

Keywords: Coal Mine Block, Diversion Channel Cross Section and Alignment
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Technical Report No. 4813 FEBRUARY 2011

FLOOD ROUTING STUDIES FOR PAKRI BARWAD.IH COAL MINING AREA NEAR
BARKAGAON, HAZARIBAGH, JHARKHAND

Summary

Coal is an important resources required for uninterrupted generation of power through

thermal plant. At present, the resource is supplied by agencies like Coal Authority of India

and eastern and western coal fields. Mis. National Thermal Power Corporation (NTPC) is

entering the area of coal extraction as a process of backward integration. Initially coal mining

blocks near Pakri Barwadih and Chattibariattu villages are being taken up as per the sanction

from the competitive authority. Studies were referred to CWPRS to review the drainage

pattern in Pakri Barwadih coal mining block in line with coal extraction plan and propose

diversion of nala intervening the mining operation.

The site inspection of the coal mine block was carried out along with NTPC officers

from Noida and Hazaribagh. The data requirement in the form of Longitudinal section, cross

seetlon and catchment area of existing nala was supplied by NTPC and Jharkhand Irrigation

Department. In addition, data from published literature was also used in this study.

It was noticed during the site inspection that gauge and discharge are not observed

on any of the nala and rain gauge station is not installed in the coal mining block,

Accordingly, it was decided to estimate design discharge from the catchment area of each

nala using synthetic hydrograph as per the manual prepared by CWC, New Delhi I RDSO,

Lucknow.

Catchment area maps as supplied by Jharkhand Irrigation Department were used to

derive the parameters of synthetic unit hydrograph and estimation of travel time for

catchment in these nalas. Design storm ordinates corresponding to time of travel of each

nala were derived as per CWC manual. Storm hydrograph for each nala was derived through

convolution of net rainfall ordinates with unit hydrograph ordinates. The peak flow of each

~ala was used for deriving the design discharge for deriving water surface profile.

The coal mine block is spread over an area 4626 ha. There are three nalas viz.

western, central and eastern originating on the hill slope towards the northern boundary.

~1fi!S"1aw northwest direction before outtalling into Haharo Nadl, It was noticed that the

~,,",mnll~"ld be obstructing the mining operation and it is, therefore, necessary to divert
~



the flows in central nala upto adjoining eastern and western nala. It is proposed to divert the

nala near the northern boundary and pass the flow to eastern and western nala. Different

alignments of diversion channel were discussed with NTPC officials and the alignment that

would yield minimum height of fall was finalized. The cross section of diversion channel

correspondinq to design discharge of 60 cumls and 8 cum/s under unlined scenario were

derived.

A review of check dam storage capacity was taken with respect to water requirement

for mining operations supplied by NTPC. It was noticed that there would be a deficit in

storage capacity of about 0.05 mcum. Necessary augmentation arrangements to meet the

deficit and losses on account of evaporation and seepage are suggested.

I
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TECHNICAL REPORT NO. 4813 FEBRUARY 2011

FLOOD ROUTING STUDIES FOR PAKRI BARWADIH COAL MINING AREA NEAR
BARKAGAON, HAZARIBAGH, JHARKHAND

1. INTRODUCTION

1.1 Coal is an important input component required for uninterrupted functioning of any

thermal power plant. As of date, coal is being supplied by the government owned/operated and

managed units like Coal Authority of India and EastemIWestern Coal Fields. MIs. National

Thermal Power Corporation (NTPC) Limited has adopted the process of backward integration in

order to ensure continuous supply of coal to their thermal power plants spread all over the

country. Accordingly, necessary steps are being taken with competent authority and NTPC is

endeavouring to enter coal mining activity. Initially, some blocks in the State of Jharkhand near

Pakri Barwadih, Chattibariattu and Kerandari villages are being investigated for commencing the

operation of coal mining. Three nalas viz. western nala (Khorallathorwa), central nala

(Dumuhani) and eastern nala (Pakwa) traverse through Pakri Barwadih coal mining block and
outfall into Haharo River near Barkagaon village. The eastern and western nalas originate

upstream of the coal mining boundary on north side. It is proposed to transfer flow of the central

nala near northern boundary of block through eastem and western nala, depending on the

actual ground elevations. CWPRS was requested to undertake the following studies for Pakri

Barwadih coal mining block.

i) Estimation of ftood discharge of nallas in Pakri Barwadih coal mining block.
ii) Mathematical model studies for flood routing along nallas in Pakri Barwadih block

under pre and post project scenario.

The studies have been carried out at CWPRS and the details are described in this report.

ical Report No.4813, February 2011 1
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2. STUDY AREA

2.1 The coal mining activity in Pakri-Barwadih block is spread over a total area of 4626 ha
situated between 85°9' E to 85° 15' E and 23° 51' N to 23° 56' N (Figure 1),

FIGURE 1: LOCATION MAP OF PAKRI BARWADIH BLOCK

The block is located at a distance of about 30 km from Hazaribagh and 120 km from State

Capital Ranchi. It is proposed to carry out the coal mining activity in three major steps. Initially

coal mining will be commenced at western pits WP1, WP2 and WP3 near northern boundary for

a period of 5 years. The waste would be dumped in the area marked as 'DUMP A' and 'DUMP

S'. Thereafter, the activity will gradually progress towards southern boundary while passing

through western pit WP4, eastern and other pits upto a period of 25 to 30 years (Figure 2).

2
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FIGURE 2: SURFACE MASTER PLAN OF PAKRI BARWADIH BLOCK

2.2 The study area has dendritic pattern of drainage. The principal drainage channel of the

area is Haharo Nadi, which originates in the hills southwest of the lease area. The western part

of the study area is drained by the Ghaghra Nadi, which receives a number of streams such as

Kukkurduba Nala, Patra Nadi and Hendraj Nadi. Ghagra Nadi joins the Haharo Nadi south of

the proposed core zone. The drainage of the area is controlled through a network of small

streamlets with a general southward flow direction. Most of these streamlets are of seasonal

nature. Khora Nala drains the northwestern part of the lease area. Khora Nala joins Lathorwa

Nala which runs along the western boundary of the proposed lease area to join the Haharo Nadi

about 1 km south of the proposed lease area. The northern part of the proposed lease area is

drained by the Dumuhani Nala, which runs soumwards nearly through the centre of the

proposed lease area to join the Lathorwa Nala just south of the proposed lease area. The
eastern part of the lease area is drained by the Pakwa Nala, which joins the Haharo Nadi south

of the 'lease area. Haharo Nadi flows southwards. About 5 km south of the proposed lease area,

the Haharo Nadi receives the Badamahi Nadi flowing in from the east. Haharo Nadi flows.

,
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southwards to join the Damodar River System. Ghaghra Nadi, Haharo Nadi and Badamahi Nadi

are reported to be perennial rivers.

2.3 Three different nalas viz KhoralLathorwa (Western), Dumuhani (Central) and Pakwa

(Eastern) Nala traverse through the coal mining block. The table below gives the particulars of

three nalas. Catchment areas of the nalas are shown in Figure 3.

81. Name of the Nala Length' of Catchment area
No. Nala-(km) (8a. km)

1 Western 18.35 54.86

2 Central - 25.64

3 Eastern 18.75 51.92

FIGURE 3: CATCHMENT AREA MAP

\
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2.4 Central nala originates at a small distance upstream of the northern boundary of the coal
mining block and traverses towards south. The mining activity would be carried out in such a
way that the catchment area of the central nala will go on reducing towards south. Water

entering the central nala from the upper catchment at the northern boundary of the coal mining

block would be transferred through canals constructed near the boundary of the mining block to

eastern and western nala. Precipitation falling within the mining block from the catchment area
of central nala would be pumped to the eastern and western nala progressively. All the three
nalas rise in the hills on northern side of the coal mining block and flow towards south. The

nalas pass through steep falls in the range of 5 to 10m, spread over a length of about 600 to

soo m

2.5 Investigations for locating the check dam on eastern and western nalas have been

carried out by the Jharkhand Irrigation Department and six sites each on Khora nala and Pakwa

nala have been identified. These are shown as CD 1 to CD 6 in Figures 4 and 5 for Khora and

Pakwa nala respectively.
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FIGURE 5: LONGITUDINAL SECTION OF PAKWA NALLA

3. DATA USED

The list of data requirement for the studies was communicated to NTPC. In addition,

attempts have been made to gather available information/data in published literature. The data
given below have been used in the present studies.

a) L-section and cross section of Khora and Pakwa nalas as supplied by Jharkhand
Irrigation Department.

b) Toposheets of area surveyed in 1928 and 1978

c) Isohyetal maps published by CWC/RDSO.

d) Report on Hydrogeology.

e) Report on Environmental Impact Assessment.

f) Pumping discharges at different locations in the coal mining block.
g) Water requirement of coal mining block to be drawn form nalas

4. METHODOLOGY

4.1 Joint inspection of the site was carried out in June 2006 when representatives from

NTPC, Noida, NTPC, Hazaribagh and CWPRS were present It was noticed during the

inspection that the nalas are located in a remote area and no gauging site is located in the study

area. It was discussed and finalized that the data on L-section and cross sections of the nala

would be supplied to CWPRS. Further no rain gauge is located in the coal mining block and

6
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data of the rain gauges from the adjoining area or available information in the published

literature containing regional studies has to be used. Accordingly it is proposed to carry out

present studies in the following steps:

• Development of synthetic unit hydrograph as per guidelines issued by ewc.
• The derivation of design storm corresponding to 100 year return period.

• Estimation of storm hydrograph for catchment of eastern and western nalas.

• Derivation of maximum discharge in each nala.

• Review of check dam capactty

• Routing of flood in eastern and western nala

• Derivation of maximum discharge in rain water catchment canal

• Deriving alignment and cross section of rain water catchment canal

5. ANALYSIS OF DATA AND RESULTS

5.1 Estimation of Unit Hydrograph

5.1.1 The catchment area map for western and eastern nala supplied by Jharkhand Irrigation

Department were used and basin characteristic like length of the main stream and

representative bed slope of the main stream upto the outfall were estimated using the guidelines

given by ewC. The other parameters of the unit hydrograph were derived for both western and

eastern nalas. These are given in Table 1.

TABLE-1

PARAMETERS OF UNIT HYDROGRAPH

Name of Nala
Parameter

Khora Pakwa

Catchment Area (sq. km) 54.86 51.92

length of Stream (km) 18.35 18.75

Peak Flow (cu.mls) 33.45 27.87

Time of Peak (hr) 3.33 3.73

Base Time (hr) 14.00 16.00

Woo (hr) 4.11 4.65

W75 (hr) 2.26 2.52

WRoo(hr) 1.58 1.74

WR7s(hr) 0.96 1.05

Storm Duration (hr) 3.00 4.00
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5.1.2 The unit hydrograph for Khora and Pakwa nalas were developed. These are presented

in Figures 6 and 7 respectively.
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FIGURE 6: UNIT HYDROGRAPH FOR KHORA NALLA
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FIGURE 7: UNIT HYDROGRAPH FOR PAKWA NALLA

5.2 Derivationof StormHydrograph

5.2.1 As per the guidelines of ewe, storm duration of nala has been estimated as 3 hours for

Khora nala and 4 hours for Pakwa nala, The net rainfall ordinates, estimated after deducting

loss at the rate of 0.25 em/hr, are given in Table below:

8
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TIme (hour)
Net rainfall (cm) for catchment of
KOOraNala Pakwa Nala

1 9.6 10.8
2 2.3 02.5
3 1.2 01.2
4 - 00.6

The storm hydrograph was derived using the convolution type process between storm rainfall

and the unit hydrograph ordinates. Base flow at appropriate rate was added and storm
hydrograph for Khora and Pakwa nalas were derived. The ordinates of storm hydrograph are

given in Table 2.

TASLE-2

ORDINATES OF STORM HYDROGRAPH

s"" N,",ti.-q .-."'" ~)--, "',
"';!' I ~ CWPR:\.r~nical Report NO.4813,February 2011

.~~" ..~ ,~

I ,".. fir\..

DISCHARGE(cu.m/s)
TIME (Hours) KHORA PAKWA

NALLA NALLA
0 2.47 2.34
1 14.12 9.75
2 96.97 69.32
3 274.58 215.90
4 402.73 344.87
5 380.84 386.46
6 291.98 326.89
7 203.16 255.80
8 136.04 190.92
9 87.39 135.24
10 54.47 93.75
11 34.68 6123
12 22.15 40.03
13 15.00 27.53
14 8.45 20.50
15 3.07 14.28
16 2.47 8.27
17 2.47 3.26
18 2.47 2.56
19 2.47 2.34
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Plots of the hydrograph for Khora and Pakwa nalas are presented in Figures 8 and 9

respectively.
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FIGURE 9: STORM HYDROGRAPH FOR PAKWA NALLA

5.3 Estimation of Maximum Discharge

5.3.1 The maximum discharge that is expected to pass through Khora and Pakwa nalas

include the following components:

o Discharge from own catchment.
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o Transferred discharge from central nala at the entry of nala near northern boundary.

o Pumping discharge from the coal pits.

5.3.2 It is pertinent to indicate here that information on catchment characteristics of central
nala were not supplied by NTPC I Jharkhand Irrigation Department and the peak storm

discharge for the catchment from central nala was derived from the available information on

eastern and western nala. Thus, catchment area of central nala is measured from the map

supplied by Jharkhand Irrigation Department as 25.6 sq.km and maximum flood discharge was

derived as 207.8 m3/s on the pro rata of catchment area from Khora nala. It is further added

that as the coal mining activity would progress towards south. the catchment of central nala
would be converted into coal mines and the discharge from catchment area would get converted

to the pumping discharge. Accordingly. flood to be transferred from central nala to eastern and

western nala would have different values depending on the mining stages in different pits.

Initially it is assumed that half of the discharge from central nala would be transferred to eastern

and western nalas.

5.3.3 A sum of all these components would lead to likely discharge that would be experienced

by each of the nala. It is necessary to route this discharge through each nala to assess the

adequacy of cross section to pass the discharge. The details of maximum discharge for each

nala are given below:

Sl. Discharge Component
Discharge (m3/s) for

No Khora Pakwa

1 Peak flow of storm hydrograph 415.8 393.3

2 Rain water catchment 103.9 103.9discharge
3 Pumped discharge 001.2 001.2

4 Total 520.9 498.4

Say 521.0 500.0

5.3.4 It can be seen from above table that maximum discharge in western nala is 521 m3/s

and that in eastern nala is 500 m3/s. These values have been considered as design discharge

to assess the adequacy of cross section of each nala.
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5.4 Flood Routing Along Nala

5.4.1 Different models are available for routing of flows through channel network. The

capabilities of different models were reviewed and HECRAS - 3.1.3 model developed by US

Army Corps of Engineers was selected for the present studies. Necessary topographic data in

the form of L-section and cross section of nalas were used to define the channel geometry.

Roughness co-efficient of 0.04 was specified based on the prevailing conditions of nalas

observed during site inspection and comparing these conditions with the standard values.

5.4.2 Upstream boundary for each nala was defined by design discharge derived above and

normal flow condition governed by Manning's equation was specified for the downstream

boundary. Three different flood discharge as 400 m3/s, SOO m3/sand 600 ma/swere specified

at the upstream end and water surface profiles were generated. These are presented in

Figures 10 and 11 for Khora and Pakwa nalas respectively. Left and right bank levels as made

available by Jharkhand Irrigation Department are also superimposed in these figures as LOB

and ROB respectively.
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5.5 Changes in Alignment and Location of Nalas
5.5.1 Attempts were made to ensure that there is no change in the alignment and location of

all three nalas in coal mining block..Two Survey of India topo sheets containing positions of the

nalas in 1928 and 1978 were used to extract the positions of nalas. These positions were

superimposed. The results are shown in Figure 12.
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_________ 1928 (E)
_______ 1978 (E)

_~ 1928 (W)
______ 1978 (W)
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5.6 Estimation. of Maximum Discharge for.'Rain Water Catchment canal
"r

5.6.1 Alignment of RainWater Catchment ca1aJ
I

The mining activities are proposed to bestarted from northern boundary and progress

towards south in a period of about 5 years dura~on. Details of mining plan are shown in Figure
"

2. Thus, first 5 years would be used for mining'!the northern most area and the waste would be
,

dumped in area towards south. "The process wjll be repeated in a period of 25 to 30 years upto

southern boundary. +

It can be seen from Figure 3 that the mining activities would be disturbed because of the
?

flows generated in central nalla. It is proposed to tap the discharge of central nala at the

northern boundary of the coal mining block and transfer flows to eastern and western nalas

through rain ~r catchment canals to be constructed near the outer boundary of the mining
.r- ~block. The":'propdSedrain water catchment is planned at the entry of nalla in northern corner of

coal mining block. The proposed alignment of rain water catchment canal was discussed with

NTPC officer~ from EOC, Noida and at site near Hazaribaug. Different alternative alignments

were reviewfi during the meeting held at Ranchi in March/April 2010. The alignment was

finalized in ~eting held with NTPC Officers at CWPRS on 3-4 February 2011.

The a!i_gnmentis more or less along 460 m contour. The exact elevation at the staring
,

point is to befeCided after conducting site surv~y. However, pending availability of exact data it

is assumed ~ere that initial bed level of rain water catchment canal would be 460 m. The

eastern arm.lor rain water catchment canal would continue to traverse a distance of about 5100
m before re~ching the outfall point in Pakwa nala. Similarly, western arm would continue for a

length of aboin 800 m upto outfall in Khora nala. A fall structure with height of fall equal to

difference in ~levation of canal bed and nala bed is to be provided at the end of canal alignment.

I

5.6.2 Eastin Arm of RainWater Catchment canal



Rood Routing Studies for Pakri Barwadih Coal Mining Area Near Barkagaon, Hazaribagh, Jnarkhand

........,- C3- lEI- a;J"- ~- 151- ESI- r:g- GJ

- - -I I I-
FIGURE 13:ALIGNMENTS OF RAIN WATER CATCHMENT CANAL

Catchment area of central nala upstream of rain water catchment canal measured from the map

supplied by Jharkhand Irrigation Department is 7.6 sq. km and maximum flood discharge

component from this area was derived as 57.44 m3/s. Out of this flow only 90% is proposed to

be conveyed to eastern nala i.e. 51.7 m3/s and remaining would be transferred to western naJa.
Component of discharge from the catchment of eastern nata that would get blocked due to rain

water catchment canal was estimated as 1.81 m3/s. Thus total discharge in eastern canal would

be 53.51 rn3/s and by adding 10% to account for differences in survey, manual error in transfer

and safety against unforeseen incidences like landslide and unknowingly made blockage, the

design discharge for the eastern part of the rain water catchment canal was computed as 58.86,

say 60 m3/s.

5.6.3 Western Arm of Rain Water Catchment canal
Contribution of discharge from catchment area of central nata upstream of rain water

ecnnical Report No.4813, February 2011
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sq. km, is 10 % of the maximum flood discharge of 57.44 m3/s i.e. 5.74 m3/s. Component of

discharge from the catchment of western nala was estimated as 1.5 m3/s. Thus total discharge

in western canal would be 7.24 m3/s and by adding 10% to account for safety. the design

discharge for the western arm of the rain water catchment canal was computed as 7.94 say 8
m3/s.

5.7 Design of Rain Water Catchment canal

5.7.1 The rain water catchment canal is required to be designed for the maximum discharge

derived above and aligned along the northeastern boundary of the mining block. Since the canal

is proposed in a remate hilly area near reserve forest and the bed material consists of boulders,

maintenance of the canal would be difficult. Accordingly unlined canal is suggested. The details

of a typical section of eastern arm of rain water catchment canal derived for two different bed
slopes are given below:

Design discharge (m3/s) 60 60
Slope 1 in 1000 1 in 500
Bed width (m) 5 5
Side slope (m) 2 H to 1 V 2 H to 1V .

Depth of flow (m) 3.24 2.74
Manning's n 0.03 0.03
Velocity (m/s) 1.62 2.09
Freeboard (rn) 1.5 1.5

5.7.2 The dimensions of western arm of rain water catchment nala were also derived on the

similar lines. These are given in Table below. Details of cross sections of both the nalas are

presented in Figure 14.

Design discharge (m3/s) 8 8
Slope 1 in 1000 1 in 500
Bed width (m) 3 3
Side slope (m) 2 H to 1V 2 H to 1V
Depth of flow em) 1.42 1.19
Manning's n 0.03 0.03
Velocity (mls) 0.97 1.25
Freeboard (m) 1.5 1.5
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FIGURE 14: CROSS SECTIONS OF RAIN WATER CATCHMENT CANAL

5.8 Review of Check Dam Capacity
5.8.1 Preliminary survey of eastern and western nalas has been carried out by Jharkhand

Irrigation Department (JID). Tentative locations of check dams are indicated in Figures 4 and 5..
There would be six check dams each along Khora and Pakwa nala. The basic purpose of the

check dam is to store the water requirements of coal mining block. These requirements have
been supplied by NTPC as 4576 rn3/day, thus leading to annual volume of 1.67 Mm3. This

demand is to be satisfied from twelve check dams on east and west nala. A comparison of the

capacity of check dam as estimated by JID with the demand is presented in table below:

Check
Top level of check Storage Capacity DeficitlExcess

dam (m) (Mm3) for Capacity (Mm3)

Dam Khora Pakwa Khora Pakwa Khora Pakwa
Nala Nala Nala Nala Nala Nala

CD1 450 430 0.0775 0.0560 -0.0617 -0.0832

CO2 445 422 0.2077 0.1755 0.0685 0.0363

CD3 433 415 0.0726 0.0476 -0.0666 -0.0916

CD4 423 410 0.2769 0.0371 0.1378 -0.1020

CD5 418 406 0.1288 0.1841 -0.0104 0.0449

CD6 413 402 0.1762 0.1773 0.0370 0.0382

;..- -~ Total Volume 0.9396 0.6776 0.1046 -0.1574
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The negative sign indicates deficit and positive numbers indicate excess over the demand of

coal mining block.

6. DISCUSSION OF RESULTS

6.1 The time base of unit hydrograph for Khora nala is 14 hours and the peak discharge of

unit hydrograph is 33.5 m3/s. Unit hydrograph of Pakwa nala has base period of 16 hours and a

peak value of 27.9 m3/s.

6.2 It can be Seen from Figures 8 and 9 that the storm hydrographs for Khora and Palcwa

nalas have a peak value of 416 m3/s and 393 m3/s respectively. As against these, the

maximum discharge for the two nalas is 521 and 500 m3/s respectively.

6.3 a) The design discharge in Khora and Pakwa nalas is between sao to 600 m3/s. Hence,
maximum discharge of 600 m3/s was considered in the flood routing studies to get an idea of
high water level likely to be experienced in each nala. It can be seen from the water surface

profile presented in Figure 10 for Khora nala that the left bank of the nala is at lower elevation

between 300 m and 600 m chainage and water will overflow for discharge above 400 m'l/s.

Similarly there is a low-lying portion of left bank between 2.75 km and 4.S km. During the

passage of maximum discharge of 521 m3/s through Khora nala water level would rise above

the low bank level and enter into the adjoining area. It is necessary to confirm the bank levels

as supplied by Jharkhand Irrigation Department. If these levels are low and correct it would be

necessary to raise the banks by height of about 3.5 m. The raising of the bank would also be

required in the low lying zone around 3.5 km.

b) A review of water surface profile presented in Figure 11 shows that between 0.3 and 2

km right bank of Pakwa nala is at lower elevation than the water levels corresponding of 400
m3/s. Similar to the confirmation suggested for Khora nala it would be essential to confirm the

bank levels of Pakwa nala. After confirmation of the low levels, raising of the banks by 2.S m

would be required for the maximum discharge of 500 m3/s to restrict water level within the banks

and avoid inundation of adjoining areas.

c) The maximum discharge of Pakwa nala is estimated under the presumption that half

of discharge of central nala would be received in Pakwa nala. A review of ground contours
suppl~d by NTPC indicate that general slope of ground is from Khora nala to Pakwa nala. As

/ ,-t' NAf.(
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such. there is likelihood of Pakwa nala receiving flow more than half. In the present situation, it

is presumed that the nala would receive 90 % of flow, leading to maximum flow in Pakwa nala

as 581.52 m3/s. This would require review of water surface profile of say 600 m3/s. It is pertinent

to indicate here that there is very little rise in water levels of 500 and 600 m3/s and as such the

raising of bank lines estimated would change by about 0.5 - 0.6 m.

6,4 The rain water catchment canal alignment in Figure 13 is more or less along 460 m

contour. The canal would discharge in Pakwa nala arm in hilly region at location of natural steep

fall. The exact location can be decided at site and minor adjustments be made in the alignment.

It is expected that this would minimize the requirement of constructing fall structure by using

naturally available strong rock.

6.5 The locations of Khora and Pakwa nala presented in Figure 12 indicate that there is no

major change in the position and alignment of the nalas from 1928 to 1978.

6.6 The maximum discharge in eastem and western arms of rain water catchment canal is

estimated as 60 m3/s and 8 m3/s respectively. These are used in the derivation of cross section

of eastern and westem arms of rain water catchment canal.

6.7 a) Two aJtemativesections for rain water catchment canal are derived using bed slope of
1/1000 and 1/500. Total length of eastern arm of rain water catchment canal is about 5100 m.

Thus, bed level of canal would fall by 5.1 m and 10.2 m respectively at the outfall into Pakwa

nala. In other words, bed level of canal at the outfall would be 454.9 or 449.8 m corresponding

to initial bed level of 460 m. The ground level at the outfall point is around 435 m. Accordingly, it

is suggested to select the section corresponding to bed slope of 1/500. The cross section of

eastern arm of rain water catchment canal is shown in Figure 14. In addition stepped structure

with suitable height be provided to cover difference in bed level of rain water catchment canal
and ground level at the outfall of rain water catchment canal. The structure would also serve the

purpose of energy dissipation.

b) Further the length of western arm of rain water catchment canal is about 800 m. This

would lead to bed level at the outfall into western nala as 459.2 and 458.4 m for a slope of

1/1000 and 1/500 respectively with initial bed level of 460 m. Similar to eastem arm of rain water
catchment canal. section of nala with bed slope of 1/500 is suggested with stepped structure of

.y\ N""N
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suitable height. The cross section of western arm of rain water catchment canal is shown in

Figure 14.

6.8 a) Total requirement of coal mining block, as supplied by NTPC is 1.67 Mm3. This is to

be satisfied from 12 check dams on Khora and Pakwa nalas. It is assumed that the demand is

to be equally distributed. The capacity of check dam was compared with the individual demand.

It can be seen from the comparison that capacity of check dams 1, 3 and 5 on Khora nala is

less than the individual demand and capacity of other three dams is greater than the demand.

As against this, the capacity of check dams 1, 3 and 4 on Pakwa "ala taUs short of demand and

other check dams viz. 2, 5 and 6 have capacity greater than the demand.

b) The total capacity of 12 check dams of 1.62 Mm3 is less than the total demand of 1.67

Mm3. Hence, it would be necessary to make separate arrangement for meeting the defICit of

0.05 Mm3 and losses on account of seepage and evaporation.

c) It is likely that the check dams would be filled with sediment as the transport capacity

of flow would be reduced due to storage. It is therefore suggested that periodical cleaning of

check dams be carried out by removing the accumulated sediment to ensure availability of

storage capacity,

7. CONCLUSION

7.1 Studies for reviewing the situation at Pakri Barwadih coal mining block have been

carried out at the request of NTPC, Naida. The important conclusions of the studies are given

below:

A) Estimation of flood hydrograph has been carried out using the method of synthetiC unit

hydrograph (SUH) as suggested by CWC/ROSe. The SUH method is used because

stream gauging data any of the nala is not available. The peak flow of unit hydrograph

for Khora nata is 33.5 m3/s and base period is 14 hours. The unit hydrograph for Pakwa

nala has base period of 16 hours and peak discharge of 27 m3/s.

B) The storm duration for Khora nala is 3 hours and the net rainfall ordinates are 9.6, 2.3

and 1.2 em, In case of Pakwa nala, the storm duration is 4 hours with ordinates of 10.8,

nd 0.6 cm.
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C) The storm hydrograph for Khora nala has a peak of 416 m3/s at 4.4 hours. Pakwa nata
hydrograph has a peak value of 393 m3/s at 4.75 hours. The maximum estimated

discharge of Khora nala is 521 m3/sand that for Pakwa nala is 500 m3/s.

D) The flood routing studies along both the nalas have been carried out and it is noticed that

raising of banks for Khora nala would be required between 0.3 to 0.6 km and between

2.75 to 4.5 km. In case of Pakwa nala raising of the banks would be required between

0.3 to 2 km. Confirmation of bank levels is suggested and raising of banks to prevent
overtopping is to be taken up thereafter. The height of raising would be upto 3.5 m.

E) Shifting of alignments of Khora and Pakwa nala have been studied by comparing the

alignments during 1928 and 1978 survey. Results in Figure 12 indicate that there is no

major shift in the alignment and location of Khora and Pakwa nala.

F) Maximum discharge for eastern and western arm of rain water catchment nala is
estimated as 60 and 8 rn3/s respectively. Sections of these nala are derived for a bed
slope of 1/500 (Figure 14).

G) Review of check dam capacities is taken with respect to demand of coal mining block.

The shortfalls in capacity of check dams on Khora and Pakwa nala are identified and
alternative supplementary arrangements are suggested. Periodical cleaning of check

dams and making separate arrangements to meet annual deficit with losses is necessary

to ensure the availability of water.
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U:Uwal CCTnplex.Pugmil Road,
Haz;aribag.-82530!
(Fax; 06546 270744)
Pr-oposal fur l'IOC (or rlilin...·atcr otcbmen t drains/Dallab realignment
as pe.r C",",'PRS report IYirldn Pakri Harwadib Coal BI~1i. of """fPC

Limited.
Letter NoJ01 OlPBJMir..ing/20 111301, d.lI;rec 30.1 (}_2012Ret:

Sir. With reference [0 tile teller 011 rhe subjec-... I am c:Crected to convey the no
(Ibjeccion of the dq::3rt.-nenl fot !'C;'al:ignmentof Ournuhani Nab 00 the following

condi tiOl}s: .

i ,.)_ Clu.-aoce -by Ministr! of Environment a."!d FO!:'eSU.GovclUmcnl ofIndia tor non­
foresr use oftht: forest area be obtained lm<ier Forest Co!lservation Act 1980;

(Ii). F..nvircnm~tal clearance be obtain.::d from Milli_<nry of El1vironmenr end Forests,
Govemment of India;

{i!il. The excavated ~ are'} should be t"q'1eru.si-.cd as per the appro-;ed mining
c!05Ur:Cplail ant;! to t~ exl~' in r1!f~l'I~ tc -me c);;scing nal:W'zolgro\:nd profile.
This is ~lljrct! 1,0ensure f~ llon-rt.-(lucucn it; water 2.vailability and no adverse

im;,ecl on the efr\'ironmer.!;

({vI·· The: rcaligcu::lcnl of ~lInuhani nala st}ocld be
rccommC"dationhiuggestion given by ~. (:::;11"' W~ter
StaUOfl(C'W'PRS), Puot: glven iil its lecbnic<i! ~fX'rt,

dace lIS per the
and powe:- R~sea!'Ch

Your:; faithful!Y .
~.,

(Asb'Hk-x"umar)
Chief En(illccr (M(In)



804570/2022/RO-ECZ
IL__•_".s; : 26~rv~-::- O';}-

1-{R(f m<tm" I Governmentof India
QQiCl,<OI, CA'l[<i~Q~q<f.1 ~

Ministry of Environment, Forest & Climate Change
....t{.".,Cf)9~<p=-d~ ct>ltlfct<Vlntegrated Regional Office

'CfifI: ~ m'I. ~ UiiI7 iIIT1ffii'a)t~, ~ <it<rr, <'hIl, ~ - $34002
Add: 2'" Floor, He;odqullrter-Jharkh;ondS~t. Housing [lcard, H~r",,1Chowk, Ranchl, Jharkh~nd - 030002

~~ Tel: 0651-2410002, Z410007; E-mail: ro.raMhi-mef@gov.in

~ 25.11.2022~ 'fio FP/JH/min/38798/2019/7-11-

~ t'NO(\iftd ftt6,
~$1IPl¢'~' (Fe Division)
qljTClx01. q.:r ~ \iklClI~ qRClct'i ~,
~ qljTClxOI ~, ~.
\JllxillPI x'K5. 1t ~-110003

~: ~-iII,<ql~6 ~ ~ -;:ftci ~ ~, ~ ~ ~ '11cR cnrqr{~ ffi~ RrrRT

61J11~iII1JI fi~ '¢T ~ ~a-TUT C!Cb~4lC1~ Cj?lljf~lj. ~ ~ ~ '\JfA <f; ~4tT ~ 1

~: qllfCl'<0I. q.:r ~ "IJ1~ qRClc{'-l ~, 'rnXc'f ~ ~ '4?f ~ 8-56/2009' q"Cfl.-m.
(vol) ~ 07/ 07 / 2022

\j4xlCffi fc)t:tlllkPfC1 ~ <f; ~ '4?f <f; ~ -# qRlIhHI xr 'f~ cnftp~ ~'1

~afor f¢m ~ ~ SlRI~G'1 em ~ <f; rmT 1-21-(111) * ~ -i=i fcrWJlUIl';l tfi
3ljS1~q'1'lq,<i(j ~ mrcRi -mlifff <f; ~aT ~ CRT ~ ~~ * "ffi~ ~:fc;rr.:r ~ cB1 \JfT

m~1



804570/2022/RO-ECZ
@26E

11f,

Site Inspection Report for Pakri-Barwadih Coal Block of M/ s NTPC.

An application for diversion of 331.198 Ha of Forest land in Barkagaon

Range ofHazaribagh West Forest Division is under consideration as proposal no.

FP/JH/Min/38798/2019. This proposal is for coal mining by M/s NTPCwithin
its lease area of 4695 Ha. A Forest area of 1026.438 Ha within the lease has

already been diverted (Proposal No. FP/ JH/ Min/693/2009; Stage-II vide letter
dated 17/9/2010) and mining is happening there since 2016.

The extant case is proposed North-West extension of the existing quarry.

According to the FC Rules, the Integrated Regional Office, Ranchi was

requested by ministry to vide its letters dated 23/2/2022 & 7/7/2022 to inspect

the lease area, proposed diversion area & CA area involved in the proposal.

Ministry also asked IRORanchi to assess the status of compliance of conditions

stipulated in the approval dated 17/9/2010, granted towards the area of

1026.438 Ha in light of para 1.21 (iii)of the FCAHandbook.

Accordingly, the team of IRO Ranchi, comprising its AIG, visited the site

on 28/10/2022.

During the site inspection among others following representatives of state
Forest Department and project proponents were present along with the visiting

team: -

l. Shri R.N. Mishra, DFOHazaribagh West

2. Shri Shailendra Kumar, IFS, Hazaribagh West

3. Shri Satyam Srivastava, Head of Project, NTPC

4. Shri Birendra Kumar, AGM(Environment), NTPC

The site inspection was preceded by an on-site presentation made by NTPC
officials to give on overview of the extant fresh proposal and the status of S-I1

compliance towards already diverted 1026.438 Ha forest area.

Fe Pr~eosalNo. FP/JH/Min/38798/2019 for diversion of331.198 Ha forest_.
Coal Minin
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In this fresh proposal for diversion of 331.198 Ha, the proposed forest-area is
located in the North-Western side of the already diverted area (1026.438 Ha; S­

II vide letter dated 17/ 9/ 20 10, as depicted in the followingimagery: -

It is seen that the proposed forest area is contiguous to the already diverted

area. The area has fairly good vegetative density and undulating terrain. The

forest officials present there apprised that occasional movement of elephant

herds too is reported in the area,

------
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tributary of the Khora Nala which constitutes the western boundary of the lease

area (as depicted below).

The total lease hold of the North-West Project is 485.16 Ha which includes

113.56 Ha of tenancy land, 19.71 Ha of GMLand and 351.189 Ha Forest land

which includes 20.692 Ha already diverted forest land 9from 1026.438 Hal apart

from the applied 331.198 Ha forest land.

The total coal bearing area is 471.06 Ha which has mineable reserve of

138.96 MT.with a production capacity of3 MTPA,the total project life is planned

for 52 years.

The project proponent has emphasized that the 15 mtr. safety zone at the

boundary of proposed and existing area has been incorporated in the mining
plan and therefore 33.18 MTofmineral reserve shall be kept as Barrier & Balter.

The trapezoid form of the earth below the undisturbed surface accounts for such

staggering occluded minable mineral resource - about 30% of total. Upon further

enquiry on the matter, the representatives of user agency apprised that this

- 3 -
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User agency, in attempt to capitalize the discussion, tried to justify the

violation of condition No.8 imposed in final approval of 1026 Ha area.

The condition No.8 of the final approval dated 17/09/2010 for 1026.438

Ha (adjacent forest area, to same user agency) demanded, "User agency will take
up programme for at least SOm greenbelt along the sides of the Pakwa Nallah and
Dumuhani Nallah from the initial years under the supervision of the State Forest

Department. »

The situation of Pakwa Nallah & Dumuhani Nalla (Khora Nalla too) IS

shown in the imagery below.

Us.er agency tried to explain that since Dumuhani Nalla was running
almost through the middle of the project area, leaving SOmbelts on both sides

of it would have resulted in unviable mining operation as massive reserve would

have left unutilized. Therefore, they resorted to mining there too.

The inspecting team of IRO asked the project proponent that if such

- 4 -
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Situation portray least botheration of user agency towards thc cornpliancc
of conditions mentioned in final approval of Forest clearance while implementing

the project.

Further project proponent apprised that Durrruharii nalla was to be

diverted as per the approved mine plan (Chapter 5.2.11) of CWPRS Pune. Even

then U/ A gave consent to develop greenbelt around it for sake of processing

hurried Forest clearances. (Stage-I issued on 11/5/2010, S-II on 17/9/2010).

They also informed that user agency has procured required permission to

divert the Nallah from water Resource Department, Govt. of Jharkhand vide

letter dated 19.3.2013. State Forest Department officials were asked to clarify

whether or not the water Resources department is empowered to accord such

permission in forest area or not; the officials responded in negative.

In such a scenario it is evident that user agency's prime concern was

revenue generation only with least care towards the compliance of conditions by

which the very approval of mining in the area was conveyed.

The drainage system of Dumuhani Nalla prior to mining operation

commencement (in 2015) and post mining operation (2019) arc shown in the

below two satellite imageries.

Fromthe two satellite imagers it is quite clear that the mining operation, ,
has~'~ the very region from where the Dumuhani Nalla was

ri . ating. 'Since the source region itself is completely dug out, the nulla

- 5 -
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The followingphoto shows the amount of water in Nalla at Point cA' at the

time of visit.

Therefore, it becomes hence clear that user agency has not complied with the

condition no. 8 of final Fe approval.

Further condition No. 9 demands that coal evacuation should be done

through high speed conveyor of 20 m width. During site inspection it was found

that coal is being transported through conveyor partially, coal was seen being
transported by road too. This apparently tantamount to partial violation of

condition no. 9.

User agency has done considerable compliance related to soil, moisture

and water conservation in the area including other conditions imposed in the

- 6 -
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Site inspection to proposed CA (DFL) area:-

The proposed CAin Degraded Forest Land (OFL)for the extant proposal is

proposed over 665.237Ha of Degraded Forest land in Barkatha Forest Range,
Hazaribagh (West)Forest Division. During the visit to the proposed CADFLarea,

the followingofficials/representative were present:

• Sh. Shailendra Kumar, IFS, Hazaribagh (West)Forest Division
• Sh. Kamalesh Singh, Range OfficerofBarhi/Barkatta.
• Sh. Rajendra Kumar, SBO.
• Sh. Deb Chand Mahto Kumar, SBO.
• Sh. Pavan V. Khandwe, Addl. General Manager (Mining),PB, NTPCLtd.
• Sh. Birendra Kumar, Addl. General Manager (Envt. Mgmt.)PB, NTPCLtd.

The CADFLarea is constituted/identified in 7 patches spread across 8 villages.
Most of the area was found suitable for raising compensatory afforestation. Few

patches were found to have considerable amount of vegetation and the forest

officials and the representatives of user agencies were asked to deduct the dense

areas from the net workable extents. Considering the huge spatial extent of the

patches, it may be difficult to completely replace the patches, hence gross area

and net area consideration was asked for incorporation. Absence of existing

boundary pillars, kuccha Zpakka encroachments and less staff in position were

fewubiquitous impediments observed which officials ensured to take care off.

The entire proposed CA (DFL)is situated in 8 villages, the details provided in the

following table:

36.459
126.282
119.112

Encroachmentsmall (village)hasbeenobserved

- 7 -
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I Patch 7 183.082 Encroachment (small villageat Pandanatanr & Brick kiln I
at Bero)has been observed.

Assessment of Violation in context with para 1.21 of Fe Handbook:-

Since the user agency has violated the condition No.8 of final FC approval for

approved 1026.438 Ha forest land in the lease, the para 1.21 (III)is applicable

to assess the violation.

Further, as the violation has been done by way of mining in the otherwise

greenbelt, the situation of fait-accompli has been created and hence now user

agency can not comply with the condition anyways.

This fait-accompli situation is the result of user agency's urge to extract

more mineral & hence revenue generation.

As per condition no. 8, user agency was supposed to maintain greenbclt of 50

meters width on the both sides of the stream (Nalla).Considering the total length

of the Nalla, 12KM (12000 meters) within the lease area, and average width of

30 meters, the user agency was supposed to establish & maintain greenery (and

not mining) in 12000X130= 1560000 m? or 156 Ha area.

Considering the Angle of Repose (AoR)of a relaxed 450, and average depth of

mining as 300meters;

-8
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ATotal Earth of 129000 m2 X12000m = 1548 million m' would have left

undistributed throughout the course of Dumuhani Nalla within the lease (as

depicted in the symbolic diagram below).

---~ _--
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Considering a minimal 10%of tota] earth as useful mineral, the volume of

Coal would be 154.8 million m>,

Therefore, considering the specific gravity of 1.8 for these coal, the total

amount of Coal mined by violating the FC Condition is 278MT.

Hence, for mining this staggering amount ofmineral the user agency has violated

the condition of FC and the area involved in violation is 156 Ha.

Also, by mining in the otherwise postulated green area, the user agency has

saved itself upon the cost ofAfforestation too which was expected on the violated

land.

Therefore, in assessment of the quantum of violation, the followingpoints

are considered (in accordance to the ministry's guideline dated 1/8/2017): -

1. Penal NPV: - 2 times of the Normal NPVas per para 1.21(iii) of the FC

Guidelines Handbook.
2. Loss of Eco-system services that the green belt would have provided: -

Equal to the NPV.
3. The greenbelt along the Nalla would have served as a good Habitat for

avian fauna and other several biodiversity. Therefore, 50% of NPV is

accounted for Habitat Destruction as per the guideline dated 1/8/20 17.

4. Compensatory afforestation and soil moisture conservation cost that the
user agency should have borne as per the laid condition. Since

afforestation was to be done in linear patches, considering the increased

fencing the rate of Afforestation is considered as Rs 5 Lakh per Ha.

Therefore, the Penalty assessed for the Fait-accompli violation is:

156 X (3.5 times NPV+Afforestation cost)

=156 X (3.5X1357110+500000) Eco class-III, Density=.8

- 10 -
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Recommendations of IRQ Ranchi:

The extant case was discussed in the RECmeeting in light of the violation done

by the user agency in the adjacent/ contiguous area of the same mining lease.

REC members took serious note 'of the apathetic attitude of project

proponent towards the conditions on which the very Forest. Clearance was

accorded towards the mining in forests.

Therefore, REC unequivocally recommended that the extant proposal of
project proponent in the same lease area should only be considered after the

penalty of Rs 818982060/- (Rupees Eighty One Crore Eighty Nine Lakh Eighty

TwoThousand and Sixty only) is realized from user agency for violating the FC

conditions and creating fait-accompli situation at the site against the guidelines

of Hon'ble Supreme Court of India also.

~~o/

Shashi Shankar
...

AIGF,IRORanchi. Dy. DGF, IRORanchi.

- 11-
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Sits' '"spysllyn H\,l!yrt v( "lIkri-DIl[U'lUlitt Cm" Mining !'ictrfh W(~f f'roh:ct.

All Fe P"'J)tl:-nl wilh 1'111111,,,,,11111.rI'/JWMINnX71I1(12(Jlf) I', applied by Il..'ICTagency­
NT!'C hunted III Ihllm Ihlttll' \\""!'I Flit",,,' I.JI\,I~'IO" III lIu/llnhauh Wc.,1 J),,,'rtCI Jharkhand h,r
diversion nf JJ 1.1"X hll ul 1i',,: ..1 1","1 IlIwllrd .. "II~.II·Ba.twm"h("I/al !vf101Il~ Sort" We'>,
Prtlj~'\.·1.

Whik Jll(ll'cssin!1 the proposnl, Ministry vide its leiter dated 1.()7.2022 rcquctt':d
In'''~t~lh ..\1 \{\,');iullul ( H)k\,' Rllm:hihI jnl'pcd Ihe ~,ile1111(1111suhmittcd the site IIfllpI;f;tj1mrerm t.
l'hc site ill!'l'\,'l'lit1nfl.'port was III inchule thc inspection of urea pruf)o!>cdfor dlvcrsillll. area
iJl'lIlilll'\l ti.,r fuisllIl_.:.Compcusntory Afli.;n:stulion (CA. DFI.) ao;well as tl) a..~e·>~the ..1.<1 U\ I}f

compliance or condition stipuhued in the npproval dated J 7 .{)l).2CJJ(J granted earlier for an ar ea
llf 1ll~6.,t\ hOI.(FP/JH/MtN/6lJJ/201l9) fur the same project within the lease. Minibtry vide I ,
letter dated 23.02.2022 also hns earlier requested IRO Ranchi to take fippmpriatc actron co per
provision of FC guideline handbook para 1.21 (3) towards reported partial compliance. non­
compliance in the latter case. Accordingly, Integrated Regional Office inspected the site on
~8.10.2022 and put up the comprehensive report to ministry vide its letter dated 25.11.2(122
which included inspection reports of area proposed for diversion. that of area proposed for
compensatory afforestation (CA) as well as assessment of non-compliance of conditions
imposed in final FC approval accorded for area of 1026.43 ha. as per FC guideline handbook
para 1.21.

The proposal was examined Idiscussed in FAC meeting held on 09.122022 in light to the
modification sought by user agency in the condition of stage-II. In the meeting sub-commine:e
was constibJted to visit the area with the following objective.

I. Assessment of hydrological regimes of the area and impact of ongoing mining
operations of the user agenoy in general and Dumuhani Nallah inpanicular and changes
brought in by the User Agency and its impact on the ecology of the area.

11. Efficacy of mitigation measures. if any. undertaken by the user agency in their lease
area ..

III. Holistic assessment of 1787 ha of forest land involved in the mining lease of me user
agency, its present status and legitimacy of future use proposed by the User agency.

The sub-committce consisting of the. following members visited the area on 17.03.2023:­

I. Deputy Director General of forests IRO, Ranchi
2. Assistant Inspector General of Forcslc IRO Ranchi
3. Divisional Forest Officer, Hazaribagh (West) Division, Jharkbllnd
4. Dr. Anshumali, professor & Head, Department of Environment scienc~ 3Ild

Engineering.llT(ISM), Dhanbad- 826004, lharkhand (Technical Expert member ofth~
Sub-Committee)

The visit was specific to the query and mandate given by FAC to the Sull-committee. The
Expert member of the Sub-Committee Dr. Anshumali, thoroug.hly insp'-'C(~ (he examilll."dthe
area in the context of the objeclive lind hilS presented tbe technical report which is amlexed
herewith (AMCXUrc-l).
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1. Assessment of hydrological regimes of the area and impact of ongoing mining
operations of the user agency In general and Dumubani NaUah in particular
and changes broug~f in by the User Agency and its impact on the ecology of
the area: The technical expert of the sub-commiuee after exhaustive visit of the
area and aftcrexlcnsivc study of the region opined that the hydrologic regime of the
area is being impacted/has been impacted more by other anthropogenic activities
like agriculture, sand/soil mining and brick kilns than the contextual coal mining
and its related ancillary activities. It has been emphasised in his report that Khorra
Nulla (in west of active mining arca) and Pakwa Nalla (cast) were present along
with a few small tributaries at the time of inspection; and the mining activities or
haul road boundary are at distance from these Nallas having no visible impact. This
epitomises NTPC Pakribarwadih Coal Mine adhering with the guidelines.
It is further added that present watershed status of the Khorra Nalla (west) and
Pakwa Nalla (east) are not matching with related Survey of India Toposheet no.
73EJL This irreversible damage to the natural boundaries of the Nallas are majorly
attributed to other anthropogenic activities than mining in the area.
The central Dumuhani Nalla was found to be realigned with Khorra Nalla (west)
and Pakwa NaJla (east) according to the landscape gradient by NTPC Pakribarwadib
Coal Mine in the upstream to the mining lease area and maintained distance from
the OB sites. Therefore, all the first order streams contribution that originated before
the lease in the hilly terrain has been taken due care and bas been diverted to the
two of the Nallas. Therefore, all the hilly runoff is joining the realigned portion of
Dumuhani Nalla, Further, certain portion of the upstream Dumuhani Nallah was
found straightened by the us~ agency to optimize the coal extraction, DB
management and baul road maintenance.
It is also highlighted tha1 the hydrological. status of the Durnuhani Nallah in lease
area, which is yet to be mined out, is highly affected due to the agriculture activities,
sand mining, soil mining, and brick manufacturing. The present watershed status of
the Dumuhani Nallab is n.otmatching with corresponding Survey of India toposheet
no. 73 FJt. ',' .
Therefore, prima-facie the three watersheds (Khorra, Pakwa and Dumuhani) have
been subject to extreme di~ersion by locals for their livelihood amelioration well
'before the mining activities begun in the region. Since, the lease area is under
different stages of mining development by the user agency and all people have to
shift from the leased area, the diverted streams do not account/contribute for water
deficit for habitations beyond the lease area. The leased area is dedicated for the
coal mining while livelihood options and ecosystem services for the local people
are compensated or will be compensated by the user agency. Therefore, retaining
the Dumuhani Nalla and developing green belt in between extensive and intensive
coal mining plan does not hold good. Hence" the technical expert member suggests
that the green belt development can be notified for Khorra NaUa instead of
Dumuhani Nalla (a tributary ofKhorra Nalla).

Therefore, the hydrological expert member of the committee, after taking into
consideration the holistic approach, has concluded with the recommendation of (i)

--'liMi"Nlgn of the Dumuhani Nalla (a tributary of Khorra Nalla) for coal mining and
" S~ . tion and conservation of the Khorra NalJa (west) and Pakwa Nalla (east)
v<C; -:f.
~ N TA Y ,.

- J{A NCHI __),
" ::E\ ., .

*.;~,~~ fi:'"¥
• L'v . , '''xl:
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watersheds un priority hllsis under 8upcrvilliun of the forest department and expert
hydrnlng.isls/lIgl.'l";ic. nnd cI~~ycll1ptheir wntershcd status usper the Survey of India
IUpUShi.'cI III). 7) Ell.

EfIlc8(,Y of "'llI~ullon measures, If any, undertaken by the user agency in their
1,'IlS(' llr,'o: The representatives or user agency present at the time of inspection
informed the inspecting committee that mining in the area started in the year of 20 I(,
and simultuneously the impact mitigating measures were also kept in place with more
Cl\\l'hl\~i!ion plantnrlcn/grecn belt development. soil moisture and water conservation.

The following mitigation measures have been under taken by the user agency:
• Fencing and maintenance of around four and a half kilometre long

safety zone along Khorra Nalla by planting around 32000 saplings.
• Pakwa Nalla side area is rich in vegetation, there has been protection of

existing vegetation as well as planting of about 5000 saplings along it.
• They have also informed that they have taken multiple sapling

distribution drive among locals to increase the green cover in the
vicinity.

• To check the runoff from the area and to ensure prolong inundation of
these Nallas (Khorra and Pakwa) user agency has constructed 12 units
of Check dams. . .

• User agency bas apparently undertaken measures to protection of
removed top-soil and unsolicited flaring of overburden dump by taking
up plantation activities over them.

The details of water conserVation ~easures undertaken by user agency as stated by
them at the site is produced as Annexure- 11.

I

The user agency has informed that their mitigative measures have accounted for
recharge of groundwater to the tune of 1.48.796 cum/year. Similarly. 16.18 Lakh cum
of water capacity creation has been acclaimed by user agency by way of created Check
dams.

These claims of user agency need to be studied for ascertaining the efficiency of the
mitigative measures adopted by it Considering the gestation period of these measure
spread to a larger temporal context too, this study becomes imperative.

3 Holistic: assessment of 178':1ha of forest land involved in the mining lease of the
user agency, its present status and legitimacy of future use proposed by the User
agency.
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Further, out of the 17M7hn of forest land, I026.43~ ha forest land have already
been diverted vide Stage-l and Singe -Il Fe no.: F. No. g-S6/2009-fC dated
11.05.2010 and 17.09.2010 respectively. This 1026.438 ha of the forest land is
being used for opencast mining. cnnl evacuation corridor and development of the
mine inl'rnslnlcturc:; necessary tu operate the mine.
In mldition. 6.291 hu or forest lund was diverted fur development of the railway
siding "itlc FC No. - Stugc-l vide II' no. FP/JHI RAIL! 16(148/20121 5J!S dated
~6.05.2016 und stugc-ll vide Lr no. FI'/JHI RAIL! 1604W 20121 2f,gf) dated
~ 1.10.20 IS.
Forest urea amounting 333. 19311aremains un-diverted in the lease.
Future usc of the Forest Land: The Project Proponent have applied for diversion
of the 331.198 ha of forest land for Pakri Barwadih North-Wcst quarry vide
application no. F.No. FP/JHIMIN/38798/2019 dated 07.02.2019.
Further, 89.88 ha of forest land shall be used for development of the Underground
mining after obtaining the forest clearance in due course of time. It was informed
by the project proponent that the Geological Report is under preparation for the
underground mining in4ip side of the coal block and application shall be made for
diversion of the 89.88 ha of the forest land after preparation of the detailed mining
plan forUnderground Mining. A forest area of 11.212 Ha is being managed as
safety zone in the lease ..
It was further informed by the project proponent that the rest of 321.981 ha of forest
land in. the mining lease.area shall be used as green belt for the time being and, if
required, application shall be made for diversion of the same as per the requirement.
All the an-diverted forest; landwithin the coal blocks is under administrative control
of the state forest department, .
The present and future use of the 1787 ha of forest land as informed by user agency. .,
is presented as Annexure-Ill.

Specific recommendatioDs:
.'

Based on the site visit by the sub-Cp'mmittee and therecommendation made by the technical
expert member of it it is concluded that the study of hydrologic regime of an area in both
temporal as well as sectoral manner depends on the differential aspects of versatile field
parameters.
Therefore, the appraisal of the minmg activities and the mitigating efforts adopted thereupon
towards the hydrologic regime needs to be undertaken on parallel basis against the project
implementation phase. This would not only help to estimate the detrimental effect. hut also to
enhance the efficacy of mitigative dteasures adopted.

Hence the following is recommended by the sub-cornmittee.-

• A team of specialists from fi~ld of soil Engg, agriculture Engg, Hydrology, GIS &amp;
Geology may be constituted under chairpersonship of DFO who shall continuously
study the area for assessing the impact of on-going mining on various
environmental/ecological parameter and shall submit finding report to IRO annually.

I " .
• U/A shall generate drone survey Data on spatial and seasonal status of Khorra Nalla &

'~"'~L.1Nalla. watersheds for having first-hand 'information on the current status of the
•
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Khorrn und Pukwn Nulla watershed I'umlld 1(1 the ongoing mining activities, The data
hence collected shnll hdp user ugency I" tlesil:;l11111(1 develop green belt under super
vision uf'Forcst Depuruuent, For this pttrllOSl' n reported institute, preferably located in
I\I\.' suuc, Il\uy \w l!lll!tll!\'" lor ,llIlu collection. prucessing alld interpretation in effective
,111\1exclusive manner. 'nil' institun: CUll ahill he re"ucstcd 10 study the entire region of
III km IhuH till' lease bounduries for temporal land lise and its changes.

• SlIldy \11' rivcr-uquufcr intcructiouusing non-invasive gco-physicaltechnique in I (J km
rudius of NTPl' Pakribmwadih Coal mine site. The study may help ill delineation of
groundwater potentia] zones. ground water variation in these zone and may help ilO
water budgeting to the surrounding

Tit,' report of the subcommittee is hence hereby being pUL along with the Technical expert
member's annexed with it for perusal and necessary action please,

~
.ba AlamAnsari
(DFO, HazaribaghWnt)

\~,'}
:\~\

ShashiSink r
(AIGF, IRO Ranchl)

The report is prepared under my guidance and the same 'is approved by me for submission to Forest
Advisory Committee as per the directions received.

;

I'
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Department of Environmental Science and Engineering

Indian Institute orTeebnology (Indian Scheel ofMines) Dhanbad-826004, Jharkband @
r Report on conduct of Site Visit oftbe Pakaribanl'adih Coal Mine Site on 17.03.2023

The sub-committee on the recommendation of the Forest Advisory Committee constituted by the
MoEF&CC (FAC held on 0911212022; Ministry's letter no. 8-5612009-FCpt dated 17/0212023) visited
NTPC Pakaribarwadih Coal Mine Site on 17.03.2023 from 10.00 AM to 5.00 PM (Letter No.
FP/JHlMIN13879812019/975 dated 15.03.2023). The following members of the sub-committee (FAC)
visited the Pakaribarwadih Coal Mine Site on 17.0).2023 (Photo Plate I):
1. Deputy Director General of Forest, IFS, MoEF&CC, IRO (Central), Ranchi, Jharkhand
2. Assistant Inspector General of Forest. IFS, MoEF&CC, IRO (Central), Ranchi, Jharkhand
3. Divisional Forest Officer. IFS Hazaribagh (West) Division, Jharkhand
4. Dr. Anshurnali, Professor & Head, Department of Environmental Science and Engineering. llT(lSM),
Dhanbad-826004,Jharkhand

Photo Plate 1
The undersigned carried out qualitative" Assessment of hydrological regimes of the area and impact of on
going mining operations of the user agency in general and Dumuhani Nallah in particular and changes
brought in by the UserAgency and its impact on the ecology of the area" (photo Plate nand 111).

The undersigned put forward the following field observations for kind perusal and necessary action:

(I) The two streams viz Khorra Nalla (west) and Pakwa Nalla (east) were present at time of inspection
along with a few small tributaries. The mining activities and haul road boundary are at a distant from the
natural river boundary without any visible impact. It is showing that NTPC Pakaribarwadih Coal Mine is
adhering with the guidelines. The green bell development is going on and visible to the sub-committee
members.
Further, agriculture activities, sand mining. soil mining, and brick manufacturing are irreversibly damaging
the natural boundaries of the Khorra Naito (west) and Pakwa Nalla (east) and may be responsible for
complete disappearance and marginalisation of the river boundaries in near future. The present watershed
status of the Khorra Nalls (west) and Pakwa Nalla (east) are not matching with Survey of India toposheet
00.73 Ell. .
(2) The central Dumuhani Nallah (a tributary of Khorra Nalls) was present at the time of inspection without
its streams of different orders.

During site inspection, the central Dumuhani Nallah was found realigned with the Khorra Nalla (west) and
Pakwa Nalla (east) according to the landscape gradient by the NTPC Pakaribarwadih Coal Mine, in the

m to the mining lease area and maintained distance from the 08 sites (Photo Plate II). All the hilly
. joining the realigned portion of the Dumuhani Nallah (Photo Plate III). Certain portion of the

~~"'"'i~~~ muhani Nallah was found straightened by the user agency to optimize the coal extraction. 08
and haul road maintenance .

."

~I al status of the Dumuhani Nallah in lease area, which is yet to be mined out. is highly
the agriculture activities, sand mining, soil mining, and brick manufacturing. The present*, ~watershed,s1llt9S of the Dumuhani Nallah is not matching with Survey of India toposheet no. 73 Ell (Photo

• Plate J; '1)..... ..~
r, ,'" ~... ~,...



Imp ..... : ~
The qualitative observations give first impression about extreme diversion of the three watersheds (Khorra,
Dumuhani and Pakwa) by local people for their livelihood, well before the inception of the coal mining
activities.

Since. the lease area is under different stages of mining development by the user agency and all people have
to shift from the leased area. The leased area is dedicated for the coal mining while livelihood options and
ecosystem services for the local people are compensated or will be compensated by the user agency.
Therefore, retaining the Dumuhani Nalla and developing green belt in between extensive and intensive coal
mining plan does not hold good. Hence, the undersigned suggest that the green belt development can be
notified for Khorra Nalla instead of Dumuhani Nalla (8 tributary of Khorra Nalla).

Co.dusion:
In view of the above, the undersigned taken into consideration the holistic approach while recommending
the foJlowing:

(I) diversion of the Dumuhani Nalla (a tributary of Khorra Nalla) for the coal mining.

(2) restoration and conservation of the KhOJTaNalla (west) and Pakwa NaJla (east) watersheds on priority
basis under supervision of the forest department and expert hydrologists/agencies and develop their
watershed status as per the Survey of India toposheet no. 73 Ell.

Speeilic Recomme ..datio.
The undersigned is recommending following studies to be conducted so that trade-off between water-food­
energy nexus and minimize social conflicts and environmental degradation can be addressed:

(i) The user Agency must generate Drone Survey Data on the spatial and seasonal status of Khorra Nalla
(west) and Pakwa NaJla (east)watersheds.

This will provide first hand infonnatioo on the current status of the Khorra Nalls (west) and Pakwa Nalla
(east) watersheds parallel to the on-going mining activities. This will help user agency to design and
develop green belt under the supervision of the Forest Department.

(ii) LiDAR based or Drone based LiDAR reconnaissance of watersheds and sub-watersheds in the 10 km
radius of the NTPC Pakaribarwadih Coal Mine Site.

This study envisages the impact of land use and land cover changes on the natural ecosystems (forests.
watersheds, rivers, streams, aquifers, flora and fauna etc.) and man-made ecosystems (agriculture, villages,
peri-urban centres, urban centres, infrastructure, industries including mining etc.). This will insure and
secure long-term runoff management. agriculture productivity, aquifer recharge, groundwater availability
etc., upstream, midstream and downstream of the Khorra Nalla (west) and Pakwa Nalla (east) watersheds.

(iii) Study on river-aquifer interaction using non-invasive geophysical techniques in the 10 km radius of the
NTPC Pakaribarwadih Coal Mine Site.

This study envisages the spatial and seasonal variations in the river-aquifer interaction, delineation of the
groundwater potential zones, modelling of the groundwater contamination transport, vulnerability risk
assessment etc.

~~O~
(Anshumali)

. (,
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Measure for water Conservation at NIP' pakri larwadib Coal
Mining eroject cpaCMP)

1. Drainage in the core zone has been planned to be regulated in a manner so that
impact on surface water bodies is minimized and the drainage pattern of the area is
not affected.

2. Catchment drain on the North side of the present mining pit area has been made to
route them to the settling pond and to the main tank which will flow finally to the
Khora& Pakwa nallahs.

3. Water management (including storm water drainage) scheme (by a network of
garland drains/ diversion ditches and catch-pits) has been planned and
implemented.

4. In PBCMP, 4.89 Km Garland drains have been constructed wherever required on
sides of quarries and external dumps (depending on contours). The garland drains
have been routed through catch pits and settling tanks to settle out suspended
solids in discharged water and the storm water. The darified water is being
discharged to hatural watercourses. Retaining walls / toe wall with gabion have
been built all-around the topsoil dump which will have weep holes for passage of
storm water to join garland drains. External dump is in moving phase. After
reaching the ftnallimit, retaining walls will be made.

5. Top surface of the dumps are slightly sloped to collect water in garland drains in a
systematic manner.

6. Small grassesand bushes in drains hold back solid particles from draining away.

7. Small stone barriers across the drain will check water current and arrest solids.

8. Stone pitching has been made at suitable places to regulate water flow.

9. Someof the drains, which will serve for a long time, have been made pucca.

10.Settling pits and drains are being de-silted periodically.



12. NTPC is constructing 12 check dams in Khora and Pakwa nala based on the
detailed study completed by Central Water and Power Research Station.

13. Mines has established an ETP of 125 KLD capacity for treatment of workshop
effluents with the electro-mechanical technology for Mine workshop. HEMMs are
being washed in this designated area. The clarified effluents are being used for
vehicle washing.

14. Effluents from the canteen and rest areas is being diverted through drains for
green belt development. Sanitary sewage generated in office area etc is being
treated in septic tanks and soak pit

15.Ground water, surface water and drinking water Monitoring and analysis is being
done through NABLaccredited lab in consultation with the State Pollution Control
Board anH ground water levels are being carried out manually at 20 nos. of dug­
wells/bore-wells around mining lease. Apart from manual monitoring of water level
6 nos. d automated Piezometershave been installed.

16.The project has constructed and installed a 1.S MW STP (Sewage Treatment
Plant) at Dhenga for treatment of domestic waste water.

17.Further, to avoid soil erosion plantation has been carried out on external dump at
an area of about 23 Ha along with Mixed grass variety seeds and root shoots of
Veltivergrass. Also, 6.2 km toe wall followed by garland drain of 6.2 km are also
constructed to avoid any siltation in the nearby area. The garland drain ultimately
connected to the settling pit.

18.For ground water recharge 18 nos. of village pond have been desilted & deepened
and 10 nos. of new ponds have been made in different location of Pakri Barwadih
Coal Mining PrOject. Roof top rain water harvesting system has been installed at
the site office, langathu, mines workshop and dispensary. Thereby, about 1,48,796
m3 per year ground water can recharged. Details as under -

SurfK GPS CoordlMtes Water DescrIption of pond In Volume Annual

Water Recharae
earea I.iItitucie I..onIhude starace Lencth WIchh Ava· oIPonc1 Ground

51 Name of (SqM) tapadt Depth InmJ Water
No vIIIqe Activity y(Cum) RecharJeln

m3

1 Dadika~ Tari Ahar tlIlab 2982 23-S2'S2.1" <85·12'30.22" 74S5 6S 24 2.01 313S.6 365736384

2 Chepalcala (hepaMar talab 30415 23"90'60.05" 85"21'38.11" 76037.S 160 SS 3.S 30800 3S925.12

Paler!- Barka Ahra talilb 13200 23°86'35.23" 85"22'43.19" 33000

3 Barwadih deepening and 126 35 3 13230 lS43Un



Urub Padeo baliArlQr 23°53'59.63" 85°U'16.9r

4
pond (BH~ t~lab) 20000 SOOOO 184 34 3.2 20019.2 23350.39<&88
deepenin8 ~nd
check dam repair

5 Garbla Japotva Ah~rpond 4940 23°52'3031" 85"09'54.74" U350 92 28 25 6440 7511.616
deepenin8

Kusumbh~ PurN~r~~b
6 Q!Pilirand 686l ~'81.61" SS"27'82.54" 17155 87 3.2 25 6960 8U8.144

7 Banb Banbblab 2900 23"98'13.9" 8S~'13.9" 7250 64 24 2.4 3686.4 4299.81696

8 Petto Badiblab 3816 23°86'33.39" 85"06'92.95' 9S4O 56 35 2 3920 4572.288

9 Kodwe KodweT~lab 1280 23°26'48.16" 85°4'7'10.'''' 3200 36 18 Z 1296 1SU.65<U

Lafllathu NewW~ter
10 RedwBePond 400 2g-SZ'1552· 85°IZ'43.27" 1000 28 11 2.09 643.n 7SO.835008

construction

11 Lanpthu
Roof top water 1500 23°52'19.49' 85°12'4930' 1800 11S2
rechar&esystem

Hazalibaah Zheelpark

12
desiltin8 and repair 36000 24"'00'98" 85·36'30" 108000 22S 54 3 36450 42515.28
(One
side] . .

14879S.99



1. Plantation photographs -
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2. Soil Erosion Protection Measure -



3. Rain-water Harvesting structure in PBCMP-
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4. Recharge ponds -





~ U~ iWPfO t'd miftlml PlafJ 10Wltn,t '1'9 A,. se itt ~ 1'\ bQS M 00 o.rt of that 1'181 t l he '0I"!:it
Llod. eM of 1781 tid 1aOO. 1699 4 hiJ 'Oft"t IClnd....oIIIttllfl II •pros~tI ...c i'JllntO<) * rca and 816 no

t Infld 0UtsXie ll'\e PI • 0l~n9 .if ~ ,1M ~!l t~cd tor deve'oOOf'IlP.Ot 01 it!'lO~Jr'I
JAstnXtUt -

ED.!lLYBLm:...lltI.J~tJ1.JJ!nst·Out of tnt! 1181 ha ot for land t026~~ hit for f<)l')d :'\."'Ne
~y C1I ~ staqe..l and lOt ··n K oo F.I . ij·S6/2009·fC di'ttCd H.0520rO ana
17h.1,1010 ~\fety. Thl> 1026418 ha 0 the fo;~t I/,nd ~ tx;'I~ I,.I~ for 0$)CI'.atSt mlfHng, Cilai
e.~ COrridOr ancJ ~llent of the Mofl,1ry tnlfhl In(r...!;tructwc-....

further, 6 29J ~ Qf ex it IctndWetS dl\~ lor ~t {f the rallwav SI01'f1g~de f<: , -Stagt'-l
\(id(o Ir no FP/JH RAllJ 16(}q81 20121 518 dated 26.052016 and stage-l1 vide lr no fP/JH/P.AU.,'
16048:201' 2686 dared 31.10.2018

furt.ne·, 1l.212 ha of forest drtM have been iOOntJfioo CI"Id al«atOO as ~'&Y lor.e and its. per cond.:JOO
no 2b d stage-n Fe 00. F. . 8·5612009·FCdared 17.09 2010 renong sOCpJantaton «He ~ng doflo_ If1
~hisarea.

fyture no of ttll f0ftit uQSf; \ITPC ltd ha$ applied rOt dr...ers'OIl of the 331.198 ha ot forest fond
for ~ Sarwad N<W1:tl"\'Vest qtJarr) vide aD01tcaoon 00. f ''10. FP/JHlMlNf3879812019 do ed
07 02.2019.

Fur:her. 89.88 n of forest land stlaUbe used for developme!l" 0' the unaerg--o...nd m nlOC.l afu!r obt.3",,1'l9
the fOrest dearance In due course of time. At present. GeologlGaI Report IS undo prep.afalJOnfor the
urw:Jerground mm11'l9 and apphcatiCO wU be made after pr~ratlon or !he detailed mlntng pian 'or
~grouod Mrnlfl9.

Futthef. Ie out 321 981 h8 of forest land shall not be used In r ear future. However, apphcatlQOshall be
mcllJe COr dNersIoo as ~ the reQuJrement. ·f Citl~'.

All the lOn-d!Yl!!r.ed forest land wsulln the mlnt09 lease 5 unaer admlnlsticl[1l.ce control of tt.e state forcst
department.

The present and future use of the 1787 ha of to~ land is tabulated betow:

St.No. Oesclription Of uSe Present Use future Use Tota'Are.a
i

(in Ha) (in Hill) (In tta)

1 ()pencast Area CPS. P&-NW, Coa' t 1026."38 331.l98 1351.636•_..j ~acuaUon <Dtl'idor, Mme J~ _etc.) ~
2 I Underground {GR tJEder PreparabOnl_ t -*_-0.000 ~ 89.880 89.8:303 sar~ zone ct f>B..Ofp f ~-11.212 __ 0.000 11.212r--~_ ~ ~ (SWIIway Stdtng) __!. - 6.291 0.000 __ 61~
5 "lUn uttIrzt'di'tuture use a$j!ef fflQIJiremenr) . .... -. -0.000 321.981 )11~991

Grancl-mtal 1043.941 7'113.059 1187.000

-~
AGM(Mlmng)/Agent
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Minutes of the Meeting of Advisory Commillel! meeting dated 25.114.2;1 -zfY
11-91/2012FC

Agenda No.1

F. No. 8-56/2009-FC(Vol)

Subject: Proposal for non-forestry use of 331.198 ha of forest land in favour
of MIs NTPC Limited for Pakribarwadih (North West) Opencast Coal Mining
Project in West Forest Division, District Hazaribagh (Jharkhand) - regarding.

1. The agenda item was considered by the Advisory Committee (AC) in its
meeting held on 25.04.2023.The correspondingagenda note may be seen at
www.parivesh.nic.in.

2. During the meeting, all the facts and background of the proposal, along with
examination of the proposal in the DSSwere presented and explained by the
Member Secretary before the AC for their examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant to the proposal and their significance.

3. The AC after thoroughdeliberation and discussion observed that:
i. The Governmentof Jharkhand vide their letter No. Van Bhumi-10/2021-
1664N.P. dated 14.06.2022 submitted the above mentioned proposal
seeking prior approval of the Central Government under Section-2 of
the Forest (Conservation) Act, 1980. Legal status of the forest land
proposed for diversion is Protected Forest land and Jungle Jhadi land
comprisingof 306.36 ha and 24.82 ha, respectively.Density of the area
has been reported to be 0.8 by the DCF concerned with 30,521 project
affected trees.

ii. Compensatory afforestation has been proposed over an area of
683.863 ha of degraded forest land in HazaribaghWest Forest Division.
CA scheme involving financial provision of =t87,62,2821- has been
submitted for a period of 10years.

iii. The area proposedfor diversion is adjoining the 1026.438ha forest land
already diverted in favour of the same user agency. A nallah namely
Khorra Nallah separates the extant forest area of 331.198 ha from the
1026.438 ha of forest land approved in the past. As reported by the
concerned DCF in his report the said nallah will be largely affected by
the mining activities.

iv. The total area involved in the project is 485.161 ha, with 331.198 ha of
forest land included in the present proposal, 133.27 ha of non-forest
land and 20.6925 ha forest area proposed to be re-diverted from the
1026.438 ha of forest land already diverted by the Central Government
vide order dated 17.09.2010in favour of user agency.

v. As per Mining Plan approved in the past, the total lease area was
4625.84 ha comprising of 1124.08 ha of forest land and 806.82 ha of
recorded forest land and 2694.9 ha of private non-forest land. Now,
Mining Plan has been revised and as per revised Mining Plan, total
project area is 4695 ha, comprising of 1787 ha of forest land and 2908

~~~ ~. ha of non-forest land. Out of total forest area, with regards to the status
-:v<V"",. :'9,gf balance forest area of 428.582 ha, Nodal Officer informed the

'/ ~ NOTARY ~o~mittee that said area may be required by the user agency in future
... RANCH is currently under the possessionof the State Forest Department.
~ el Hon'ble NGT vide order dated 18.02.2019 in OA No.

~ *'
.." AJA~"
.~~....
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182/2016(EZ), constituted a committee to inspect the Pakri Barwadih
Coal Mining Project of Mis NTPC Ltd. and to verify as to whether the
conditions of the Forest Clearance (FC) and Environmental Clearance
(EC) are meticulously complied with by the Mis NTPC. During
inspection, it was observed that some of the conditions of FC approval
(Stage-I and Stage-II) were still partially compliedl or where the project
proponent has to take actions for completecompliance.

vii. IRO in its inspection report, adverted to the violation committed by the
user agency in respect of contiguous forest area of 1026.438 ha and
recommendedthat extant proposal should only be considered after the
penalty of Rs. 81,89,82,060 I - (Rupees Eighty One Crore Eighty Nine
Lakh EightyTwo Thousand and Sixty only) is realized from user agency
for violating the FC conditions and creating fait-accompli situation.

viii. The proposal was earlier consideredby the Advisory Committee (AC) in
its meeting held on 09.12.2022 and the AC observed that since the
lease area of the user agency is transacted by various nallahs and
therefore, the issue related to impact assessment on hydrological
regimes by shifting of nallah needs to be considered holistically and
accordingly, the Committee recommended that Sub-Committee of the
AC may be reconstitutedto ascertain and report on the following:

a. Assessment of hydrological regimes of the area and impact of
ongoing mining operations of the user agency in general and
Dumuhani Nallah in particular and changes brought in by the User
Agency and its impact on the ecology of the area.

b. Efficacy of mitigation measures, if any, undertaken by the user
agency in their lease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining lease of the user agency, its present status and legitimacy
of future use proposed by the user agency.

ix. On the basis of the recommendations of the AC, and approval of the
same by the competent authority of the MoEF&CC,New Delhi, Ministry
vide letter dated 28.12.2022 and 07.03.2023 constituted a sub­
committee to visit the area. The IntegratedRegionalOffice, Ranchivide
their letter dated FP/JH/Min/38798/2019/1014 dated 03.04.2023
submitted a report of Sub- Committeewhich recommendedthat: -

a. A team of specialists from field of soil Engg, agriculture Engg,
Hydrology, GIS & amp; Geology may be constituted under
chairpersonshipof DFOwho shall continuously study the area for
assessing the impact of on-going mining on various
environmental/ecological parameter and shall submit finding
report to IROannually.

b. UA shall generate drone survey data on spatial and seasonal
status of Khorra Nalla & Pakwa Nalla watersheds for having first­
hand information on the current status of the Khorra and Pakwa
Nanawatershed parallel to the ongoingmining activities. The data
hence collected shall help user agency to design and develop
green belt under super vision of Forest Department. For this

, '" NAk~; purpose, a reputed institute, preferably located in the state, may
"'v .....~~1- be engaged for data collection, processing and interpretation in

I ~ • ,effective and exclusive manner. The institute can also be
t: "l. r uested to study the entire region of 10 km from the lease
~ \ oundaries for temporal land use and its changes.
.\*
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c. Study of river-aquafer interaction using non-invasive geo-physical
technique in 10 km radius of NTPC PakribarwadihCoal mine site.
The study may help in delineation of groundwaterpotential zones,
ground water variation in these zones and may help in water
budgetingto the surrounding.

x. The AC observed that the present forest patch of 331.198 Ha of forest
land proposed for diversion is part of larger forest landscape in the area
and is source to many perennial streams. It was noted that the area
doesn't have any perennial river and the water availability is enhanced
only by the forests of the area. Hence, a Catchment Area Treatment
plan should be preparedand adheredto.

xi. The AC observed that as the present area of diversion is adjacent to an
existing mine and more mines would come up in future leading to
cluster mining in the area. Since, the cluster mining would involve
activities like breaking of land and removal of earth in the area and
beyond the entire landscape will be vulnerable to soil erosion and
sedimentation. Therefore, an integrated soil and water conservation
plan should be prepared and implemented treating the entire
landscape.

xii. It has been reported by the field officers that the present area is just
adjoining to the already diverted forest area of 1026.438Ha and Khorra
Nallah separates these two blocks. The said nallah will largely be
affected by the mining activities hence it should be protected by
identifying and developing green belts upto 100metres on either side to
prevent sedimentationand choking. As observed in the existing mine of
NTPC Pakri Barwadih no amount of siltation dams could prevent the
sediment deposition and choking of streams as overburden is dumped
just adjacent to the nallahsl streams. A serious view may be taken in
this regard failing which a few decades down the line, the entire area
would be affected by water crises.

xiii. Further it has been recommended by CF Hazaribagh that a water
security plan should be prepared by the group of experts and adhered
to. Since the area is rich in species composition, eco-restoration plan,
Conservation Plan and Reclamation Plan may be prepared by
conducting proper study before initiatingmining activities and should be
implemented in its spirit. An integrated soil and water conservation plan
should be prepared and implementedtreating the entire landscape.The
mining in the area should be in consonancewith the "IntegratedWildlife
Management Plan"of North Karanpura.

4. Decision of the Advisory Committee:The Committee had detailed
discussion and deliberation with the Nodal Officer (FCA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facts of the proposal
and submissions made by the Regional Officer, IRO Ranchi, the Committee
recommendedthe proposal for grant of Stage-I approval subject to fulfilment
of general, standard and the following additional conditions:

i. A team of specialists from field of Soil Engg, Agriculture Engg,
. - N ~drology, GIS & Geology shall be constitutedunder chairpersonshipof

. "V~.--!..-,.."qfO concerned. The team shall continuously study the area for
~ • assessing the impact of on-going mining on various

'~N :A enviropmentaVecologicalparameter and submit findings! report to IRO
~ annually,
, I\~,,\ ~.A~+

.... ,
• 1.,10-" '/,
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ii. UA shall generate drone survey data on spatial and seasonal status of
Khorra Nalla & Pakwa Nalla watersheds for having first-hand
information on the current status of the Khorra and Pakwa Nalas
watershed parallel to the ongoing mining activities. For this purpose, a
reputed institute, preferably located in the State, may be engaged for
data collection, processing and interpretation in effective and exclusive
manner.

iii. Study of river-aquafer interaction using non-invasive geo-physical
technique in 10 km radius of NTPC PakribarwadihCoal mine site shall
be conducted to facilitate the delineation of groundwater potential
zones, ground water variation in these zones and and help in water
budgetingto the surroundings.

iv. Since the area is rich in species composition therefore Reclamation,
Eco-restoration,and ConservationPlan shall be preparedby conducting
proper study before initiating mining activities.

v. The Catchment Area Treatment Plan shall be prepared and
implemented at the cost of the user agency for the treatment of all
Nallahs/streamspertainingto instant mining lease/projectarea.

vi. An integrated soil and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire landscape
affected by the mining activities of the User agency in the region.

vii. The mining in the area should be in consonance with the "Integrated
Wildlife Management Plan" of North Karanpura. The cost estimate of
IntegratedWildlife Management Plan (IWMP) submitted is based on the
rate of 2010, while approval is being considered in 2023, hence rate
revision has to be done based on the present rate.

viii. Remainingdraft minutes are concurredwith.
ix. As observed in the existing mine of NTPC Pakri Barwadihno amount of

siltation dams could prevent the sediment deposition and choking of
streamsas overburden is dumped just adjacent to the nallahs/ streams.
The Khorra nallah will largely be affected by the mining activities hence
it should be protected by identifying and developing green belt of 100
metres on the side of Khorra nallah & Pakwa Nalas that is facing the
mining area, to prevent further sedimentationand choking.

x. A violation of the conditionsof approval in case of diversion of 1026.438
ha forest land diverted earlier has been reported and is being
processed separately. The State Govt shall ensure that the penal NPV
and other penal levies as imposed are deposited before the Stage-II
approval.

AgendaNo.2

F. No.8-56/2009-FC(Pt.)

Subject: Modification in condition of Stage-II approval and violation of Fe
Act: Diversion of 1026.438ha of forest land for coal mining Pakribarwadih

.,.~~~ in favour of M/s NTPC Ltd. in Hazaribag West Forest Division in
District of Jharkhand - regarding.

item was considered by the AC in its meeting held on
The corresponding agenda note may be seen at

sh.nic.in.

•
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2. During the meeting, all the facts and background of the proposal,'along with
examination of the proposal in the DSSwere presented and explained by the
Member Secretary before the AC for their examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant to the proposal and their significance.

3. The AC after through deliberationand discussion observed that:
i. The extant proposal was accorded Stage-I approval vide Ministry's
letter dated 11.05.2010 and Stage-III final approval vide letter dated
17.09.2010, inter-aliastipulating the following condition:
'The user agency will take up program for at least 50 m green belt
along the sides of the Pakwa nallah and Dumhani nallah from the initial
years under the supervision of the state forest departmenf'

ii. The user agency i.e. MIs NTPC submitted a representation dated
09.10.2018 and 18.01.2022 requested for amendment in the above
mentioned stipulation which appeared as condition no. 7 and 8 in
Stage-I and Stage-II approval, respectively. The Ministry vide its letter
dated 29.01.2019 requestedthe State Governmentto furnish comments
on the said representationand provide documents as available with the
State Government related to the instant proposal.

iii. In the meantime,RegionalOffice, Ranchiof this Ministry vide their letter
dated 09.07.2019 informed that a committee constituted by Hon'ble
NGTvide its order dated 18.02.2019 in OA No. 182/2016(EZ)inspected
the Pakri Barwadih Coal Mining Project of Mis NTPC Limited on
15.03.2019 for compliance of approvals granted by the MoEF&CC
under FC Act and EP Act. The committee observed that some of the
condition of Fe approval (Stage-I and Stage-II) were still partially
complied with, including the raising of green belt around Pakwa and
Dumhani nalla. The committee advised the user agency to ensure
compliance of conditionsstipulated in the FC approval.

iv. The Ministry, vide letters dated 3.09.2019 and 23.02.2022, after
examination of the said report, requestedcomments from the State and
also requested the IRO to take appropriate action in the matter as per
provisions of the Ministry's guidelines given under para 1.21 (iii) of
Handbookof Forest (Conservation)Act, 1980.

v. The Government of Jharkhand vide letter dated 08.07.2022 submitted
their reply in response to Ministry's letter dated 29.01.2019 and
23.02.2022wherein the following was informed:

a. Inspection report of the DFO revealed that Dumuhani Nallah
which is running in the midst of the mining area which is also the
quarry area has been found to be diverted by the user agency
while as per condition stipulated in the approval, green belt should
have been developedaround the said nallah.

b. Despite repeated cautions from the officials of the Forest
Department, the user agency has violated the provisions of
condition no 8 of the Stage-II approval by diverting the Dumuhani
nallah and carried out mining over a stretch of 31 km involving an
area of 37.20 ha of forest land without prior approval under the
Forest (Conservation)Act, 1980.

e Ministry, after examination of reply received from the State, vide
NC'T4 y ~13 r dated 13.09.2022requestedadditional informationfrom the State,

. ding justification from the user agency and comments on various
~CHI sen ation received in the Ministry on the alleged violation of the
-c ~.­

iJA c 21 oj
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Act by the user agency. The IRO of the Ministry was also requested to
inspect the area and submit a detailed report on the violation.

vii. The proposal was earlier considered by the Advisory Committee (AC) in
its meeting held on 21.09.2022 and 09.12.2022 and the AC observed
that since the lease area of the user agency is transacted by various
nallah and therefore, the issue related to impact assessment on
hydrological regimes by shifting of nallah needs to be considered
holistically and accordingly, the Committee recommended that Sub­
Committeeof the AC may be constituted to ascertain and report on the
following:

a. Assessment of hydrological regimes of the area and impact of
ongoing mining operations of the user agency in general and
Dumuhani Nallah in particular and changes brought in by the User
Agency and its impact on the ecology of the area.

b. Efficacy of mitigation measures, if any, undertaken by the user
agency in their lease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining lease of the user agency, its present status and legitimacy
of future use proposed by the user agency.

viii. On the basis of the recommendationsof the AC, and approval of the
same by the competent authority of the MoEF&CC,New Delhi, Ministry
vide letter dated 28.12.2022 and 07.03.2023 constituted a sub­
committee to visit the area. Integrated Regional Office, Ranchi vide
their letter dated FP/JH/Min/38798/2019/1014 dated 03.04.2023
submitted a report and observed that:

a. Prima-facie the three watersheds (Khorra, Pakwa and Dumuhani)
have been subject to extreme diversion by locals for their
livelihood amelioration well before the mining activities begun in
the region.

b. The technical expert member of the committee has suggested
that the green belt development can be notified for Khorra Nalla
instead of DumuhaniNalla (a tributary of Khorra Nalla).

c. The hydrological expert member of the committee, after taking
into consideration the holistic approach, has concluded with the
recommendationof (i) diversion of the DumuhaniNalla (a tributary
of Khorra Nalla) for coal mining and (ii) restoration and
conservation of the Khorra Nalla (west) and Pakwa Nalla (east)
watersheds on priority basis under supervision of the forest
department and expert hydrologists/agencies and develop their
watershed status as per the Survey of India toposheet no. 73 Ell.

ix. Further the following is recommendedby the sub-committee:-
a. A team of specialists from field of Soil Engg, Agriculture Engg,

Hydrology, GIS & amp; Geology may be constituted under
chairpersonshipof DFOwho shall continuously study the area for
assessing the impact of on-going mining on various
environmental/ecological parameter and shall submit finding
report to IROannually.

.# Y' t4A~ r: . UA shall generate drone survey Data on spatial and seasonal
"",c:, ~1- status of Khorra Nalla & Pakwa Nalla watersheds for having first-

v and information on the current status of the Khorra and Pakwa
n atershed parallel to the ongoing mining activities. The data
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hence collected shall help user agency to design and develop
green belt under super vision of Forest Department. For at his
purpose a reported institute, preferably located in the State, may
be engaged for data collection, processing mid interpretation in
effective and exclusive manner. The institute can also be
requested to study the entire region of 10 km from the lease
boundaries for temporal land use and its changes.

c. Study of river-aquafer interaction using non-invasive geo-physical
technique in 10 km radius of NTPC PakribarwadihCoal mine site.
The study may help in delineation of groundwaterpotential zones,
ground water variation in these zones and may help in water
budgeting to the surrounding.

x. The AC observed that DFO Hazaribagh and the State government in
the proposal of the 331.198 ha of the mine has mentioned that a 100 m
green belt could be developed along Khorra nallah which is an
important rivulet providing water security to people living downstream.
Likewise, in the Eastern extremity of mining area a 100 m green belt
can be developed along the riverside. However, Dumuhani Nallah
which is running in the midst of the mining area which is also the quarry
area has been found to be diverted by the user agency and again
recommendedto the same rivulet downstream. But as per the condition
a green belt has to be developed along the sides of Dumuhani Nallah.
However, the earlier recommendationfor raising green belts along the
nallas were for 50 meters. The AC deliberated on this point in length
and comments of PCCF & HoFF Jharkhand was also taken. After
deliberation and keeping in view the issue of water security in the area,
raising green belt of 100 meters along Khorra and Pakwa, which are
flowing flanking the mining area should be done.

xi. The AC also observed that the State Government has informed that the
user agency has violated the provisionsof condition no 8 of the Stage-II
approval as the user agency at its own diverted the Dumhani nallah
without prior approval of the Central Government under the Forest
(Conservation)Act, 1980.

4. Decision of the Advisory Committee:The Committee had detailed
discussion and deliberation with the Nodal Officer (FCA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facts of the proposal
and submissions made by the Regional Officer, IRO Ranchi, the Committee
recommendedto modify the condition no. 8 in Stage-II approval as under:

'The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop their
watershed status as per the Survey of India toposheet no. 73 Ell. A greenbelt
of 100 meters on either side of both Khorra Nala and Pakwa Nalla shall be
maintained'.
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simple interest of 12 % from the date of actual violation committed till the
depositionof penalty shall be imposed.

Agenda No.3
File no. 8-14/2018FC(YOJ..1

Sub: Diversion of 15.981 ha of forest land in RM Block & other villages for
Approach Road,Downhill Pipe Line Conveyerand Feed& Transfer Point area
for Rama Iron Ore Mine (ML.No. 2621) in favour of MIs JSW Steel Ltd.,
Vijaynagar works Bellary in Bellary District of Karnataka. (Online proposal
No. FP/KAlOthers/2n80/2017). -regarding.

1. The above subject agenda item was consideredby Advisory Committee (AC)
in its meeting held on 25.04.2023.The Nodal Officer (FCA), Government of
Karnatakaand IRO 8angalore were present in the meeting.

2. The details of the proposal maybe seen at www.parivesh.nic.in.
3. The Member Secretary placed all the facts and background of the proposal,

along with examination of the proposal in the DSS, before the Advisory
Committee for examination and analysis. The Committee was also apprised
of the provisions of other Acts & Rules relevant to the proposal and their
significance.

4. The Advisory Committeeafter thorough deliberation and discussion observed
that:

i. The proposal is for construction of approach road, downhill pipe line
conveyer and feed & transfer point area for Rama Iron Ore Mine
(ML.No. 2621) in favour of MIs JSW Steel Ltd., Vijaynagar works
8ellary in 8ellary District.

ii. The instant proposal has been accorded Stage-I approval by the
Ministry vide its letter of even number dated 31.12.2018 subject to
certain conditions prescribed therein.

iii. The Government of Karnataka vide letter dated 14.06.2022 submitted
the compliance report informing that the CA land has been changed
and recommended for Stage-II approval. After analysing the
compliance report the Ministry observed certain observation and the
same was communicated to the State vide this Ministry's letter dated
05.07.2022.

iv. In response to the Ministry's observation, the State govt. on 15.03.2023
submitted/uploaded a complete report on compliance to conditions
stipulated in the in-principle/Stage-Iapproval letter dated 31.12.2018.

v. The user agency has submitted the necessary undertakings to comply
with the conditions stipulated in the Stage-I approval dated 31.12.2018.

vi. The UA has deposited the all the compensatory levies into National
Authority, CAMPA account through e-portal.

vii. The FRA certificate in Form-I (for linear project) issued by Deputy
Commissioner, Ballari District vide No.REV/Mining/FRAl08/2018-19
dated 13.09.2019, REV/mining/FRA/73/2018-19dated 13.09.2019 and

.; N~~ REVIMining/FRA/63/2017-18 dated 28.11.2019 and rectification letter
~~ -'.~}- o. BlR-DC -33011/12-2021-BlRDC/Forest Ballari DC dated

..... .,f T ,\"t)p;. 9.2021 and proceeding of village Forest Right Committee held
-c I~ 30. 1.2018alongwith documentaryevidences has been submitted.

viii. A bserved that the State Government has changed the CA land* { w'th ut Central Government approval providing the justification that
~
'..,.
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earlier CA land (NFL)proposed for this instant proposal i.e. 16 ha in Sy
No. 137 (2.18 ha), 138 (11.10 ha) & 140 (2.72 ha) of Halabhavi Village,
LingasuguruTaluk,RaichurDistrict could not be registered because the
land owner refused to transfer the land.

ix. The State Govt. has identified new CA land (NFL)to an extent of 19.05
Ha, 27-17 acre Gunte (10.29 ha) in Sy No. 139 and 21.26 acre gunte
(8.76 ha) in Sy No. 143 at Halbhavi village, Lingasuguru Taluk,
RaichuruDistrict.

x. AC also observed that as per site suitability certificate submitted by
DCF (Raichur), plantation can only be done in the identified CA (NFL)
at a rate of 200 plants per hectare. Therefore, another CA site (DFL)
has been identified for the plantation of balance seedlings over an
extent of 30 ha in LingasuguruRFof Raichur District.

xi. AC also deliberated that as per the DSS the proposed CA land is
located at an approx. aerial distance of 1.5 Km from Tangarbal RF
(nearest RF/PF).

5. Decision of the Advisory Committee: - After thorough deliberation and
discussion with PCCF/NodalOfficer, Karnatakaand IRO Bengaluruobserved
that the CA land has been changed after Stage I approval since the earlier
identified CA land could not be registered. In this regard the State
Government has identified new CA land (NFL) to an extent of 19.05 Ha in Sy
No. 139 (10.29 ha) and in Sy No. 143 (8.76 ha) at Halbhavi village,
LingasuguruTaluk,Raichuru District. It was also informed that plantation can
only be done in the identified CA (NFL) at a rate of 200 plants per hectare,
therefore State Government has also identified30 ha of DFL in Lingasuguru
RF of Raichur District for plantationof balance seedlings.

Advisory Committee agreed to the justification by the State Governmentw.r.t.
the change of CA land and recommendedto accept the changed CA area as
proposed by the State Government, further noting that other complianceswrt
the stipulated conditions as per Stage-I approval accorded vide letter dt
31.12.2018 has been made by the user agency & State Govt. while seeking
final approval in the instant proposal.

Agenda No.4
F. No. 8-28/2021-FC

Sub: Diversion of 1305.142 ha (instead of 1248.821 ha) forest land for the
construction of Maa Ratangarh Multipurpose Project in favour of Executive
Engineer, Dabra under Datia and Gwalior Districts of Madhya Pradesh State
(Online No. FP/MPIIRRIG/40397/2019)- reg.

1. This proposal was considered by the AC in its meeting held on 26.04.2023.
The details of the proposal may be seen at www.parivesh.nic.in.

2. During the meeting, all the factual details along with examination of the.i N kPf:.Oposai in the DSS were presented before the AC which after thorough
.~~....;.-......Q... deliberation and discussion observed that:I: :vr ,1101' e Government of Madhya Pradesh vide their letter No. F-If li r& 0/2019/1 0-11/6/3729 dated 11.11.2021 forwarded a fresh proposal

" .: ~ ~tain prior approval of the Central Government, in terms of the

~~
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Section-2 of the Forest (Conservation) Act, 1980 on the above­
mentionedsubject.

ii. The AC noted that the present project is spread over two Forest
Divisions Datiafl) and Gwalior(T) and total of 51,121 no. of trees are
marked for felling at FRL-4-meter Level.

iii. Legal status of land proposed for diversion: 651.135 ha is Protected
Forest land, 654.007 ha is Reserved Forest land and 1840.11 ha non­
forest land is also involved in the project. Density of the area proposed
for diversion is reportedto be 0.3, Eco-class-03.

iv. Proposal does not form part of any PA, Biosphere Reserve, Elephant
corridor etc. No protected archaeological/ heritage site/defence
establishmentor any other important monuments is located in the area.

v. Wildlife like Wolf, Wild bear and other wild animals such as Hyna,
Chital, Nilgai, wild pig etc. are reported in the forest land proposed for
diversion under Datia District and Blue Bull, Jackal, chinkarka, rabbit,
crocodile etc. are reported underGwalior district.

vi. The Nodal Officer, FCA, Government of Madhya Pradesh attended the
meeting and informed that the main purpose of this project is irrigation
of the areas having medium to low rainfall in Bundelkhand Region and
purposed to be constructed on the River Sindh which is a tributary of
the River Chambal.

vii. The Regional Officer, Integrated Regional Office, Bhopal who has
conducted the Site Inspection for this proposal attended the meeting.
The Site inspection report inter-alia mentions the following with regard
to forest land for diversion:

a. Gwalior Division: soil is highly prone to erosion causing
formation of ravine which is expanding on either side of the river
with passage of time. Due to erosion the river is also having large
quantity of Sand in it.

b. Datia Division: the ravine formation on the banks on either side
of the river is expanding inlands. Therefore, it is suggested to
provide strong bunds with suitable culverts all regular intervals
with silt traps to allow the rain water to drain in with minimum silt
load. This would also prevent spread of ravines further in the plain
lands and also siltation of the project would be minimised.

viii. The IRO in its inspection report revealed that one CA patch of Birdha
Village is overlapping with the CA area of another approved proposal.
Therefore, the State Govt. has revised the CA sites.

ix. The AC observed that the Compensatory afforestation has been
proposed over non forest land (Ravine land) in Bhind and Shivpuri
District, Madhya Pradesh.

x. The issue of raising plantation on ravine land was deliberated. The
concerned CCF had earlier recommendedthat ravine areas should be
avoided for raising the Compensatory Afforestation. The State
thereafter constituted a committee of the senior officers, which
recommended that the ravine areas can be used for planting 200-300

~.; N::H" 'plants per hectare.
~""j.... I. ~e Nodal Officer, FCA, Govt. of M.P. informed that the plantation in/.:f! ~ the-Ravine areas proposed for CA may not be possible at the rate of

.... 1000,\plants/ha but the area may accommodate about 200 to 300
plams~ha. he balance no. of plants have to be taken up for plantation
on De r: (ted Forest Land.



11-91/2012FC

1/4246612023

xii. The proposal is for the construction of barrage and submergence area.
The details of distribution network like canals and pipelines are not
there. The nodal Officer MP informed that the distribution will be done
through underground pipelines. The committee however observed that
a holistic proposal is required to be submitted as forest land may be
required for layingof undergroundpipelines as well.

xiii. The ACobserved that river Chambal is important for aquatic fauna. The
construction of any project over a tributary of Chambal will affect the
quality and quantity of water in Chambal, which may be detrimental for
the protection and conservation of wildlife. The matter would therefore
requiredetailed examinationfrom wildlife point of view.

3. Decision of the Advisory Committee: After thorough deliberations and
discussions with the Nodal Officer, FCA, Government of Madhya Pradesh
and Regional Officer, IRO, Bhopal. After going through the facts of the
proposal and submissions made by the Nodal Officer, the Committee
deferred the proposal for diversion of 1305.142 ha forest land for the
construction of Maa RatangarhMultipurposeProject and sought the following
details:

i. The details of distribution network like canals and pipelines,which may
further have required diversion of forest land etc. has not been given. A
holistic proposal is required to be submitted as forest land may be
required for laying of underground pipelines as well. The State Govt.
shall therefore provide the complete layout plan indicating all the
components like canal, pipelines etc. The detail of the area requirement
for these components shall also be submitted.

ii. Sindh is a Tributary of Chambal River and therefore the impact of the
proposed project on Chambal Wildlife Sanctuary and its surrounding
water regimes shall be provided by the State Govt. along with the
recommendationsof the ChiefWildlifeWardenof the State.

iii. The detailed CompensatoryAfforestation scheme for the proposed non
forest land (Ravine land) and degraded forest landshall be submitted.

Agenda No.5

F. No. 6- MPC018/2021pBHO

Subject: Proposal for diversion of 12.8042 ha (previous proposed area
13.1959 hal of Protected Forest land in Survey No. PF-112 of forest range,
Sirmour in Rewa division for construction of Hydro Power Project in favour
of Manager, Marshal Small Hydro Power Private Limited, in Rewa District of
Madhya Pradesh (Online No. FP/MP/HYD/42686/2019)- regarding.

1. The agenda item was considered by the AC in its meeting held on
25.04.2023. The corresponding agenda note may be seen at
www.parivesh.nic.in.

2. During the meeting, all the facts and background of the proposal, along with
_ examinationof the proposal in the DSSwere presented and explained by the

~y\ ~o1ber Secretary before the AC for their examination and analysis.
~<vs-: Comhltttee was also apprised of the relevant provisions under other Acts &

'.J: . Rules rele,(antto the proposaland their significance.
;.... 3. The RegiQnalOfficer, IRO, Bhopal and Nodal Officer (FCA), Government of
, :;., . Mad?deSh attendedthemeeting:

1. .. ~
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i. The Government of Madhya Pradesh vide their letter No. F-
4/49/2021/10-11/673 dated 11.02.2021 forwarded a fresh proposal to
obtain prior approval of the Central Government, in terms of the
Section-2 of the Forest (Conservation) Act, 1980 for diversion of
12.8042 ha (previous proposed area 13.1959 ha) of Protected Forest
land in Survey No. PF-112of forest range, Sirmour in Rewa division for
construction of Hydro Power Project in favour of Manager, Marshal
Small Hydro Power Private Limited, in Rewa District of Madhya
Pradesh.

ii. The proposed diversion area is 12.8042 ha and a total of 2,938 no. of
trees are marked for felling at FRL.

iii. The proposal envisages construction of Hydro Electric Project of 24.75
MW capacity in village Chachai of Rewa District of Madhya Pradesh.
Entire land proposed for the project is forest land (ProtectedForest). No
non-forest land is involved in the project.

iv. Compensatory afforestation has been proposed over equivalent non­
forest land in a single patch. A small patch is observed to be
sandwiched between the CA patch identified for CA. The User Agency
has provided access by way of an approach road to the said small
patch. Suitability of the area has been certified by the Nodal Officer.

v. The Regional EmpoweredCommittee discussed and recommendedthe
proposal in its meeting held on 03.03.2021 for approval under the
Forest (Conservation) Act, 1980.Hydel projects involve earth cutting
and quarrying requiring scientific disposal of muck generated from such
activities. All hydel projects are invariably accompanied with the Muck
Disposal Plan and Techno-economic clearance (TEC). No such
pianITEC has been submitted along with the proposal. The Muck
Disposal Plan was neither demanded by the IRO nor this issue was
deliberated in the REC meeting. Keeping in view the importance of
Muck Disposal Plan, the IROwas asked to ensure that a detailed plan
in this regard is providedby the State Government.

vi. The IRO Bhopal vide letter dated 02.08.2021and 18.04.2022requested
the Governmentof Madhya Pradeshfor sending details regarding muck
disposal plan. Govt. of Madhya Pradesh vide letter dated 28.12.2021
and letter dated 23.09.2022 informedas below:

a. The Nodal Officer submitted a muck disposal plan on 0.42 ha
non- forest land and informed that the muck will be disposed on
private landwhich is acquired by UAon lease.

b. The Nodal Officer, Govt. of MP also requested that the UA had
demanded 0.3917 ha area in the original proposal for disposal of
muck. Further as per revised proposal the muck would be
disposed on private land, hence requested to revise the proposed
diversion area to (13.1959 ha - 0.3917 ha) 12.8042 ha only and
the vacant area (previousproposed muck area 0.3917 ha) may be
used as Green Belt.

c. The IRO, Bhopal observed that the area indicated in the muck
disposal plan is 42026 Sq. m. = 4.20 ha but the covering letter of

.__ ~ -AJ.. the Nodal Officer indicated that the area is only 0.42 ha which is
~ not supported by any documentary proof.
d. 'Muck Disposal Plan with revised non forest area (3.48 ha) and

qtersi9ned byDFORewaissubmitted.

.. 1
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e. The UAsubmitted an undertaking that no muck shall be disposed
on forest land.

vii. The proposed forest area for diversion has been revised from 13.1959
ha to 12.8042 ha and the proposal was again discussed in REC
Meeting held on 18.11.2022. The REC examined the proposal for
diversion of forest land under the Forest (Conservation) Act, 1980 and
recommendedthe proposal for diversion of 12.8042 ha on usual terms
and conditions.

viii. The AC observed that a patch of thick forest is existing between the
water body and area proposed for diversion and no precautions as such
have been proposed for saving this while construction. Moreover, the
REC while recommendingthe proposal for diversion of 12.8042 ha has
not taken this important aspect into consideration.

4. Decision of the Advisory Committee:The Committee had detailed
discussion and deliberation with the Nodal Officer (FCA), Madhya Pradesh
and Regional Officer, IRO Bhopal. After going through the facts of the
proposal and submissions made by the Regional Officer, IRO Bhopal, the
Committee decided that the proposal cannot be accepted in its present
propositiondue to following reasons:

i. A patch of thick forest is existing between the water body and area
proposed for diversion. The measures to safeguard the said forest
patchwhile construction have not been submitted.

AgendaNo.6

F.No.8-69/2018-FC

Subject: Proposal for diversion of 353.764 ha. of forest land (instead of
390.264ha. of forest land) in favour of MIs Northern Coalfields Limited, for
Bina Kakri Open Cast Coal Mining, under Forest Division and District
Singaruali in the State of Madhya Pradesh -regarding (Online proposal No.
FP/MP/MIN/20225/2016)- regarding.

1. The agenda item was considered by the AC in its meeting held on
25.04.2023. The corresponding agenda note may be seen at
www.parivesh.nic.in.

2. During the meeting, all the facts and background of the proposal, along with
examination of the proposal in the DSSwere presented and explained by the
Member'Secretary before the AC for their examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant to the proposaland their significance.

3. The Regional Officer, IRO, Bhopal and Nodal Officer (FCA), Government of
MadhyaPradeshattended the meeting:

i. This proposal was considered in the FACmeeting held on 19.12.2019.
ii. FAC,while deliberating on the proposal, observed that the State Govt.

was advised to review the proposal and submit report in the light of
estimated area under VDF and MDF. They were also requested to
draw the proposed diversion proposal on the lines of analysis of
elia Coal Block by FAC, excluding the certain area from proposal.
this purpose, State Govt. was asked to seek help from FSI Nagpur.
response to the above observations was furnished by the State
rnment vide letter dated 09.12.2019wherein it has been informed
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that the KML file of proposed diversion had been forwarded to FSI,
Nagpur for examination!analysis on the similar lines as per the analysis
of Amelia Coal Block by FSI, Nagpur.The FSI, Nagpur on examination
of KML file has reported that within the proposed forest area two
patches possess Very Dense Forest and eradicating this area is not
possible. Hence it is not possible to reduce the forest area within this
proposal like Amelia Coal Block Moreover, Amelia Coal Block engulfs
dense forest on the upper top part of the proposal whereas in present
proposal dense forest is scattered in different pockets within the
proposedarea. However, the copy of the said report was not submitted
by the State Government and accordingly the FAC recommended the
proposal with specific condition no. (iii) of Stage-I approval dated
13.01.2020 "The copy of report of FSI, Nagpur regarding inability to
redraw the proposal on the lines of analysis of Amelia Coal Block shall
be submitted prior to Stage-II approval".

iv. The Governmentof Madhya Pradeshvide their letter dated 01.02.2021,
dated 10.06.2021, dated 21.10.2022, dated 18.01.2023 and dated
29.03.2023 submitted report on compliance of conditions stipulated in
the Stage-I approval.

v. However, the State Govt. expressed its inability to submit the report of
FSI, Nagpur citing the reason that such technical expertise is now not
available in Nagpur.

vi. The FACearlier observed that FSI, Nagpur has reported that it is not
possible to reduce the forest area within this proposal like Amelia Coal
Block. However, the said report could not be produced and now a
report from FSI Dehradun has been submitted. The report of FSI
Dehradun is however not conclusive and does not answer the specific
questions asked.

vii. The Member Secretary informed that now the State Govt. has
submitted a request that report of FSI Dehradun be sent to Shri P.
Subramanyam, Regional Officer, IRO, Bangalore who was posted in
FSI, Nagpur at that time, to comment and confirm it on the lines of
Amelia block.

viii. The AC examined the area on DSS and observed that the proposed
area is on the edge of already mined out area. Apparently, it is the last
patch between the already existing mines and the habitation. If this
patch is also diverted, then we may not be left with any other buffer or
green belt. The committee expressed their concern over the presence
of very dense forest, hydrological regimes and effect on the catchment
of adjoiningarea due to mining activity.

ix. The committee observed that the status of reclamationmeasures in the
already existing mines are also required to be examined before taking
any further decision in this regard.

4. Decision of the Advisory Committee: The Committee had detailed
discussion and deliberation with the Nodal Officer (FCA), Madhya Pradesh
and Regional Officer, IRO Bhopal. After going through the facts of the

. proposal and submissions made by the Nodal Officer, the Committee
ed the proposal and decided that the Government of Madhya Pradesh

·~--.:I:th!tIIl~ mit the following information:
~ details of total number of proposals approved in favour of Mis
I ern Coalfields Limited in the existing landscape.

tatus of reclamation of mined out areas in case of mines under

.. , I.
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the control of Mis NorthernCoalfields Limited in this region.
iii. The status of compliance of conditions stipulated in all approved

proposals in favour of Mis Northern Coalfields Limited in the existing
landscape will be submitted by the State through IRO Bhopal, who in
turn examine the same and will visit the areas if needed and submit a
comprehensive report in this regardwithin 45 days.

Agenda No.7

File NQ.8-18J2022-FC

Sub: Application for Permission under Section-2 (iii) of Forest Conservation
Act, 1980 by Mis Dalmia Cement (Bharat) Limited) (DCBl) over 575.16 ha of
forest land within the granted Ml area over 802.255 ha for Kottameta Lime
Limestone mining in Katamateru village under Malkangiri Tahasil of
Malakangiri District, Odisha (Online Proposal No. FP/ORIMIN/144696/2021)

1. The agenda item was considered by the AC in its meeting held on
25.04.2023. The corresponding agenda note may be seen at
www.parivesh.nic.in. NodalOfficer (FCA), Odisha also attended the meeting.

2. MemberSecretary placed all the facts and backgroundof the proposal, along
with examination of the proposal in the DSS, before the AC for their
examinationand analysis. The Committeewas also apprisedof the
provisionsof other Acts & Rules relevant to the proposal and their
significance.

3. The AC after through deliberationand discussionobserved that:
i. The proposal was also discussed in the AC meeting held on
17.10.2022 wherein after detailed discussion and deliberation on the
proposal with the Nodal Officer (FCA), Odisha and Regional Officer,
Bhubaneswar, the AC observed that since the area falls into High
Conservation Value Zone due to its close proximity with river Kolab,
therefore before taking further view on the proposal, to ensure in-depth
examination and to avoid fait accompli situation in the matter, following
detail will be furnished by the concerned IRO:

a. Likely impact of miningon the river Kolab and mitigating
measures required to be undertakento minimize the impact on
hydrological regimesof the area.

b. As per progressive Mine Closure Plan an area of 2.584 ha has
been used for roads, the IRO may ascertain if the use of road in
the past was with prior approval or otherwise and factual position
may be intimated to the Ministry.

ii. The report of IRO, Bhubaneswar dated 24.02.2023 on the above
observationmentions that if the untreatedwater from lime stone mining
area is released into Kolab River, there will be substantial increase in
Water Temperature, pH level of water, Electrical Conductivity (EC),~;a ..~ :.-..Total Dissolved Solids (TDS), Alkalinity, Hardness, Calcium,

, ?~ ~Vltr .agnesium, Dissolved Oxygen (DO), content of the water, Sulphates
~ ich needs to be quantified, monitored regularly). Due to non-

(/! rOTA RY y ability of any empirical study in the proposed area, the presence or
I ~I QA~CHJ nce of other elements and heavy metals cannot be ascertained.

'
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Thus, the change in chemical composition in untreated disposed water
from mining lease area will have impact on the ecosystem and will
change the flora & fauna compositionof Kolab river eco- system.

iii. Mitigative measures like Establishing an inviolate green buffer zone,
CatchmentArea TreatmentPlan etc have been proposed to reduce the
likely impact of the proposed lime stone mining on hydrological regime
of the river Kolab.

iv. The report submitted by the IRO mentioned that a 1250 square meter
structurewith a defined barricadewas observed in the satellite imagery,
however there was no clarity whether the structure involved violation of
Forest (Conservation)Act 1980 or not. Accordingly,the Ministry sought
the comments from the State Govt. and also asked the IRO
Bhubneshawarto verify the status of violationwithin the proposed lease
area.

v. With respect to the violation of the provisionsof FCA,1980, the IRO
Bhubneshwarreported that:

a. There is a temporary, small thatched shed made up of dried
wood and coveredwith locally available leaves.The space in front
of the shed is being used to dry the collected Mahua flowers and
the thatched shed is being used to store the dried Mahua flowers.
As enquired, it is known that it was erected a year ago by some
villagers.

b. There is also a temporary water body excavated adjacent to
thatched hut to store rain water which is about a meter depth and
almost dried up at the time of the visit.

c. A temporary barricade was made all around like a fence with
brushwood and bamboos, which were dried and damaged at
some points. All these are temporary structures were made by
unknown villagers and according to DFO Malkangiri, can be
removed.

4. Decision of the Advisory Committee:After detailed discussion and
deliberation with the Nodal Officer(FCA) , The Regional Officer, IRO
Bhubneshwar and considering all aspects, the Advisory Committee
recommended the proposal for approval under Section 2 (iii) of Forest
(Conservation) Act, 1980 for grant of lease over in favour of MIs Dalmia
Cement (Bharat) Limited) (DCBL) over 575.16 ha of forest land within the
granted ML area over 802.255 ha for Kottameta Lime Limestone mining in
Katamateru village under Malkangiri Tahasil of Malakangiri District, Odisha
subject to the General, Standardand following specific conditions:

i. This approval under section 2(iii) will automatically lapse within a period
of two years from the date of in principal approval by Central
Government, unless the user agency applies for approval under section
2(ii).

ii. The approval under section 2(iii) does not in any manner exempt the
user agency from obtaining prior approval under section 2(ii) of the

..:.~.... FCA,1980 in regard to such area of forest land which is to be used for
" ~'" ~!!:_..q~non-forest purpose. . ... .
~ '. 'rant of approval under section 2(111)does not In any manner createI.~"/NOTA Y h\ right or equity in favour of the user agency for grant of approval

J.,.. ~A 'CHI Oikr section 2 (ii) of the Forest (Conservation)Act,1980 and decision
, ~ roposal under section 2 (ii) will be taken purely on the merit of the
\. q~ C
\ ~ A'AB2! •

oI~
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case.
iv. The State govt. shall ensure that breaking up of land or mining

operations within the lease area are not allowed without prior approval
of the Central Govt. under Section 2(ii) of Forest (Conservation) Act,
1980. The user agency shaJlbe responsible for the protection of the
forest land located in the mining lease. However, administrative and
management control of such forest land will remain with the State
Forestdepartment or other forest land owning agencies.

Agenda No.8

File No.8-0112023:EC

Sub: Proposal for seeking prior approval of the Central Government under
Section 2 (ii) of the Forest (Conservation) Act, 1980 in favour of MIs Rungta
Mines Ltd. for non-forestry use of 83.602ha of forest land including 2.529ha
of Safety Zone in Chandiposhi Iron Ore Block in Koira Tahasil of Bonai
Forest Division of Sundargarh District, Odisha (Online proposal no.
FP/OR/MINI150057/2021)-reg.

1. The agenda item was considered by the Advisory Committee in the meeting
held on 25.04.2023. The corresponding agenda note may be seen at
www.parivesh.nic.in.Nodal Officer (FCA),Odisha also attended the meeting.

2. The Member Secretary placed all the facts and background of the proposal,
along with examination of the proposal in the DSS, before the AC for
examination and analysis. The Committee was also apprised of the
provisions of other Acts & Rules relevant to the proposal and their
significance.

3. The AC after through deliberationand discussion observedthat:
i. The Government of Odisha vide their latter No. FE-DIV-FLD-0001-
2023-300/FE&CCdated 06.01.2023submitted a proposal to obtain prior
approval under section-2 of the Forest (Conservation) Act, 1980 for
non-forestryuse of 83.602 ha of forest land including 2.529 ha of Safety
Zone in Chandiposhi Iron Ore Block of Mis Rungta Mines Ltd. in Koira
Tehsil of Bonai Forest Divisionof SundargarhDistrict,Odisha.

ii. The Government of Odisha, Steel & Mines Department issued Letter of
Intent (LOI) for grant of Mining Lease for Chandiposhi Iron Ore Block
over 131.580 ha for IronOre located at a distance of 8 km to the east of
Koira town, KoiraTahasil, Sundargarhdistrict to RungtaMines Ltd. for a
period of 50 (Fifty) years.

iii. Out of 131.580 ha DGPS surveyed lease area, 83.602 ha (including
2.529 ha of safety zone) is forest land (DLC Forest-57.215 ha +
Revenue Forest- 26.387 ha) and the remaining 47.978 ha is non-forest
land.

.~"'''''....i.·1V.The purpose wise breakup of the forest land applied for diversion was
xamined and it was observed that certain non-site-specificcomponents

mineral stack yard, are processingsite etc. have been proposed on
t land.
Nodal Officer informedduring the meeting that 1.985ha area (Mine
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road-1.967 ha + Infrastructure-0.018ha are all temporary features) will
come under active mining operation to mine out the total Iron Ore
resource, before the expiry of the lease period. Hence total mined out
area will be 87.548 ha. DLCforest land over 4.536 ha and 5.687 ha will
be used for Ore processing site and Mineral stack yard respectively as
the part of the forest land is non-mineralizedand there is no other free
non-forest land availablewithin the block area for the said purpose.

vi. As far as other non-site-specific components like mineral stack yard,
ore processing site etc. are concerned, the Nodal officer explained that
no suitable non-forest land is available for these essentialworks.

vii. Faunal species such as Elephant, Wild boar, Hanuman langur, Indian
Hare, Indian Palm Squirrel, Jungle Cat, Rat and different types of
Snakes and Birds have been recorded from the applied area. The
distance of the project site from the nearest Protected area (Similipal
WL Sanctuary) is 80.460 Km. The project site is 11.53 Kms away from
the nearest ElephantCorridor (Karo-Karampada).

viii. Total No. of trees over forest land proposed to be diverted is 19013
nos. (which includes 575 nos. of trees within Safety Zone area) The
DFO, Bonai Forest Division has reported that, enumeration has been
conducted in 21 nos. of sample plot of 1.0 ha each within 83.602 ha of
forest land including 2.529 ha of Safety Zone area and total 4,776 nos.
of tree enumerated above 30 cm girth. By extrapolation of the above
said data, total no. of trees (above30 cm girth) has been calculated.

ix. Compensatory Afforestation Scheme has been prepared over 83.602
ha of Govt. non-forest land identified in village Talabarada under
Banspal Tahasil of Keonjhar Forest Division of Keonjhar District The
83.602 ha of Non-Forest land identified in village Talabaradahas been
allotted by Collector, Keonjhar for raisingcompensatoryAfforestation.

x. There are few houses located in the north-eastern side within the
auctioned block. There will not be any mining and ancillary activity in
that area and will not affect those people. Hence, no rehabilitation plan
has been envisaged. Moreover, these houses are situated on the non­
forest land.

xi. A ComprehensiveWildlife Management Plan covering the entire forest
area Bonai & Keonjhar Division for managementof wildlife has already
been prepared. Accordingly, the User Agency has to pay @'l82,OOO/­
per hectare for the entire Block area of 131.580 ha as per revised norm
approved by Govt. of Odisha. The User Agency has furnished an
undertaking duly countersigned by the DFO, Bonai Forest Division to
bear the cost of ComprehensiveWildlife ManagementPlan.

xii. The forest area proposed to be diverted under the project and
neighbouringforest area are characterizedby variety of flora and fauna.
A Site-Specific Wildlife Conservation Plan has been suggested to be
prepared and implemented. The User Agency has submitted an
undertaking duly countersigned by the DFO, Bonai Forest Division to
bear the cost of the said plan.

~_"',L[·ii.. The proposal for diversion of forest land has been submitted for 50
~~ N~ ars whereas the Mining Plan of Chandiposhi Iron Ore Block along

~ 'f. I progressivemine closure plan over an area of 131.58 ha has been
~ riTA pv - ved by IBM, for five years. In this regard the State has reported

J..... a was also informed by the Nodal officer during the meeting that
:5,1 Q.A!'CI-U th oposal for diversion of forest land has been submitted for 50

Rf1?, Nn
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years, which is in accordancewith the notification of Govt. of India vide
No. 11-51/2015-FC dt.01.04.2015 which states that "period of the
validity of approvals accorded under Section-2 of the Fe Act shall be
extended and shall be deemed to have been extended upto a period
co- terminouswith the period of mining lease, i.e, 50years".

xiv. Further, the mining plan for Chandiposhi Iron Ore block was approved
for 5 years by India Bureau of Mines.This is in accordancewith Rule 13
of MCR, 2016, which states that, "No mining operation shall be
undertaken except in accordance with a mining plan and the mining
plan shall incorporate, a tentative scheme of mining and annual
programme and plan for excavation from year to year for five years".
Further, as per Rule 17 (1) of MCR, 2016 ''The mine plan once
approvedshall be subject to reviewand updationat an interval of every
five years, starting from date of execution of the duly executed lease
deed". Moreover, mining is a dynamic process and changes may
happen keeping in view, change in the business environment, for
facilitating increase in production capacity or in the interest of safe and
scientific mining, conservation of minerals, protection of Environment,
technological transformationor any other reasons.

xv. A nalla is passing through the mining lease area, and the natural
course of flow of water in this nalla has to be maintained. It is very
important to stabilize the bank to avoid siltation and flood. At the same
time, it is essential to ensure that no discharge from the mining site
enters to the natural river and stream. The IRO in its report has
recommendedthat a safety zone of 50 meters on both side of nala shall
be maintained as green belt. There is a need for soil and moisture
conservation measures in the rest catchment of this nala and the forest
lands in and around the proposedsite to ensure rechargeof water.

4. Decision of the Advisory Committee: After detailed discussion and
deliberation with the Nodal Officer (FCA) Govt. of Odisha, the Regional
Officer, IRO Bhubneshwar and considering all aspects, the Advisory
Committee recommended the proposal for seeking prior approval under
Section 2 (ii) of the Forest (Conservation)Act, 1980 in favour of M/s Rungta
Mines Ltd. for non-forestry use of 83.602 ha of forest land including 2.529 ha
of Safety Zone in Chandiposhi Iron Ore Block in KoiraTahasilof Bonai Forest
Division of Sundargarh District, Odisha subject to the General, Standard and
following specific conditions:

i. A Site-Specific Wildlife Conservation Plan shall be prepared and
implementedat project cost;

ii. An IntegratedRegionalWildlife Conservation Plan specially addressing
the movement of elephant in the entire Sundargarh and Keonjhar
district comprisingJharsuguda, Sundargarh, Bonai and Keonjhar Forest
Divisionmay be prepared by the State Govt. to mitigate adverse impact
of mining on the movement of elephant and other wildlife by

--=.-:;;:...s..:proportionalshare from the lease holders.

Q ..~~~~ tate/User Agency shall raise thick plantations as a green belt, to
It JnTT hi\. 'D ~tJl e air and sound pollution, around habitations near to their mine.i! IJt Ii fa -a possible the user agency should address the livelihood of the

I iEl ANCHvilla by providing directlindirect employment and should regularly

~\...
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check their health issues and related treatment as long as they are not
properly rehabilitated;

iv. The Nalla situated in the mining lease area shall not be diverted so as
to retain the natural course of flow of water. No discharge from the
mining site should enter the natural river and stream. To stabilize the
bank of Nalla and to avoid siltation and flood a safety zone of 50 meter
on both sides of Nala shall be maintainedas green belt;

v. Soil and moisture conservation measures in the rest of the catchment
of this Nala and the forest lands in and around the proposed site shall
be carried out to ensure rechargeof water;

vi. As per the mining plan no activities have been proposed in 6.120 ha of
non-forest land. Fruit bearing trees shall be raised in this 6.120 ha of
landwherever possible;

vii. Transportation of ore should be done as per the recommendation of
NEERI;

Agenda No.9

File No.8-28/2015-FC

Sub: Diversion of balance forest land of 746.3325ha including 1.8305ha for
safety zone (excluding 95.60 ha Pre-1980 broken up forest land already
diverted and 4.467ha of forest land being proposed for diversion in separate
proposal mining infrastructure of Daitari ML) within total forest of 846.3995
ha located within approved Mining Lease area of 1018.3085ha for Iron Ore
Mining in Daitari Mining Lease in Cuttack Forest Division of Jujpur District
and Keonjhar (WL) Division of Keonjhar District, Odisha of OMC Ld. During
Mining Lease period as extended under the Amendment provision MMDR
Act- submission of final Study Report regarding (Online Proposal No.
FP/OR/MIN/9112/2015)

1. The agenda item was considered by the Advisory Committee in the meeting
held on 25.04.2023. The corresponding agenda note may be seen at
www.parivesh.nic.in.NodalOfficer (FCA),Odisha also attended the meeting.

2. The Member Secretary placed all the facts and background of the proposal,
along with examination of the proposal in the DSS, before the AC for
examination and analysis. The Committee was also apprised of the
provisions of other Acts & Rules relevant to the proposal and their
significance.

3. The AC after through deliberationand discussion observed that:
i. The State Government of Odisha, Department of Environment, Forests
& Climate Change, vide his letter No.1 OF(Cons) 210/2015, 16637/F/E,

At,.": hubaneshwar,dated 19.09.20115submitted a proposal to obtain prior
, •....,,a roval of the Central Governmentfor the diversion of forest land.
it, i~lease area of the project is 1018.3085ha. Out of which forest area

is 'e .3995 ha. Out of 846.3995 ha forest land, diversion is sought for
7 25 ha. and 95.60 ha had already been diverted in 2005.
R I njng 4 ha is included in another proposal which is in the process

\
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of submission for diversion.
iii. The mining lease was originally granted over an area of 7 Sq. Miles in

Talpada (Daitari) for iron ore mining in favour of Orissa Mining
Corporation by the erstwhile Mining and Geology Department of State
Government vide Proceedings No. III (G) M - 11 65-2272 MG dated
16.03.1965 and the Mining lease was executed on 27.01.1966 for a
period of 30 years. Thus, the original lease period expired on
26.01.1996. The surface rights were granted to OMC Ltd. by the
Collector,Cuttack vide his letter dt. 17.11.1966.First renewalwas done
on 27.01.1996 up to 26.01.2016 which was extended up to 21.03.2020
under the amended provisionof MMDRAct.

iv. The lease area is located in two forest divisions i.e. in Keonjhar WL
Division (533.659 ha) and Cuttack Forest Division (193.2666 ha). Legal
status of forest land is Reserve Forest & Gramya Jungle in Keonjhar
WLD and DPF in Cuttack FD. Density of vegetationas reportedby state
is 0.8-1.0 (Eco-class-I in KeonjharWLD) and 0.6 (Eco-class-I in Cuttack
FD).

v. A total no. of trees of 1,65,869 in Keonjhar WLD and 70,697 & 35,838
No. of poles in Cuttack FD are assessed to be affected under this
mining project.

vi. The area applied for diversion in Keonjhar WL does not involve any
notified Eco-Sensitive Zonel National Park I sanctuary. However, this
area was supporting Royal Bengal Tigers. Recently, National Tiger
Conservation Authority (NTCA) has proposed a tiger corridor
interlinkingSimilipal Tiger Reserve & Satkosia Tiger Reserve in Odisha
which is essential for long term TigerlWildlife conservation in our
country. The area proposed for forest diversion comes within the
proposed tiger corridor.

vii. It has been reported that a big patch of Gramya Jungle was found
without vegetative cover, which was abnormal considering the dense
canopy of the adjacent forest. During field verification by the DFO it was
found that approximately28.67 ha. of Gramya Jungle coming within the
lease hold area was found to be Podu/Jhoom/shifting cultivation
ravaged. It has been further mentioned that since the area is within the
Mining lease, therefore the same amounts to violation of FCA,1980by
the UserAgency.

viii. The above facts along-with SIR, were considered in the meeting of
Forest Advisory Committee (FAC) held on 12.07.2016 and FAC
recommendedthat:

a. It has been reported by the DFO, Keonjhar (WL) division and
RCCF, Rourkela, that the area was supporting Royal Bengal
Tigers in the past. The last confirmed presence of Tigers in this
area was in the year 1997. National Tiger Conservation Authority
has proposed a Tiger corridor interlinking Similipal Tiger Reserve
and Satkosia Tiger Reserve in Odisha for long term Tigerl Wildlife
conservation in the country. The area proposed for forest

.s >:~ diversion for this infrastructure project comes within the proposed
~~ ti6~~ Tiger corridor. The same shall be examined by National Tiger
..vv~ ....?t ~ConservationAuthority in view of section 38(G) of Wild life

·(.~FN' I f{ 1-Piot~ction.Act 1972 and their views will be provided to FAC for
f ~ .C;< sideratlon.
,s: CHiJ' U.on examination of the proposal under Decision support System
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of the MOEF and CC, it is evident that the area falls in the
proposed inviolate category.The shape files of the proposedarea
shall be provided to FSI Dehradun so that the status of the forest
land can be reconfirmed in accordance with the draft criteria for
classifying forest area as inviolate.

ix. Along with the comments of IA Division and NTCArecommendationon
the above points, the proposal was again considered by the FAC in its
meeting held on 20.07.2017. FAC after thorough deliberations and
discussion with the user agency, the representative of State
Government and Regional office observed that the forest area is of
pristine nature which has more than 2,72,535 trees with density about
0.8 and National Tiger Conservation Authority (NTCA)has proposed a
tiger corridor interlinking Similipal Tiger Reserve & Satkosia Tiger
Reserve in Odisha which is essential for long term Tiger / Wildlife
conservation in our country. In this backdrop FAC recommendedthat:

a. State government in consultation with RegionalOffice shall take a
holisticview of all mines existing in that area and analyse how this
mine along with other existing mines in the area will affect the
corridor connectivityand biodiversityvalue of the area.

b. It is reportedthat a big patch of Gramya Jungle was found without
vegetative cover, which was abnormal considering the dense
canopy of the adjacent forest, the area is adjacent to village
Talapada. Approximately 28.67 ha. of Gramya Jungle coming
within the lease area. The state government shall enquire the
reason for less vegetation in the lease area under the control of
the user agency and submit the report to the Ministry. Comments
of IA Division of MOEF and CC may be sought regarding
applicability of NEERI report.

x. Accordingly, the State Government was requested vide this Ministry's
letter dated 24.08.2017 to take necessary action in accordance with
recommendationof FACon 20.07.2017as given in para above.

xi. The State Government of Odisha vide letter dated 01.05.2018
submitted their response on Ministry's letter dated 24.08.2017. The
point wise informationas sought by this Ministry and reply there of given
by the State Government was placed before the FACmeeting held on
26.07.2018.

xii. The Committee inter alia observed that the said diversion proposal is
situated, in a virgin, very dense, nearly undisturbed pristine forest
having immense biodiversity value. It was also observed (DSS) that the
said OMC mine (currently operating in 95.60 ha) is a lone mine situated
on hill top and is aerially 5 KM (approx.) apart! away from the Chromite
mine cluster which are situated in the valley.

xiii. Takingall these factors into consideration FACinter-alia recommended
that MoEF&CC may conduct a study through ICFRE, which may take

.~ - ~helP of IBM, to ascertain the technical feasibility of the fact that how~r-~'u'Chquantity of ore material can be extracted from already opened up
1 C' ~ .... area without further expansion of the existing mining area (i.e. 95.60
t-: ha)....urther it has been asked that the recommendation of study shall
..::. clearly'come with comparative statement of environmental loss vis a vis'M.

- ~~ /r.,,"1. ..
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benefit (comparison in monetary terms including both tangible and
intangible benefits/loss)which will be accrued/lost if the area is allowed
for mining."

xiv. The Government of Odisha vide letter No. dated 17.03.2023 has
submitted a copy of the final report in VoLl and Vol-II and Executive
Summary on Carrying Capacity and Biodiversity Assessment Study
Report of Daitari Iron Ore Mine of Odisha Mining Corporation Ltd.,
Odisha prepared by ICFRE, Dehradun in association with Wildlife
Instituteof India, Dehradun.

xv. The ICFRE suggested modifications in the configurations of the mining
interventions contributing to reduction in an area of 309.66 ha from the
applied area by Mis. OMCL (i.e., 746.33 ha) and preserve an area of
613.05 ha intact within DIOM lease (Table ES-6) comprising of very
dense forest (367.98 hal moderate forest (87.85 hal and open forest
(129.01 ha) that fall both in Keonjhar Wildlife Division and Cuttack
Forest Division as well as non- forest area (28.21 ha) within the total
DIOMmining lease area.

xvi. The Committee observed that the report submitted requires in-depth
analysis. Further,the analysis of the report shall be more fruitful in case
a field visit of the area is also carried out.

4. Decision of the Advisory Committee: After detailed discussion and
deliberation on the proposal with the Nodal Officer (FCA), Odisha and
Regional Officer, IRO, Bhubaneswar on the recommendationsof the Study
report of ICFRE, the Advisory Committee deferred the proposal and decided
to seek the following details:

I. The State Government shall submit a detailed report on the present
status of JhurnlShifting cultivation and the time period during which the
Jhum/shiftingcultivation has taken place within the mining lease area.

II. A subcommittee consistinq of following members shall visit the area
and submit a detailed report along with their recommendationsafter in­
depth analysis of the report prepared by the ICFRE:

i. Shri S.D. Vora, Member of the Advisory Committee
ii. Shri Manoj Pant, Memberof Advisory Committee.
iii. DDGF (Central) IRO, Bhubaneshwar.
iv. Nodal Officer (FCA), Govt. of Odisha
v. AIGF (NTCA),MoEF&CC,New Delhi.

Agenda No. 10

File No. 8-13/2022-FC

Sub: Proposal for seeking prior approval of the Central Government under
Section 2 (ii) of the Forest (Conservation) Act, 1980 for non-forestry use of
42.608 ha of forest land (16.658 ha in Keonjhar Forest Division and 25.950 ha
in Bonai Forest Division) within Kalmang West (Northern Part) Block for Iron
Qre,.,.,jl)es.in Keonjhar and Sundargarh District of Odisha, allotted to Mis Tata

~ ~t~1 SSb.'L~mited (Formerly known as Bhusan Steel Ltd) (Online proposal
..,..~ F no. FP/oRJMIN/49169/2020).

,,~ J .,
1" The agEina item was considered by the Advisory Committee in the meeting

held on 25.04.2023. The corresponding agenda note may be seen at

"\
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www.parivesh.nic.in.NodalOfficer (FCA), Odisha also attended the meeting.
2. The Member Secretary placed all the facts and background of the proposal,

along with examination of the proposal in the DSS, before the AC for
examination and analysis. The Committee was also apprised of the
provisions of other Acts & Rules relevant to the proposal and their
significance.

3. The AC after through deliberationand discussionobserved that:
i. The Sub-committee in its report has mentioned that any additional
mining lease in the area shall impact the movement of elephants not
only in the Sundergarh district but also in adjoin states of Jharkhand
and Chhattisgarh. Further,considering the present situation of mining in
the area and rise in human elephant conflict the committee is of the
opinion that the possibility of mitigating the impact is not foreseen.
Mitigation measures have been suggested to reduce the impact of
ongoing mining activities. Further, it has been mentioned that if these
mitigation measures are implemented, in future, the government may
consider for additional mining lease after due evaluation. The State
Govt. shall give justification for the instant proposal in view of above.

ii. State Government shall submit a pointwise reply/comments/justification
on the mitigationmeasuressuggested and issues raised in the report of
the sub-committeeas above.

iii. The State Govt. shall compile the detail of all the functional/non­
functional and other mines under various stages of approval and their
possible impact on the larger landscape.

iv. The State Government has submitted that to address the issue of
interstate movement of elephants in the larger landscape comprising of
Odisha, Jharkhand, Chhattisgarh and South Western part of West
Bengal; MoEF&CC (Project Elephant Division) may assign reputed
organization/ institution to prepare Comprehensive Elephant
Management Plan for the said Region. Keeping this in view the Ministry
shall seek the comments of the Project Elephant Division on the instant
proposal.

v. The proposal has been submitted for prior approval of the Centeral
Govt under Section 2(ii) of the FCA,1980. The State Govt earlier
submitted a proposal under Section 2(iii) for this area and the said
proposal has been approvedvide letter dated 31.01.2022.

vi. The applied area does not form part of any National Park! Wildlife
Sanctuary/ Biosphere reserve, Tiger Reserve, Elephant Corridor, etc.
However,movement of wild Elephants in the proposed forest blocks for
diversion is noticed. The project area is 8.6 Km from the Karo­
KarampadaElephantCorridor.

vii. The CompensatoryAfforestation is proposed to be taken up in Keonjhar
Division over 42.608 ha non Forest land identified in village Jaladihi of
BansapalTahsil in Keonjhardistrict

a. It has been reported that the land for compensatoryAfforestation
. _ _ is suitable from plantation and management point of view. During
-~ AR~", site inspection also, it was found that it is a non-forest land and"r---.:.:. S .suitable for plantation. DSS report showed presence of agriculture

.:.t 1 tend in the CA area but it could not be located at site.
s-: b,~Theinstant proposal was examined by the Advisory Committee in
'~ '. ' "~ :~ meeting held on 09.12.2022 and the AC decided that the
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recommendation made by the Committee in the case of
Netrabandha Pahar Iron Ore Block allotted to M/s Bhusan Power
and Steel Limited (under agenda items no. 3 in the minutes of
meeting of AC dated 09.12.2022) will apply mutatis mutandis to
the extant proposal.

c. The Governmentof Odisha has submitted a proposal for seeking
prior approval of the Central Government under Section 2 (ii) of
the Forest (Conservation) Act, 1980 in favour of Mis Bhusan
Power& Steel Limited for non-forestryuse of 112.621 ha of Forest
land (including 1.808 ha earmarked for Safety Zone) in village
Baldihi under Koira Tahasil and Koira Range of Bonai Forest
Division of SundargarhDistrictwithin the block area of 139.223 ha
in respect of Netrabandha Pahar Iron Ore Block in Odisha State
(Online proposal no. FP/ORIMIN/26965/2017).

d. The above said proposal was considered in the Advisory
Committee meeting held on 24.03.2023 and following decisions
were made:

4. Decision of Advisory Committee: After detailed discussion and deliberation
on the proposal with the Nodal Officer (FCA), Odisha and Regional Officer,
IRO, Bhubaneswar, the Advisory Committee decided that recommendation
made in the proposal mentioned at agenda item no. 7 placed before the
Advisory Committee meeting held on 24.03.2023 will applymutatis mutandis
to the extant proposal and decided to defer the proposal and seek the
following information:

j. The Sub-committee in its report has mentioned that any additional
mining lease in the area shall impact the movement of elephants not
only in the Sundergarh district but also in adjoin states of Jharkhand
and Chhattisgarh. Further,considering the present situation of mining in
the area and rise in human elephant conflict the committee is of the
opinion that the possibility of mitigating the impact is not foreseen.
Mitigation measures have been suggested to reduce the impact of
ongoing mining activities. Further, it has been mentioned that if these
mitigation measures are implemented, in future, the government may
consider for additional mining lease after due evaluation. The State
Govt. shall give justification for the instant proposal in view of above.

ii. State Government shall submit a point wise reply/comments/justification
on the mitigationmeasuressuggested and issues raised in the report of
the sub-committeeas above.

iii. The State Govt. shall compile the detail of all the functional/non­
functional and other mines under various stages of approval and their
possible impact on the larger landscape.

iv. The State Government has submitted that to address the issue of
interstate movement of elephants in the larger landscape comprising of
Odisha, Jharkhand, Chhattisgarh and South Western part of West
Bengal; MoEF&CC (Project Elephant Division) may assign reputed
organization/ institution to prepare Comprehensive Elephant

r -Management Plan for the said Region. Keepingthis in view the Ministry
, - r ~liall seek the comments of the Project Elephant Division on the instant

p~o~os~.
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Agenda No.11

File No.8-87/1998-FC

Sub: Proposal for seeking prior approval of the Central Government under
Section 2 (ii) of the Forest Conservation Act, 1980 for non-forestry use of
465.62ha of forest land (160.73ha already broken up area+37.25ha area to
be worked during present renewal period + balance 267.64 ha to be
maintained as forest) in favour of MIs Steel Authority of India Ltd (SAIL) for
first renewal of their Bolani Ores Mines, Keonjhar District, Odisha -reg.
(Online Proposal Id: FP/ORIMIN/189/1996)-(For acceptance of CA land for
issuing of Stage-IIapproval)

1. The agenda item was considered by the Advisory Committee in the meeting
held on 25.04.2023. The corresponding agenda note may be seen at
www.parivesh.nic.in. Nodal Officer (FCA), Odisha also attended the meeting.

2. The Member Secretary placed all the facts and background of the proposal,
along with examination of the proposal in the DSS, before the AC for
examination and analysis. The Committee was also apprised of the
provisions of other Acts & Rules relevant to the proposal and their
significance.

3. The AC after through deliberation and discussion observed that:
i. The Ministry vide letter dated 24.02.1999 had accorded Stage-I
approval for above subject proposal subject to fulfilment of certain
conditions prescribed therein.

ii. The State vide letter dated 31.01.2014 submitted a request to modify
the conditions as stipulated in the Stage-I approval regarding change in
Compensatory Afforestation area from NFL to DFL.

iii. The proposal for change in the conditions related to raising of
Compensatory Afforestation on NFL instead of DFL was placed before
the FAC in its meeting held on 16.05.2017. The FAC recommended the
proposal from changing the condition of CA from NFL to DFL and after
the approval of the competent authority, the Ministry vide letter dated
24.07.2017 modified the conditions for raiSing Compensatory
Afforestation.

iv. At the time of modification of the conditions the details of the CA areas
identified on DFL were not available, therefore the proposal was placed
before the AC for ratification of CA areas. The inspection of the
Compensatory afforestation was not done by the Regional office as the
areas were revised after the Stage-1 approval.

v. The Government of Odisha vide letter dated 02.07.2019 has submitted
the details of the identified CA areas on DFL along with revised CA
schemes, site suitability certificate, KML files DGPS Maps, Sol top
sheets etc.The State Government/User agency has reported the
compliance of all conditions stipulated in the Stage-I approval dated
:t4.02.1999 read with letter dated 24.07.2017.

vi. Total 1319.8 ha of degraded forest land has been proposed for raising
~-... satory Afforestation comprising of 609.78 ha of normal CA in

304.89 ha of fresh forest land, 321.46 in lieu of land broken
25.10.1980, Penal CA over 367.89 ha in lieu of 160.73 ha of

forest land and afforestation over 60.9 ha in lieu of 40.6 ha of
iocateo in the safety zone.
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vii. The DSS analysis of the proposed Compensatory Afforestation areas
was examined by the Committee which found the areas to be suitable.
The committee observed that the State Government has provided the
site suitability certificates of the areas proposed for Compensatory
Afforestation and the areas proposed over Degraded Forest land are
suitable as per DSS analysis therefore field inspection of the areas is
not required at this stage.

4. Decision of the Advisory Committee: After detailed discussion and
deliberation on the proposal with the Nodal Officer (FCA), Odisha and
Regional Officer, IRO, Bhubaneswar, the Advisory Committee decided to
accept the areas proposed for Compensatory afforestation over Degraded
Forest Land (DFL) in case of the instant proposal for diversion of 465.62 ha
of forest land (160.73 ha already broken up area+ 37.25 ha area to be worked
during present renewal period + balance 267.64 ha to be maintained as
forest) in favour of MIs Steel Authority of India Ltd (SAIL) for renewal of their
BolaniOres Mines, KeonjharDistrict,Odisha.

A~enda No. 12

File no. 8-107/2014-FC

Subject: Proposal for diversion of 149.3002ha of forest land for open cast
Iron Ore Mining in favour of MIs Ojaswi Marble & Granite Pvt. Ltd. in District
Sikar, Rajasthan (Online proposal No. FP/RJIMIN13869/2013)-regarding.

1. The agenda item for above subject proposalwas considered by the Advisory
Committee in the meeting held on 25.04.2023.

2. The correspondingagenda note may be seen atwww.parivesh.nic.in.
3. The Nodal Officer (FCA), Government of Rajasthan was present in the

meeting.
4. The Member Secretary placed all the facts and background of the proposal,

along with examination of the proposal in the DSS, before the AC for
examination and analysis. The Committee was also apprised of the
provisions of other Acts & Rules relevant to the proposal and their
significance.

5. The AC after throughdeliberation and discussion observed that:
i. The State Government of Rajasthan vide their letter No. P. 1(11)
Van/2014 dated 03.12.2014 submitted the above-mentioned proposal
seeking prior approval of the Central Government under Section-2 (ii) of
the Forest (Conservation)Act, 1980.Proposalenvisages mining of Iron
Ore over 180 ha of lease area in RamliyawasVillage & Ghata Ganwar
in Nim Ka Thana Tehsil in Sikar District. The lease area involves
149.3002 ha of forest land while 30.9758 ha of non-forest (revenue
land).

ii. State Government vide their letter dated 29.11.2016 also forwarded an
applicationof MIs Ojaswi Marble & Granite Pvt. Ltd seeking approval of

- - MoEF & CC under Section 2(iii) of Forest ConservationAct, 1980 over
. ,~ N~).,' .49.3002 ha forest land pertaining to open cast Iron Ore Mining in

y(r:;_ , ~rict Sikar, Rajasthan and the said proposal was examined by the
~ N( T RY (~\st Advisory Committee. After recommendations of the Forest

I-.. ~NCHI ~ t~ory Committee and its acceptance by the competent authority,
. a v I of the Central Governmentwas accorded on 06.01.2017under•
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Section2(iii) of FCAct, 1980.
iii. The instant proposal under section 2(ii) has earlier been considered in

Advisory Committee Meetings held on 30.04.2015, 16.02.2016,
16.03.2016and 07.11.2022.

iv. The proposal under section 2(ii) was considered by the FAC on
16.03.2016 which recommended the proposal for diversion subject to
the standard conditions and specific condition that no mining will be
done in a width of 150 mts on either side of the water course and
regular monitoring of the silt levels in the water body will be done by the
State Forest Department. However, the file will be put up to the
competent authority for approval only after receipt of revised
Compensatory Afforestation scheme as per actual site conditions and
certificate from the DFOthat the CompensatoryAfforestation site is free
from all encumbrances.

v. The Revised CA scheme has been submitted and thereafter the state
govt has forwarded the certificate that the CA land is free from all
encumbrances,which also mentioned that the said certificate has been
given with the condition that the 0.15 ha of govt land situated in­
between the NFL proposed for CA will be kept reserved for allotments
in the interest of the state.

vi. The Compensatory Afforestation has now been proposed in two
patches Le. 135.03 ha non-forest land in Udaipur District and 14.27ha.
in Pratapgarh District. Since the non-forest land cannot accommodate
1000 plants/ha therefore, in addition the State Govt. has also identified
a total of 242.31 ha degraded forest land (DFL) [(226 ha DFL in Udaipur
District) and (16.31 ha DFL in Pratapgarh District)] with a view to
accommodatethe balance seedlings.

vii. As per DSS analysis the NFL proposed for CAwas found to be partially
situated within the boundary of the forest. The observation of the DSS
cell was based upon the boundaries of forests as available on the
website of the Rajasthan Forest Department and those available on the
DSS software. The boundaries on DSS software are also based upon
the informationprovided by the State Govt.

viii. The State Govt. and IRO Jaipur have now verified that the land
proposedfor CompensatoryAfforestation is non-forest land.

ix. The proposal was considered by the Committee in its meeting dated
07.11.2022wherein it was deferred and the state was asked to remove
the discrepancy in case of digital boundaries of forest land overlapping
with that of the NFL proposed for CA, and submit an undertaking that it
will not have any right to claim the Right of Way (RoW) for the 0.15 ha
Govt. land in the Khasra No.3186/88, Vikas Nagar, Tehsil Khairwada,
through the non-forest land block proposed for Compensatory
Afforestation.

x. State Govt. of Rajasthan has carried out the necessary corrections in
forest compartment boundaries and now the corrected forest
compartment boundary has been uploaded on the State Forest, ..-::~NB~rtment website Le. httpsilforest.rajasthan.gov.in and State Govt.

;/ ~? ftlso intimated that the corrected boundaries have been sent to the
~ For urvey of India, Dehradunfor correction in DSS.

~ N' liA"RJ. ha Govt. land in the Khasra No.3186/88, Vikas Nagar, Tehsili RAN ai , Rajasthanwhich is located inside the non-forest land block* Pf'l N<i~r;ign~l for CA has been transferred in favour of State Forest
• AJA un» .
·#4/ It--~- ••
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Departmentvide Order No.450-456dated 03.02.2023 issued by District
Collector Udaipur.

6. Decision of the Advisory Committee: The Committee had detailed
discussion and deliberation with the Regional Officer In-charge, IRO Jaipur
and Nodal Officer (FCA), Rajasthan. After going through the facts of the
proposal, the Committee recommended the proposal for Stage-I approval
under Forest (Conservation) Act, 1980 with general, standard and following
specific conditions:

i. As recommended by the committee during its meeting dated
16.03.2016,no miningwill be done in a width of 150mts on both side of
the water course and regular monitoring of the silt levels in the water
bodywill be done by the State Forest Department.

ii. Green belt will be created mining will be done in a width of 100 mts on
both side of the water course

iii. 0.15 ha Govt. land in the Khasra No.3186/88, Vikas Nagar, Tehsil
Khairwada, Rajasthan which is transferred in favour of State Forest
Departmentby vide District Collector Udaipur's order dated 03.02.2023
shall be notified as RF/PF along with the NFL proposed for
CompensatoryAfforestationprior to Stage-II approval.

Agenda No. 13

File No. 8-Q4/2023-FC

Subject: Proposal for diversion of 74.2490 Ha. Forest Land infavour of ROSA
Mining LLP for opencast Marble Mining in Revenue Village - Danta, Tehsil­
Pipalkhunth, District - Pratapgarh, Rajasthan- regarding.

1. The agenda item for above subject proposal was considered by the Advisory
Committee in the meeting heldon 25.04.2023.

2. The correspondingagenda note may be seen atwww.parivesh.nic.in.
3. The Nodal Officer (FCA), Government of Rajasthan was present in the

meeting.
4. The Member Secretary placed all the facts and background of the proposal,

along with examination of the proposal in the DSS, before the AC for
examination and analysis. The Committee was also apprised of the
provisions of other Acts & Rules relevant to the proposal and their
significance.

5. The AC after through deliberationand discussion observed that:
i. The Govt. of Rajasthan has submitted the above-mentioned proposal
seeking prior approval of the Central Govt. under Forest (Conservation)
Act,1980.

ii. Legal status of land proposed for diversion is Protected Forest land.
The Density of the area proposed for diversion is reported to be 0.3,

_ Eco-class-Os and 26321 numberof trees are reportedto be felled.
. ~A~'.The diversion proposal is for Marble Mining through fully mechanized
/ ~ ~Q'en cast method. As per the approved Mine plan, the mode of

I~ t~n~portation of mined-outmineral has beenmentionedthrough road.
J.... 1 IV. 00 ~~ftotal 74 ha (as per DSS) forest area of instant project, 46 ha of!2\ RANCHl la I!ia I~ cha cterized with Open Forest, 11 ha is Scrub and 17 ha as
~.. Rfi! N.
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Non-Forestor Non-wooded (land devoid of tree cover) in terms of forest
classes (as per the ISFR 2019) based on the interpretation of satellite
data period 2017-2018.

v. Proposaldoes not form part of any ProtectedArea, BiosphereReserve,
Elephant corridor etc. No protected archaeologicaV heritage
site/defence establishment or any other important monuments is
located in the area.

vi. The instant proposal for diversion falls under Inviolate area or In-High
conservation zone value (HCV) as per DSS Rule-I due to presence of
Hydrological feature i.e. Mahi River adjacent to the land proposed for
diversion. However, the proposed forest land for diversion is falling in
Not- Inviolate area or Not In-High conservation zone value (NHCV) as
per the DSS Rule-II considering the average score of four major layers
Le. Forest Cover Map, Forest Type Map, Biological Richness
&Landscape Integrity.Thus, the final result is Not-Inviolate.

vii. It is reported that the 0.75 ha forest area proposed for roads and
buildings in the proposal, 0.71 ha will be used for roads is essentially
required to carry out mining activities such as extraction and
transportation of mined out mineral while only 0.04 hectare (400 square
metre) area is to be used for temporary portable structures such as
workshop, storage of tools and plants, rest Shelters and small office
essential on site to carry out mining activities. All these structures will
be temporary in nature and will be removed at the time of closure of
mining activities and before handing over the proposed forest land back
to the State Forest Department.

viii. The District Collector, Pratapgarh vide their order No.~/ 'l!3IT.l2022-
23/2535-45dated 17.08.2022set apart the 75 ha Government Revenue
land and transferred the same in the name of Forest Department for
carrying out CompensatoryAfforestation.

ix. Compensatory afforestation (CA) has been proposed over 75 ha. Non­
forest land (NFL) in three patches located in Villages namely Amlikhora
(16 ha), Miyala (13.50 ha) and Pahada (45.50 ha) located in
Pratapgarhdistrict,of Rajasthan. wherein 200 plants/ha can be planted
and to accommodate the balance saplings a degraded forest patch
comprising 85 ha. has also been proposed.

x. Out of identified 75 ha. non-forest land for CA, 13 ha. is Moderately
Dense (MDF),39ha. is Open Forest (OF), 02 ha is Scrub and remaining
21 ha is Non-forest. In addition, 85 ha degraded forest land (DFL) has
been proposed in a single patch located under Sukad (R.F.), Dhawada
Village, Chotisadri Tehsil under Pratapgarh District of Rajasthan State.
Out of 85 ha forest land for CA, 2 ha of land is havingOpen forest and
83 ha land as Non-forest! Non-wooded in terms of forest classes (as
per the ISFR 2019) based on the interpretation of satellite data period
2017- 2018.

xi. The AC noted that one of the CA patch namely Village Pahada was
_ _ . earlier falling in the forest compartment boundary as per the DSS

~ NAR ~nalysis. In this regard, the Nodal Officer informed that the 'forest
~O'~partment boundaries available on the department website have

~ ~ee1t~ated recently.
ff ~ XII. Site' r uitability certificate of the proposed NFL for compensatory
iRe ~ffor statio identified in Village Amlikhora (16 ha) , Pahada (45.50 ha)

~ 0 and il. e Miyala has been given. In addition, the state has also

" ~ u« L(\ ~J
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informed that 85 ha DFL identified for raising balance plants is also
suitable for raising plantation.

xiii. The Site Inspectin report of the IRO also mentions that the NFL
proposed for CA is found to be suitable for carrying out the CA
plantation and already have good number of trees and only about 200
trees per hectare is possible to plant. State Govt. proposed to carry out
remaining CA plantation on 85.00-hectare DFL in Pratapgarh Division
to accommodate the remaining plants.

xiv. A road measuring 452.18 meter length connects the instant mine lease
boundaryand out of which only 56.80 meter length falls under the forest
land. It is reported that the said road existed since long and it is
currently used by the local people. Moreover, Govt. of Rajasthan has
further informed that an approach road already existing since many
years which has been in use by the inhabitantsof the Dantavillage. The
road is partially passing through the fringe of the proposed forest area
and connects the school. The user agency will not block the said
approach road and the road will always be available for use of general
public.

xv. As per the Mining plan, it is reported that the 'waste produced during
mining like Marble Khanda (40%) and 10% other waste will be dumped
within Mining Lease (ML) and explored for utilization in other industries
at nearby areas. Other waste will be used for road development within
lease.With regard to void filling plan, it is indicated that there is no
proposal for back filling of excavated area around pit nor has a stage
reachedwhere back filling of mined out area can be started in next five
years.

xvi. The IRO, Jaipur in their Site inspection report has recommended the
proposalwith the following specific recommendations:.

a. Embankment of sufficient height will be constructed by the User
Agency along the bank of the River Mahi so that the muck and
waste will not enter into the river.

b. Muck will not be disposed on forest/charagah land outside the
proposeddiversion land area.

c. Six feet boundarywall shall be constructed along the boundary of
the Non-Forest Land (NFL) proposed for CA in all the three
patches towards the habitation and agriculture fields to prevent
encroachmentat the cost of user agency.

6. Decision of the Advisory Committee: The Committee had detailed
discussion and deliberation with the Regional Officer, IRO Jaipur and Nodal
Officer (FCA), Rajasthan. After going through the facts of the proposal, the
Committee recommended the proposal for Stage-I approval under Forest
(Conservation) Act, 1980 with general, standard and following specific
conditions:

i. Embankment of sufficient height shall be constructed by the User
Agency along the bank of the River Mahi so that the muck and waste

~ . does not enter into the river.
;..,=,~A gr~en belt along with this embankmentshould be raised for a width of

~~ 'S~mtrs at the cost of UserAgency.
J..,.~' Ni iii. ~uCk..XViIInot be disposed on forest/charagah land outside the proposed
• C4 dl.veJC\m area.

; ~~ iv. S'X eel boundary wall shall be constructed along the boundary of the

'" ,,..
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Non-Forest Land (NFL) proposed for CA in all the three patches
towards the habitation and agriculture fields to prevent encroachmentat
the cost of user agency.

Policy Issue No. 1

Sub: Policy issues referred by the Department of Telecommunication,
Ministry of Communication regarding streamlining the process of approval
under the Forest (Conservation)Act, 1980- reg.

1. The policy agenda item was considered by the Advisory Committee in its
meeting held on 25.04.2023. The Member Secretary briefed the Advisory
Committeeabout the issue and development took place in the matter.

2. The Advisory Committee, after examination of the matter,observed as under:
i. The Department of Telecomvide their DO dated 13.03.2023 requested
the MoEF&CC to issue instructions/revise guidelines in respect of
proposals pertaining to DoT. Interventions have been sought by the
Departmentof Telecommunicationon the following:

a. Authorizing the user ag.encyof already diverted forest land in its
Right of way(ROW)to allow at their own level for laying of optical
fibre on available ROW.

b. Installation of towers and laying of OFC by TSPs/IPs in forest
Area

c. Inclusion of Mobile towers in the definition of "Communication
Posts" under clause 4.3 of Handbook of Forest (Conservation)
Act, 1980 and Forest ConservationRules.

d. Submitting the RoW approval document for existing EB poles
may not be insisted to lay aerial OFC over existing poles.

ii. As regards to authorisation of the user agency for laying OFC in the
RoW at their own, the DoThas adverted to the minutes of the meeting
of the FACdated 21.12.2022 wherein FACturned down the change in
the land use at the level of user agency citing the fact that number of
such cases is very small, therefore, such cases may be dealt at the
MoEF&CC level on case-to-case basis. The Committee observed that
proposal for laying of Optical Fiber Cables in the RoW of roads is
categorized as re-diversion i.e. when forest land is transferred from the
primary agency to secondary agency for a different land use. While
change in land use is perceived as change in the land use for the same
project by the same user agency.Therefore, re-diversionand change in
land use cannot be equated, as the both are different in nature.
Moreover, Ministry has recently taken several initiatives to streamline
the process of approval for laying of OFC in the forest areas such
authorizing the Nodal Officer to issue permission, allowing laying of
above ground OFC over existing poles, development of simplified~·N~;'Form-E for submission of re-diversion proposals. Given the initiatives

? - ....~alteady undertaken by the Ministry to streamline and simplify the
t procefs and keeping in view the protection of forest land, it may not be

~ ..., pru ~t for the Ministry to allow the user agency for laying of OFCs at
~ L ~ thei wn.

':,V"" '
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iii. Regarding inclusion of private operators for laying of OFCs in the forest
areas under para 4.3 (General Approval) of the Handbook of FC Act,
1980, the Committee observed that as per the provisions of the said
Guidelines, General Approval has been considered for the public utility
projects to be implementedby the Government Department. Provisions
of Indian TelegraphAct, 1985, referred by the DoT,may hold good for
implementing the provisions of said Act, however, such provisions are
not be a binding on the provisions of Forest (Conservation) Act 1980
and hence the request to include private operators/Licensee in the
General Approval categorydoes not seem to be tenable.

iv. On the matter related to consideration of mobile towers at par with
communication posts, the Committee opined that the General Approval
has been granted to the public utility projects to be implementedby the
Government. As per para 4.3 of Handbook of Forest (Conservation)
Act, 1980, 15 categories of public utilities projects to be implementedby
the Government Department involving area up to 1 ha and felling of 50
trees per ha, have been granted General Approval. Communication
post is one of the category included in the array of General approval
categories allowed by the Central Government which is under
consideration for a clarification. However,these days mobile towers are
being constructed by the private enterprises also. Moreover, in
comparison to communication post, the density of mobile towers per
unit area is quite high requiringmore forest lands.

v. The Committee also observed that construction of mobile towers in the
forest areas relatively involves more disturbances to the forest due to
ancillary activities such construction of approach/access road,
establishment of generator sets, electric lines, maintenance, etc.
Therefore, consideration of mobile towers at par with the
communication posts will tantamount to more biotic disturbances to
forests.

vi. Issue related to exemption from submission of documents pertaining to
the existing poles for laying of overhead OFCs, has already been
resolvedby the Ministry in consultation with the NIC.

3. Decision of the Advisory Committee: The Advisory Committee, after
deliberations and discussion with the Regional Officers and official of the
Forest Conservation Division, recommendedthe following:

i. Authorisation of the user agency for layingOFC in the RoWat their own
is not tenable in view of the fact that the proposals for laying of OFCs
cable fall under re-diversioncategory and not under change in land use
category and Ministry has already taken a numberof initiatives such as
replacementof length Form-Awith simpler Form-E and authorizationof
Nodal Officer (FCA) in the State Government to grant approval to
proposalspertaining to layingof OFC cable.

ii. Considering the mobile towers as a commercial activity, the provisions
of General Approval given under para 4.3 of the Handbook of FC Act,
1980may not be extended to the private operators for laying of OFCs in
the forest areas as the same was considered only for the public utility

...,~ ~t- ri ojects to be implemented by the Government Departments involving
~~.... ar~?,up to 1 ha and felling of maximum up to 50 trees per ha, which is
~I N ' ll~der ~onsiderationfor a clarification.

iii. Construction of mobile towers in the forest areas may not be
~::.I

~''-'rr2~
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considered at par with the communication posts as mobile towers
involve much more area for construction and it will also tantamount to
more biotic and abiotic disturbances to forests due to ancillary activities
such construction of approach/access road, establishment of generator
sets, electric lines, maintenance,etc.

Policy Issue No.2
Sub: General Approval granted under the Forest (Conservation) Act, 1980,
incorporated under para 4.3 of the Handbook of Forest (Conservation) Act,
1980 for specified public utility projects to be implemented by Government
Department involving area up to 1 ha and felling of 50 trees per ha - reg.

1. The policy agenda item was considered by the Advisory Committee in its
meeting held on 25.04.2023.The MemberSecretary briefed the Advisory
Committeeabout the issue and development took place in the matter.

2. The Advisory Committee, after examinationof the matter, observed as under:
i. General approval has been granted under the Forest (Conservation)
Act, 1980to States/UTs for public utilities projects to be implementedby
the GovernmentDepartmentsinvolving forest land up to 1 ha and felling
of 50 trees per ha to develop public utility and other critical
infrastructure, including roads, in forest fringe areas, including in LWE
Districts.

ii. Ministry has been continyously receiving representations from the
various Ministries and States to clarify on the extension of General
Approval granted under the FC Act, 1980. Accordingly, the issue
related to extension of General Approval was consultedwith the MoL&J
and their opinion in the matter was solicited. The MoL&J on various
occasion has opined that As such, the guidelines issued by the
administrativeMinistry granting general approval under section 2 of the
Act of 1980 for diversion of forest land for non-forest purposes are not
in conformity with theprovisions of the Act of 1980and Rules of 2003."

iii. The Committee also observed the during the last two decades, the
Ministry has introduced a number of systemic reforms to ensure more
streamlined process of approval under the Act. Important initiatives are
as under:

a. Rationale for Considering the General Approval in the past to
develop public utility and other critical infrastructure, including
roads, in forest fringe areas. Grant of general approval in the past
was appropriate in light of the various facts such as delay in
processing the cases, lesser number of Regional Officer (6 Nos),
non-availability of technological interventions reducing human
interface in the process of approval, etc. Therefore, to ensure that
implementation of smaller projects of public utility such drinking
water pipelines, telecommunication lines, schools, etc. by the
State not suffer from the process of obtaining approval under the

) FC Act, 1980, general approval was granted to the State. In
present times, the situation prevalent 20 years back has been

nsformeddrastically i.e. number of Regional Officer have been
creased from 6 to 19 thereby increasing outreach of Ministry

,
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almost in every State, technological intervention (Online
submission and monitoring of proposals through PARIVESH)
have been introduced which have reduced the human interface
substantially.

b. Introductionof Technological Interventionhave been introduced in
the process of approval i.e. approval process has been made
online since 15.07.2014. Recently,upgradeversion of PARIVESH
has been made live by the Ministry to simplify the process and
reducing the human interface. With the introduction of online
module, the time taken for granting approval under the Fe Act
has been reduced substantially. Further simplification of online
portal is continuously being undertaken by the Ministry to make it
more user friendly and streamline the processof approvals.

c. Ministry has increased the number of its Integrated Regional
Offices (IROs). Initially 6 IROswere operating at 6 locationswhich
were subsequently increased to 10 in 2014. Recently, Ministry
vide its Notificationdated 13.08.2020 has increasedthe numberof
Regional Offices of Ministry to nineteen (19) i.e. 9 more Regional
Offices of the Ministry have been added to enhance the outreach
of the Ministry to almost all States.

d. MoEF&CC promulgated Forest (Conservation) Rules, 2022
wherein the process of approval has been further streamlined and
concerned IRO have been empowered to finally dispose of the
cases, except de-reservation, encroachment and violations,
involving areas up to 5 ha (including mining) and REC has been
empowered to dispose off the cases involving area from 5 to 40
ha and linear projects irrespective of area involved. Earlier, such
cases were used to be submitted to MoEF&CCfor the approval of
competent authority.

e. Frequency of conduction of meeting of Regional Empowered
Committee has been increased to twice a month besides
organizing FortnightlyReviewand Coordination Meetings (FRCM)
at IROsto review the pending project.

iv. The Committee noted that the Ministry has already undertaken a
number of initiatives to streamline and simplify the process of approval
envisaged under the Forest (Conservation) Act, 1980. Therefore, in
view of the aforementioned initiatives, it may not be prudent for the
Ministry to continue the General Approval in future.

3. Decision of the Advisory Committee: The Advisory Committee, after
deliberations and discussion with the Regional Officers and official of the
Forest Conservation Division, observed that in view of the opinion of the Mlo
Law and Justice and initiatives undertaken by the Ministry, the General
Approvals granted by the Ministry should not be continued further and
accordingly, the Committee recommendedthat General Approval granted by
the Ministry under the Forest (Conservation) Act, 1980 for construction of

'" tility projects by Government involving area of up to 1 ha felling of
50 per ha may be withdrawn by the Ministry.

!vNOTARY~
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Government of India
Ministry of Environment, Forests and Climate Change

(Forest Conservation Division)
*",***

Indira ParyavaranBhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003

Dated:25thMay,2023
To,

The Principal Secretary (Forests),
Governmentof Jharkhand,
Ranchi

Subject:Diversion of 1026.438ha of forest land for coal mining Pakribarwadih
Project in favour of Mis NTPC Ltd. in Hazaribag West Forest Division in
Hazaribag District ot Jharkhand - Modification in condition of Stage-II
approval and violation of FCAct - regarding.

Madam/Sir,

I am directed to refer to the State Government of Jharkhand's letter no. vanbhumi-
75/2009-1915 V.P.dated 08.07.2022 requesting for modificationof condition no. 8
o f Stage-II approval dated 17.09.2010 issued under Section 2 (ii) of Forest
(Conservation) Act, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under:
"The user agency will take up program for at least 50 m green belt along the sides
of the Pakwa nallah and Dumhani nallah from the initial years under the
supervision of the state forest department".

2. The request of the State Government was considered by the Advisory
Committee in its meeting held on 25.04.2023. After careful examination of the
request of the State Government, on the basis of the recommendations of the
Advisory Committee,and its acceptanceby the competent authority in this Ministry,
the Central Government hereby accords its approval to modify the condition no. 8
of the Stage-II approvaldated 17.09.2010 as under:

"The user agency shall restore and conserve the Khorra Nal/a (west) and Pakwa
Nalla (east) watershedson priority basis under supervision of the forest department
and expert hydrologists/agencies and develop their watershed status as per the
Survey of India toposheet no. 73 Ell. A greenbelt of 100meters on either side of
both Khorra Nala and PakwaNalla shall be maintained".

3. Further, in total disregard to the conditions of approval, the user agency has
. e area and changed the course of the Dumuhani nala which was

~L\H!ny-.~~.1f'e:·d to be protected and maintained as green belt. In view of this, it
~~t#$d that the penalty shall be imposed for violation committed over

26.438 ha) without approval equal to five times the normal NPV
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plus simple interest of 12 % from the date of actual violation committed till the
depositionof penalty.

4. The remaining conditions stipulated in approval dated17.09.2010 for instant
proposal shall remain the same.

5. This issueswith the approval of competent authority.

Yours faithfully,

Copy to:

Signed by
Suneet Bhardwaj
Date: 25-05-202315:00:30

Sd/­
(Suneet Bhardwaj)

Assistant InspectorGeneral of Forests

1. PrincipalChief Conservationof Forests,Governmentof Jharkhand, Ranchi

2. RegionalOfficer, IntegratedRegionalOffice (EasternZone), Ranchi

3. Nodal Officer, 010 the PCCF,Govt.of Jharkhand, Ranchi

4. User Agency

5. MonitoringCell, FC Division,MoEF&CC,New Delhi
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